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SUNDAY, OCTOBER 26, 2025

FE SUNDAY

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
M/8 AGS TRANSACT TECHNOLOGIES LIMITED
OPERATING IN PAYMENT SOLUTIONS, BANKING AUTOMATIN,

ADVERTISEMENT

[, RANJEET SINGH SOLANKI (single holder), holding 400 shares of Face Value Rs. 1/- in United
Breweries Limited having its registered office at UB Tower, UB City, #24 Vittal Mallya Road,
Bengaluru, Karnataka, 560001 in Folio UB030023 bearing Share Certificate Number 113543 with
Distinctive Numbers from 7374261 - 7374660.

I hereby give notice that the said Share Certificate(s) are lost and | have applied to the Company for
issue of duplicate Share Certificate.

The publicis hereby warned against purchasing or dealing in anyway with the said Share Certificate.
The Company has informed me that if they do not receive any objection within 15 days from the date

Maestros Electronics & Telecommunications Systems Limited
CIM: L7490 M H20 1 EPLC20025
Ei-B6, TTC Indisirial Area, Blectronic 2one, Mahape, Mav Mumbal —400 710 Maharashive, Inda
Tal: 451222761 11 53 | Website; veaw mastiraseissronicscom | Email BD: cs@matalin
LETTER 70 ALL SHAREHOLOERS HOLDIMG SHARES IN PHYSICAL FORN
SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER REQUESTE FOR PHYSICAL SHARES
Dwar Sharsholder,

F<P iR S AL
LAND PARCELS OF S D PHARMACY PRIVATE LTD
(IN LIQUIDATION)

622 Cents of Land (Lake frontage) in Alappuzha District, Kerala
Vide Hon'ble NCLT Kochi Bench order in IA(IBC)(LIQ.)/5/KOB/2024
in CP(IBC)/34/KOB/2021
For more details, write to: cajasin.sd.rp@gmail.com

MANUFACTURMG OF ATH, AND OTHER AUTOMATION SOLLTIONS
Locations: Offices and factory at Musbal, Mavl Mumbsl snd Daman
[Umdor Regulation 3660 1) of Use Insolvency and Bankrupey Bodard of Imdia
{Engolvemcy Resolution Process for Carparate Persons] Regudations, 2016)

y RELEVANT FAHTIEULAEE
1. | Kama of the corpeeaie debior along | 4GS Transact Technoiogins Limitesd
| ih PﬁH & lEII‘-.- LLP "-.u | DN LT 220004 H:IIIEF'LEJEIE-EI"
2. | Address of the |e-b|=»har¢-:| aoffice BOL-502 Trade World B-Wing, Hamala Mill

1 f issue of this advertisement for withholding of transfer to IEPF Authority, Company will submit its Date: 24/10/2025 SD/- Liquidator Wie hope [his communication findg you in good heallh and high s piils. s hsnk wou lar wour conlinued
Compaurdd, Sennparti Bapat Marg, Lowes Pared, 0 ) X ! q L ke d shokiarof i El T £ jmited,
: {ha : response to IEPF Authority for transferring the aforesaid shares to the demat account of the Supponas & valied snarehokdar of eaestros Electronics ant lelecommunications Systems Limi
_h.1_l.||1'|l.'|:|l. Malarashira, I"":E‘E!' 'd"":-luﬂlj P y g Pursuan| to the Securilias &nd Eocharas Boaid cof Ik |SEET Ciewtar Mo, SEEFHQMIRSDIMIESD

undersigned, after which no claim will be entertained by the company in that behalf.
RANJEET SINGH SOLANKI

3. | URL of weose
4, | Datails of place whare majgarity of

Wiabese s curnartly not working

| PofUPICERIMERSAT dated Juky 02, 2025, 8k shareholders ans hetaty rlomned that 5 special windaw iz
This foerd asserts of the Corporate Dettor ang

Place: Jodhpur being opened for a period of six (08] months from July 07, 2025 to January 06, 2026 %o faciitate

PUSHPSONS INDUSTRIES LIMITED

Nxed assets are looabad located At Lower Paral, Daimgn & Mehaps, Date: 24.10.2025 Folio No: UB030023 Regd, Office: B-40, Okhla Industrial Area, Phase - Fie-lndpemen ol Trarsfer Reguests of Physical Shares, This laciliy is avallable for tiamader deeda thal
! | Mumbai | Mew Dalthi- 110020 waie lodged prion (o April 01, 2049, but ware rajectedretumedinal atiended to dua to daficency in the

5. | Instaliod capacity of main Daeman facity bas the capacity 9o manufackune CIN: L748990L 1994PLCO50950 scumenlsprecasstan alhareiss
| products/ services | up o 1,000 ATM every moath Py — N EULAH D LA B0 RATO H I ES LleTE D Tel: +81-11-41610121 Fax +91-11-41058461 All ransfer requests that ara duly rectified and re-iodgad during ha aforssaid perod wil be procassed
5. | Quantity and value-of maln The Limited reviaw report a5 on 31.12.2024, Email id: info@@pushpsans.com through he irersfercurm-deral mode, |e. the shas wil be ranshemed and issasl aaly o
mecduckss sorvoes sold in shows that the revenue from coerationsg af the 1 - tematenslized form. Accord rl'.‘_.' the EICIEII': riwestors misst |'||: 78 an asive dameat scoount and are
; - Website: www.pushpsons.com roquingd k- subml thair re-kdgemend requests, akng wilthal requiste documants, duly sxeculed

Conporate Deblor s Fs. 654204 Million
A5 pEF the Infpmration recaived from tha
sispended Bodrd of direciors, the no. of

st Firancial yess
T | Rumber of empioyees,” workmsan

MOTICE
Fursuant o Regulaton 28 raad with Regulation 47 of 326 [Lisfing

trangfer desd{s). origingl share cerdficaiejs), and any ohar neceszary doouments, to tha Company
arl'ar i Mis, MUFG intime India Private Limited, the Compamy's Riegestrar and Shane Transfer Agent

EpiayeEs of the Corparete Debtor &5 on & : KRNEL anl: Obfigation and Diedosura Requirements) Regulation, 2043, nofica is ';"’"ﬂ-'dggll”;l 'ull I-:;INF' II "‘E""L" ':F‘E'” s detalls provkied bt
31,19, 2004 1845 Pareby given that a meeting of Board of Directors is scheduled 1o be L it e it e B i
P “":;:E_ﬂr;; b bt A w |-e|:'| of HI:I!'IE-E? Mowamber 10 2028 a1 Mew Delbi irder-aka 1o congider ﬁ.l]lﬂﬂ!!.s |:.- o | Emhiases, ..'-I ||.-\'q| r I I | | '.‘J..... MLUMBAI « 2000E3
services of Bpgrok, 196 employses ncuting SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER REQUEST OF PHYSICAL SHARES and approve {he un-audited financial rasults [Slandalone) of the Telephone no. =57 B30 511 747 [Erom TE00 a.m, b 500 .. on al warking days)
tha project related emgloyees Motice |5 heraby géven that SEBI wide its Circular No, SEBIHOMWIRSDYMIRST- Comparny for e quarer and hall year enced Seplember 30, 2025, Email Id; il helpieskin mpens mulg com
B, | Furlher details meluding last | Irfarmstion can be sough thraugh PoD/P/CIR/2025/97 dated July 2, 2025 has decided to open a Spacial Window only The said notice may be accassed on the Company's websita a The SEB! prouarcan be accessed & bips "";‘ ‘r'-'-t' eI "5“‘ GET R L l’-':"-'*-:af nf-dning-
avadahle financial Stelements (with | commMUcation to the Tallowing amall ! for re-lodgement of transfer deeds which were lodged prior to April 1, 2019 and hitlg/iwww. pushpsons com alse on the wabsite of the stock ol WAk e -l o e of-Irihalee-Fogi s O Piwsicl-giurds SMO7SNIM IEIJ
?::.T;Es:r?‘ :'l.dui:ﬁiil|?§]m A AR ER R0 rejected / retumed / not attended, due to deficiency in the docurments / process / or EREIRge m'p"'“"""DE'F&HT'ET G
. Fi  — I : i ; or Pushpsons Industries Limite e
. | Emgitality for resolution apphcants | Irformation can be sought thraugh D’[ﬂer.msﬂ and could not refodged upto March 31, EI:IE1.. The special window shall ’ Sdi- EANT Hamalaﬂ Tf"ﬁ".!:l':
undes saction 2520 of the Code | communication o the fallowing email; resmidin open for a penod of s manths from July 7, 20256l January 6, 2026, Pankaj Jain Haﬂngin-gﬂair:-l'_m-r
| B aniilabile a1 LRI | E-madl: agscirpiigmai oo During this special window period, re-lodgement of begally valid and complote Place: New Dalhi Director Address: Piot Mo, ELIBE TTC Industral Area, Bectronic 2ane

10, Lest date for receipt of expressson | 100113025

[ of Intarest

Mahape, Maw Mumbal, Thane<d00T1, Maharsshira, Inda
Diate: Qcfaher 25, 2085

Date: October 22, 2025 DIN: O00012E3

documents for transfar of physicat shares (including thoss requesis that are pending
with the histed company/RTA a5 on date) will be considered and the shares that are re-

11, | Deale of ESee of provisiral B ol [1611 2025 ! i >
| Uspective resolltion applicants | B | Indge:! for transier shall be issued anly in demat mode after fellowing the due process
12.| Last date for submission of 20:11.2025 prescribed by SEBI. ) ; Surendranagar Branch : Rajavir Shopping Mall, ST Road,
i Dt.;{tlehr-.::r:;.l.:-l-f:rﬂ; T;I*’I::t' ':l ST R Eligide Sharaholders may submit their transfer requests along with requisite sTEgTd a LR LR - LY Surekhawadi, Surendranagar- 363001. Ph: 02752-220043.
: pn:ue-mrtf:e rwll'lmn _lD;"E_Ir o |5 documents within the stipulated period to the Company's Registrar and Share Email: surendranagar@indianbank.co.in
13| Dabe of A ol indormation [Fe1120%5 Transter ﬂg&n'l{HTa‘n.] KFin Techrrnlngia.t_; tirn!mr_l al thair office at Salenium Builkdng, A, FETETETE ALLAHABAL GOLD AUCTION-CUM-INVITATION NOTICE
ATy M PRI it Tower-B, Pll No. 31 & 32, Financial District Wanakramguda, Serlingampally, It's hereby brought to the notice of the following Gold Loan borrowers, their legal heirs; persons engaged in business of Gold
ant request for resoltion plans tn Hyderabad. Ranpareddy. Telangana, India - 500 032, or write an &t emai Jewellery/Ornament and general public that the below mentioned borrowers have been issued with notices to pay the
WRE. .o outtia resolution apolicants | e ginward.risc@kfiniech.com By Order of the Board outstanding amounts towards the facility against gold ornaments("facility") availed by them from Indian Bank, Surendranagar
15.| Lest dite for submission of 2L 2 For Miidand Laborataries Limsited Branch. Since the borrowers have failed to repay the dues under the facility, we are constrained to conduct an Auction of the
| resoliion plans E— pledged ornaments on 03/11/2025. In the event, if any surplus amount is realized from this auction, the same will be refunded,
16.] Process ermail id fo submit EOL | agscirpligmail.cam ] 34d/- after adjusting any other existing liabilities due to the bank and if there is a deficit, post the auction, the balance amount shall be
Place: Mumba Sd/- Place: Hyderabad Sarada Bhamidipati recovered from the borrower through appropriate legal proceedings. Indian Bank has the authority to remove any of the
Date: 25102025 Brijendra Kumar Mishra Date: Dclober 24, 2025 Company Secretary following accounts from the auction without prior intimation. Further, Indian Bank, reserves the right to change the auction
Desmed Resolution Professional date without any prior notice.
IBBI Regisiration Ma: IEBI/TPA-DDZ/P-NOG109/2017- 2018, 10257 -
AFA Details: ANZ/10267,/02/311225,/ 203487 valid tilf 31,12.2025 Borrower Name Account No. Weight Present Market Value (Approx)
BEI R 1 Addelress: Fat Mo,202, 2rd fioor. Bhoj B Plat No.18.0, St - - - :
T Gl Trormhay R, Chambur (Eest, Mumbat 40007 Form PAS-1 (1) Mori Mahendrsinh Ganeshbhai, | 7783159990 | Gross Weilhi| Rs.1,43,975-
For, AGS Transact Techralogies Limeed [Pursuant to section 27(1) and rule7(2) of Companies (Prospectus and Vadala, Surendranagar-363030 Outstanding Net r?“:lt (Rs.1,10,750/- per 10 gram 22 Carat)
Allotment of Securities) Rules, 2014] Rs.55,613/- $3 gf;?n
Advertisement giving details of notice of special resolution for varying - - G i
i i ross weight -
TAMILNADU INDUSTRIAL DEVELOPMENT CORPORATIONLTD the terms of any contract referred to in the prospectus or altering the (2) Mori Krushnaben Mahendrsinh BZI(:Z& 3;&?:9 r n? I:‘S.I:,:?g,;l 000/ 10 29 Carat
‘ (TlDCO) objects for which the prospectus was issued Vadala, Surendranagar-363030 Rs.1.90 088!; Net weight (Rs.1,10,750/- per 10 gram arat)
Corporate ldentification Number (CIN) -L24110TG1989PLC009497 S.1,99, “| 36 Gram

CIN-U65993TN19655GC005327
E-Tender Notice No. TCA / Fintech / 2025 / 04 Dated : 25.10.2025
E-Tender cum E-Forward Auction

TIDCO invites bids from eligible firms through e-Tender cum e- Forward Auction for selection
of a Lessee to grant Long Leasing rights for 99 years of the following Developed Vacant Plot for

development of Prime Hotel (4 & 5 Star) at Fintech City Nandambakkam, Chennai.

Name of the company- Sigachi Industries Limited
Registered office address- 229/1 & 90, Kalyan's Tulsiram Chambers,
Madinaguda, Hyderabad - 500049-Telangana

Public Notice

Postal Ballot Notice is hereby given that by a resolution dated 18.10.2025, the
Board has proposed to vary the terms of the contract referred to in the
prospectus dated 08.11.2021 (or to alter the object(s) for which the prospectus

The auction will be conducted in the premises of Indian Bank situated at Surendranagar Branch : Rajavir Shopping
Mall, ST Road, Surekhawadi, Surendranagar- 363001 at 04:00 pm on 03/11/2025. If the customer is deceased, all the
conditions pertaining to auction will be applicable to his/her legal heirs.

Interested parties may visit the above mentioned premises of Indian Bank with their PAN Card along with a photograph,
valid photo identity proof and Address proof on the auction date as per the time indicated above. To know about detailed
terms and conditions of the auction, please get in touch with the Branch Manager. Persons having taken part in the final
bidding must be able to deposit 25% of the final sale amount immediately and remaining 75% within 3 days to the bank,
failing which their earnest and 25% money, deposited with the bank will be forfeited.

SI.No Plot No Tentative Plot Area (Acre) . ) . , o The auction is conducted on 'As is what is' basis and the Bank does not undertake any responsibility with regard to the
1 dated 08.11 -2921 was '33U9_d) '35U?d in connection with issue of . upto quality and specification of the jewels being auctioned. Itis at the risk of the successful bidder/purchaser.
1 S111 2.38 76,95,000 Equity Shares atan issue price of Rs. 163/- per share aggregating to The bank reserves its right to reject any bid without assigning any reasons whatsoever.

Rs.12,542.85Lacs

In pursuance of the said resolution, further notice is given that for approving the
said proposition, a special resolution is to be passed by the Shareholders
through Postal Ballot.

The details regarding such variation/alteration are as follows-

1) Particulars of the proposed variation/alteration- Extension of timeline of the
CCS (Croscarmellose Sodium) project from from 31.03.2026 t0 31.03.2027
2)Reasonsl/justification for the variation- The Project for manufacture of
Croscarmellose Sodium was originally planned to be set up in the State of
Andhra Pradesh and subsequently the same was decided to be relocated to
Dahej, Gujarat as approved by the Members vide Special Resolution passed
on 07.09.2023. The Location of the Plant in the State of Gujarat required
certain administrative approvals from the Government of Gujarat or other
authorities including Consent for Establishment from the Pollution Control
Board. The Utilisation of the funds for setting up of the Croscarmellose Sodium
project at Dahej is therefore dependent upon the time that may be taken for
such clearances. Itis therefore proposed to seek the approval of the members
to extend the timeline for setting up the project by next 1 financial year as
approved by the Board of Directors

Date : 24/10/2025

h
the Palce : Surendranagar

Interested Bidders can download tender

https://tntenders.gov.in at free of cost.
The schedule for the bidding process is as follows:
1. Pre-bid meeting will be held on 07.11.2025 at 3:00 P.M at TIDCO Office/online VC.

2. Last date and time for submission of Proposals/ Bids is on or before 25.11.2025 at 3.00 P.M
through https://tntenders.gov.in.

3. Opening of Technical Proposals / Bids on 25.11.2025 at 4.00 P.M at TIDCO Office.
4. Any subsequent notification on the tender would be published on the above website.
MANAGING DIRECTOR
Tamilnadu Industrial Development Corporation Limited

19-A, Rukmini Lakshmipathi Road, Egmore, Chennai-600 008. Phone: +91 44 28554479
E-mail: cmd@tidco.com, it@tidco.com Website: https://tidco.com.

DIPR /5806 / Tender / 2025
@ Baroda WPS
BNP PARIBAS &

MUTUAL FUND

document from https://tidco.com and Indian Bank

$ Chola CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED

Enter a better tife  GOTpOTate Office; Chola Crest, Super B, C54 & C35.4, Thiru Vi Ka indusirial Estate, Guindy, Chennai-600 032
APPENDIX IV [See rule 8 (1)) POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)

Whereas, the undersigned being the Authorized Officer of Cholamandalam Investment and Finance
Company Limited, under Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest
fck 2002 (54 of 2002), and in exercise of the powers conferred under Sechon 13(12) read with Rule 3 of the Securnity Interest
(Enforcement) Rules, 2002 issued Demand Notice dated mentioned below under Sechion 13(2) of the said Act calling upon
you being the borrowers (names and addresses mentioned betow) 1o repay the amount mentioned in the sasd notice and
interest thereon within 60 days from the date of receipi of the 2aid notice. The borrowers mentioned herein below having failed
fo repay the amount, notice 15 hersby given io the bormowers meniioned heren below and to the public in general that the
undersigned has {aken possession of the property described herein below in exercise of powers confermed on me under sub-
secton (4) of Seclion 13 of the Act read with Rule B of the Secunty Interest {Enforcement] Rubes, 2002, The bormowers
meniioned here in above in paricular-ana the public in general are hereby cautioned noft to deal with sasd property and any
dealings with the property will be subject to the charge of Mis. Cholamandalam Investment And Finance
Company Limited for an amount a8 mentioned herein under and interest thereon. The borrower's attention is invited fo
provisions of sub-section (8) of Section 13 of the Act, in respect oftime available, to redesm the secured assels.

. o o Names of Directors who voted against the proposed variation/alteration - Nil NANE AN ADDRESS OF DATE OF
Investment Manager. Bargda BNP Parlt?as Asset Management India Private Limited (AMC) Any interested person may obtain the copy of the special resolution along with BORROWER'S DEMAND | OUTSTANDING DESCRIPTION OF THE PROPERTY . DATE OF
Corporate Identity Number (CIN): US5991MH2003PTC142972 the explanatory statement free of charge at the registered office of the & LOAN ACCOUNT NUMBER | woTicE |  AMOUNT FOSSESSED USTETIION
" Rzgilst,\e/\re: Oﬂ:llgte 2C|)léA) %I’l‘rdbgtggjl"i A\NWit;]g.,tCIFESCenéO, C(;.3§ & 39,S BLOCli(, Ba_lr_]dl[e::—KurlfS%%n;;él7e>8189 ggmr})(ar;y Oruat t_:_]elomce Og:,:]s CObmpan)"Vlsedcretar);er |\_|/IV:k Kgmdar at5202090/1§( Loan Account Nao.: Rs 27368 ALL THE PIECE AND PARCEL OF PLOT
el e r— Tel’an 2%?0? vi;ts’:k:?arcvebsﬁg] 01? ’[ﬁe Cc?mm:r? uv?z’ W\)A//Wergi zchi_com for e; HLD4STR000059608 (Rupees Twerly| NO:.. A7 OF THE SOCIETY KNOWN AS
NOTICE NO. 74/2025 b o s pany viz. Wi Sigach! Mr. Rajeshkumar Babubhai | g | Seventakhs | "GOVERDHAN NAGAR-D1" SITUATED AT | o =
. . . ‘ _— Thisty Siu =
Declaration of Income Distribution cum Capital Withdrawal (IDCW) under the designated Schemes of Baroda gg? Sigachi Industries Limited Patel ﬁ Thiise :m Fiva ﬁgg'ﬂ”aﬁ? B?RI!IINEG %%%N#Efgugfg; = §
: . - 2 : : ; 1 105, : =
BNP Paribas Mutual Fund (the Fund): Date: 18.10.2025 Vivek Kumar Mrs. Dharmishtha Kathrotiya| & | Hundred Ninety Y E
o . . . T , , , - TRSCHEME NO. 69, FINAL PLOT NOQ. 37TiA o
Notice is hereby given to all the unitholders of the Schemes that following shall be the rate of distribution Place: Hyderabad Company Secretary and Compliance Officer [3“35] Dharmishtha Two Onily) BF VILLABE -~ CODABARA. TALUIA: — o
under Income Distribution cum Capital Withdrawal (“IDCW") Options of respective plan of the following schemes Raieshbhal Kathrotiva BSaN ' 3 L
of Baroda BNP Paribas Mutual Fund with Tuesday, October 28, 2025” as the Record Date: . ksl y 17-02-2025 UDHNA [SURAT CITY}. DISTRICT. SURAT
.. .. ; _ SIGACHI INDUSTRIES LIMITED Both are Residing at ; TOTAL ADMEASURING ABOUT 61.94
Face NAV per unit | pictribution ¥ 229/1 & 90, Kalyan's Tulsiram Chambers, Madinaguda, Hyderabad, 2237224 2rd Floor, SQUARE METERS AMD ADMEASURING
) value per as on . SICACHI Telangana 500049 CIN: L24110TG1989PLC009497 Rk ABOUT GROUND ELOOR 61.94 SQUARE
Name of the Scheme Name of Plans/ Options onit | October2o, | PErU™ME NOTICE OF POSTAL BALLOT NOTICE, REMOTE E-VOTING INFORMATION SWaminarayannager S0, METERS ALONG WITH UNDIVIDED
(InX) 2025 (In3) Notice is hereby given that, in accordance with Section 110 of the Companies Act, 2013 V-2, Puna Bombey Marke PROPORTION SHARE IN LAND
! (“the Act”) read with Rule 20 and 22 of the Companies (Management and administration) Road, Choryasi, ’
Defunct Plan - Monthly IDCW Option 10 10.5798 0.06 Rules,2014 including any amendments thereof (Rules) read with MCA General Circular no. ,
Baroda BNP Paribas | - 03/2025 dated 22.09.2025, in relation to “Clarification on passing of ordinary and special Gujarat-385010
, Regular Plan - Monthly IDCW Option 10 10.3597 0.06 resolutions by companies under the Companies Act, 2013 and the rules made thereunder, Also at ¢ Plal Mo A-T
Low Duration Fund | | Circular SEBI/HO/CFD/CMD2/CIR/P/2022/62 dated May 13, 2022 and Circular :
Direct Plan - Monthly IDCW Option 10 104511 0.06 SEBI/HO/CFD/CFD-PoD-2/P/CIR/2023/167 dated October 7, 2023 issued by SEBI Govardhan Nagar 1,
{ { (hereinafter collectively referred to as “the Circulars”), respectively, the approval of Dindadi Dindodi
Baroda BNP Paribas | Regular Plan - Monthly IDCW Option 10 10.2968 0.06 members Sigachi Industries Limited (“the Company”) is being sought for approval the ;
0 cBond Fund | i following Special Resolutions as mentioned in the Postal Ballot Notice dated Charyasi 335010
ynamic bond run Direct Plan - Monthly IDCW Option 10 10.7761 0.06 18th October 2025 through remote e-voting only. Date : 19.10.2025 AUTHORISED OFFICER
[ Defunct Plan - Monthly IDCW Option [ 10 10,4843 0.06 Item | Description of the Resolution (Special Resolutions) Place * Surat Mis. Cholamandalam Investment and Finance Company Limited

1. Deviation/Variation in the Objects of the Initial Public Issue as Stated in the
Prospectus of the Company Dated 22.10.2021

2. To Approve the Overall limits u/s 186 for Loans/ Guarantees/ Securities/
Investments by the Company

3, To Increase the Limits of Borrowing by the Board of Directors of the Company
under Section 180(1)(C) of the Companies Act, 2013

To Seek Approval under Section 180(1)(A) of the Companies Act, 2013 inter
alia for Creation of Mortgage or Charge on the assets, Properties or
Undertaking(s) of the Company

Baroda BNP Paribas |
Corporate Bond Fund

10 10.5264 0.06

Regular Plan - Monthly IDCW Option

Direct Plan - Monthly IDCW Option 10 10.6660 0.06

/
MIRAE ASSET

rMutual Fund

Baroda BNP Paribas | Regular Plan - Monthly IDCW Option 10 11.0411 0.07

Conservative Hybrid | [ [ [ 4,
Fund Direct Plan - Monthly IDCW Option 10 13.4491 0.08

NOTICE NO. ADIT1/2025

Declaration of Income Distribution cum Capital Withdrawal in Mirae Asset Aggressive Hybrid Fund
(Erstwhile known as Mirae Asset Hybrid Equity Fund)

MOTICE iz hershy given that Mirae Asset Trustes Company Pvt, Lid., Trustees to Mirse Asset Mutual
Fund ("MAMF") have approved declaration of Income Distribution cum Capital Withdrawal (1IDCW) in Miraes

Baroda BNP Paribas
Credit Risk Fund |
(Scheme has two
segregated portfolios)

Regular Plan - Monthly IDCW Option 10 11.3456 0.07

In Compliance with the MCA circulars, the Company has completed the dispatch of Notice
along with Explanatory Statement through an email on Wednesday 22nd October, 2025 to
the members of the Company holding Equity Shares as on Friday 17th October, 2025
(“Cut-Off Date”). Voting rights shall be reckoned on the paid up value of Equity shares
registered in the name of Members as on the Cut-Off date. A person who is nota member as

Direct Plan - Monthly IDCW Option 10 144271 0.09

. Regular Plan - Monthly IDCW Option 10 10.3582 0.06 on Cut-Off date to treat the Notice for information purpose only. Kindly note that in terms of Assat ressive Hybrid Fund-
Baroda BNP Paribas | & Y P | the Applicable Laws, physical copy of the Postal Ballot Notice along with Postal Ballot form g9 4
Short Duration Fund Direct Plan - Monthly IDCW Option 10 10.5905 0.06 and pre-paid business reply envelope will not be sent to the Members. The Communication Scheme | Plan / Option Quantum™ | NAVasen | Record Face Value
f f of the assent or dissent of the Members would take place through remote e-voting system (? per unit) | October 23, 2025 | Date* = Per Unit)
: Regular Plan - Monthly IDCW Option 1000 1022.2244 5.95 only. T per unit)
’E\SAarodaMB NkP 'P:arldbas [ i Members may note that Postal Ballot Notice is also available on the website of the 'M. Fpamg e Hybrid F [ T
oney Market run Direct Plan - Monthly IDCW Option 1000 1040.5802 6.06 Company at www.sigachi.com and can also be accessed from the website of the stock irae Assel Aggressive Hybnd Fund - .
- . exchanges i.e. BSE Limited at www.bseindia.com and National Stock Exchange of India Regular Plan - Income Distribution 0.10 17.723 Tuésday
Baroda BNP Paribas | Regular Plan - IDCW Option 10 16.6927 0.12 Limited at www. nseindia.com. The Notice is also available on the website of CDSL at -cum Capital Withdrawal option | October 28 0
- ' N . www.evotingindia.com. Mirae Asset Aggressive Hybrid Fund - '
_ Aggressive Hybrid Fund | Direct Plan - IDCW Option 10 19.1398 0.14 As required under section 108 of the Companies Act, 2013 read with Rule 20 of the Diract Plan - E,Eﬂme DiEHr?II:-utinn S a.10 51 672 2z

Companies (Management and Administration) Rules, 2014, as amended from time to time,
the Company has engaged the services of Central Depository Services (India) Limited to
provide e-voting facility to the shareholders of the Company. Members holding shares in
dematerialized from as on the cut of date i.e. 17th October, 2025, may cast their votes
electronically on the business as set forth in the Postal Ballot through the electronic voting
systems of CDSL (remote e-voting).Members are hereby informed that:

a) The business set forth in the Postal Ballot Notice may be transacted through remote
e-voting systems.

Capital Withdrawal oplion

10 54.8109 0.41

Baroda BNP Paribas | Regular Plan - IDCW Option

i . ) *ar the immeadiately following Business Day, f thal day s not a Business day,
Multi Cap Fund Direct Plan - IDCW Option v 9 ¥ ¥ y

" subject to availability of distributable surplus as on the record date and as reduced by applicable statulory
lewy, i ary.

Pursuant to the payment of IDCW, the NAV of the IDCW option of the

10 58.3662 0.43

~or the immediately following Business Day, if that day is not a Business Day.

# The distribution will be subject to the availability of distributable surplus and may be lower, depending on

the distributable surplus available on the Record Date.

*Net distribution amount will be paid to the unit holders under respective categories after deducting applicable
taxes, if any.

For the units held in physical form, amount of distribution will be paid to all unit holders whose names appear
in the records of the Registrar at the close of business hours on the record date and for units held in demat
form, the names appearing in the beneficial owners master with the Depository as on the record date shall
be considered.

Pursuant to distribution under IDCW, NAV of the IDCW option of the scheme(s)
would fall to the extent of payout and statutory levy (if applicable).

For Baroda BNP Paribas Asset Management India Private Limited

b) The remote e-voting shall commence on 23rd October,2025 (9.00 AM IST) and shall
end on 21st November,2025 (5.00 PM IST). Members may note that once the votes are
caston aresolution, the members shall not be allowed to change it subsequently.

c) The cut-off date for determining the eligibility to vote by remote e-voting shall be 17th
October 2025.

d)Remote e-voting module will be disabled after 5.00 PMIST on 21st November,2025.
e) In case you have any queries or issues regarding e-voting, you may refer to the
frequently asked Question (*FAQS*) and e-voting manual available at
www.evotingindia.com, under help section or write an email to helpdesk.
evoting@cdslindia.com or call 1800 21 09911 or contact Mr. Prabhakar, D.G.M Registrar
and share Transfer Agent, Bigshare Services Private Limited at phone: 022- 6263 8200
email: prabhakar@bigshareonline.com

f) The Board of Director of the Company has appointed Ms. Aakanksha, Practicing

Placa . Mumbal
Date @ Octobar 24, 2025

above-mentioned Plans of the Schemes will fall to the extent of pay-
out and statutory levy (if applicable).

Income distibuton will be paid 1o those unitholders [ beneficial owners whose names appear in the
regizter of unit holders maintained by the Mutual Fund [ statement of beneficial ownership maintained
by the depositories, as applicable, under the IDCW option of the aforesaid plans as on the record date.

For and on behalf of the Beard of Direclors of
MIRAE ASSET INVESTMENT MANAGERS (INDIA) PYT. LTD.
(Aszet Management Company for Mirae Asset Mutual Fund)

Sd-
AUTHORISED SIGNATORY

MIRAE ASSET MUTUAL FUND {Investment Manager: Mirae Asset Investment Managers (India)
Private Limited) (CIN: UB5990MHZ019PTC324625). Statutory Details: Sponsor: Mirae Assat Glabal
Investments Company Limiled. Trustee: Mirae Assal Trustea Company Private Limited.

Reglstered & Corporate Office: 608, 6th Floor, Windsor Bullding, Off CST Ru::-ad Kalina, Santacruz (E},
Mumbal - 400098, B 18002090 777 (Toll free), = customercarei@miragasset. com .= www miraeassetmf.co.n

Mutual Fund investments are subject to market risks,
read all scheme related documents carefully.

. . Ahmedabad

Company Secretary as Scrutinizer to scrutinize the e-voting process in a fair and
transparent manner. The results declared along with the Scrutinizer’s report shall be
communication to the stock exchanges and will also be displayed on the Company at
www.sigachi.com within 2 working days of conclusion of e-voting period.
For Sigachi Industries Limited
Sd/-
Amit Raj Sinha
Managing Director & CEO (DIN: 01263292)

L
- 4

epaper.financialexpress.com

(Investment Manager to Baroda BNP Paribas Mutual Fund)

Sd/-
Authorised Signatory

MUTUAL FUND INVESTMENTS ARE SUBJECT TO MARKET RISKS,
READ ALL SCHEME RELATED DOCUMENTS CAREFULLY.

Date : October 23, 2025
Place : Mumbai

Place: Hyderabad
Date:18.10.2025
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Government of Tamil Nadu

PRADEEP METALS LIMITED PUBLIC WORKS DEPARTME

Registered Office: R-205, MIDC, TTC Indusirial Area, Rabale, Navi Mumbai- 400701

INDIA RADIATORS LIMITED

CIN: L27209TN1949PLC000963
Regd. Off. 88, Mount Road, Guindy, Chennai 600 032. Tel: 044-40432210
Email: cs@indiaradiators.com Website: www.indiaradiators.com

UNAUDITED FINANCIAL RESULTS FOR THE QUARTER AND

BUILDINGS (C&M) CIRCLE 2, CHEPAUK, C
SHORT TERM e-TENDER NOTICE No.31 BCM / 2025-26 / Dated: 23.10.2025

Website: www pradeepmetals.com CIN:L99890MH1982PLCOT619

100 Days' Campaign — “Saksham Niveshak" - for KYC and other related
updation to prevent transfer of Unpaid / Unclaimed dividends to Investor

FORM OF CONTRACT : LUMPSUM / Two Cover System

For and on behalf of the Governor of Tamil Nadu, Short Term e-tenders are invited from the eligible
registered contractors by the Superintending Engineer, PWD., Buildings (C & M) Circle 2, Chepauk,
Chennai-5 for the following work:-

Education and Protection Fund {JEPF) oy ST Approximate | - Eligibie
Motice is hareby given thal, the Investor's Education and Protection HALF YEAR ENDED 30" SEPTEMBER 2025 N°'|D | — TNan?Ie OfNWZrk an; EII.VlD & Va'“eROf work| "% | Class

i ' evelopmen O ami aau olic an overnance S.
Fund Authority (1EPFA) has, vide its circular dated July 18, 2025, . . ) . . ) ) ) 1 Experiepntial Centre at Nungambakkam Cyhennai-34. 1245.00 Mo:ths anctzzllaasbsol/e
initiated a 100 days Campaign - "Saksham Niveshak' from July 28, In compliance with Regulation 33 of the SEBI (Listing Obligations and Disclosure E.M.D.: Rs.6,32,500/- Lakhs

1. For Tender documents, visit https://tntenders.gov.in
2. Last Date for submitting the application for site visit Certificate to the concerned Executive Engineer is on
31.10.2025.
3. Last Date and Time for submission of tender documents : 04.11.2025 upto 03.00 P.M.
4. Date and Time of opening of the e-tender : 04.11.2025 at 04.00 P.M.
Superintending Engineer, PWD.,
Buildings (C&M) Circle 2, Chepauk, Chennai-5.

2025 to Movember &, 2025, to reach out to Shareholders to update their
'‘Wnow Your Gustomer {KY'G) and claim the unpaidiunclaimed dividend

Requirements) Regulations, 2015 ("SEBI Listing Regulations"), the Board of
Directors of India Radiators Limited ("Company") at its meeting held on Friday,
24" October 2025 approved the Unaudited Financial results for the quarter and
half year ended 30" September 2025 ("results").

Shareholders are requested to update their KYC parficulars using the
KXY C updation forme from hitps:{fwww. pradespmetals . comdfurnishing=
of-pan-kyc-detailz-and-nomination-by-hodders-of-physical-securities! and
to submit the duly filled and signed forms along with KYC docum ents to
the Registrar and Share Transfer Agent at the following address:

Mame: MUFG Intime India Pvt. Lid.

Unit: Pradeep Metals Limited

Address: C-101, Embassy 247, LBS Marg, Vikhroll (Wesl), Mumbai - 400083
Telephone Ma.: 022 4918 6000

Email id: rnt.helpdeski@in mpms.mufg.com

Website: hiips:Vin.mpms.mufg.com/

DIPR / 5816 / Tender / 2025

TAMILNADU INDUSTRIAL DEVELOPMENT CORPORATION LTD
(TIDCO)
CIN-U65993TN19655GC005327

E-Tender Notice No. TCA / Fintech / 2025 / 04 Dated : 25.10.2025
E-Tender cum E-Forward Auction

TIDCO invites bids from eligible firms through e-Tender cum e- Forward Auction for selection
of a Lessee to grant Long Leasing rights for 99 years of the following Developed Vacant Plot for
development of Prime Hotel (4 & 5 Star) at Fintech City Nandambakkam, Chennai.

|.- SN —| Plot No l Tentative Plot Area (Acre) |
B S11/1 | 2.38 |

Interested Bidders can download the document from https://tidco.com and
https://tntenders.gov.in at free of cost.
The schedule for the bidding process is as follows:
1. Pre-bid meeting will be held on 07.11.2025 at 3:00 P.M at TIDCO Office/online VC.

The results, along with the Limited Review report by M/s. DPV & Associates,
Statutory Auditor of the Company are available on the website of the Company at
https://www.indiaradiators.com/others, and on the website of the Stock
Exchangei.e. BSE Limited at www.bseindia.com.

A

Further, Shareholders holding shares In Dematerialized form are
requested lo contact their respective Depository Participant (DP) to
update the KYC datails.

In compliance with Regulation 47 of the SEBI Listing Regulations, we hereby
notify that the same can also be accessed by scanning the following Quick
Response (QR) code:

In accordance with the same, during thiz 100 Days campaign from July
28, 2025 to Novemnber 6, 2025, all the eligible Shareholders are requested
1o update their KYC details at the earfiest in order 10 claim thair unclaimed
dividends and prevent their shares and dividand amount from being
fransferred fo the |IEPF Authority.

To support the success of this campaign, it is requested (o submil the
documants bafore November G, 2025,

tender

SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER For India Radiators Limited 2. Last date and time for submission of Proposals/ Bids is on or before 25.11.2025 at 3.00 P.M
REQUEST OF PHYSICAL SHARES through https://tntenders.gov.in.
Securilies and Exchange Board of India (SEBI) has initiated one-time E N Rangaswami 3. Opening of Technical Proposals / Bids on 25.11.2025 at 4.00 P.M at TIDCO Office.
special window forphysical Shamrojsiens to submil fe-lodgarrient rquesis Place: Chennai Whole-time Director 4. Any subsequent notification on the tender would be published on the above website.

for the transfer of shares pursuant to SEB| Circular No. SEBIFHOS
MIRSD/MIRSD-PoDiP/CIR/2025/97, dated July 2, 2025, The Special
Window will be open from July 7, 2025 o January 6, 2026 and Is
applicable to cases whare original share transfer requesls were lodged
prior to April 1, 2019 and ware retumediunattended or rejecteddue to
deficiencies in documentation, process or any other reason

Date : 24.10.2025 DIN: 06463753 MANAGING DIRECTOR

Tamilnadu Industrial Development Corporation Limited
19-A, Rukmini Lakshmipathi Road, Egmore, Chennai-600 008. Phone: +91 44 28554479
E-mail: cmd@tidco.com, it@tidco.com Website: https://tidco.com.

DIPR / 5806 / Tender / 2025

During this period, the securilies thal are re-lodged for transfer shall be
issued only in demal mode subject to compliances with due proce ss for
fransfer-cum-demat requests and requirements prescribed for a valid
fransfer pursuant to SEBI Circular Mo, SEBVHO/MIRSD/DOS3CIR/P!
2018/139 dated November 6, 2018, No re-lodgment will be accepted
after the said date.

-
( \E LIC MUTUAL FUND
!
LIC Mutual Fund Asset Management Limited

(Investment Managers to LIC Mutual Fund)

CIN No: U67190MH1994PLC077858
Registered Office: Industrial Assurance Bldg. 4th Floor, Opp. Churchgate Station, Mumbai — 400 020
Tel.No.022-66016000 Toll Free No. 1800 258 5678 Fax No.022-66016191
Email: service_licmf@kfintech.com * Website: www.licmf.com

NOTICE NO. 49 OF 2025-2026

DECLARATION OF INCOME DISTRIBUTION CUM CAPITAL WITHDRAWAL (IDCW) UNDER LIC MF
AGGRESSIVE HYBRID FUND

NOTICE is hereby given that LIC Mutual Fund Trustee Private Limited, the Trustee to LIC Mutual Fund, has

Cigniti

Cigniti Technologies Limited

CliN: LY2Z200HR1998PLC1 20027
Regd. Office: Plot No. 13, Udyog Vihar, Phase-IV, Sector-18, Palam Road,
Gurugram - 122015, Haryana, India
Ph: 0124-4627837. Email: CT_Company.Secretaryi@ooforge.com, Website: www cignifi.com

Eligible Shareholders may submit their transfer requests along with the

requisite documents to the Company's Registrar and Share Transfer

Agent (RTA) at MUFG Intime India Pyl Ltd., C-101, Embassy 247, LBS
Marg, Vikhroli (West), Mumbai - 400083

For Pradeep Metals Limited

Sdi-

Abhishek Joshi

Extract of Unaudited Consolidated & Standalone Financial Results for the six month

period ended September 30, 2025

Place: Mavi Mumbai Company Secreta ) o _ ) o Bl
Date : October 24. 2025 st Sogg oy approved the declaration of distribution under IDCW Option of the following Scheme: - P oL
FaceValue = IDCW Rate NAV as on . Quarter Six month Year
FORM G Name of the Scheme/Plan 5 e ... | Record Date** 23" October 2025 Particulars ended period ended ended
INVITATION FOR EXPRESSION OF INTEREST FOR (X per unit) | (X per unit) @ per unit) 30.09,2025)30.06.2025]30.09.2024|30.09.2025]30.09.2024|31.03.2025
M/5 AGS TRANSACT TECHNOLOGIES LIMITED : : 1 Unaudited | Unaudited | Unaudited | Unaudited | Unaudited | Audited
ikt
e o G MO O WP Aggressivo FYOTGFund |15 0| pgngucoeraons | 160020 T o S| sam| sl fae|  sev|  mek
Locartions: Offices and factory at Mumbai, Mavi Mumbai and Daman [~ Regular Plan-IDCW Option _ _ Profit for the penod before tax 1,102 EBD 125 1,891 a3 2,720
|; Unsdér e gulation IEA[ L )of the Inﬁ_?-henq and Bilﬂhl‘!..lpﬂl:r En;_m:l o |:1|Ii.'|. e 3 3 . L Mal profit for the perod after tax B26 £50 539G 1,485 B34 2002
{Insolvency Resolution Process for Corporate Persons) Regulations, 2016) *The pay.out sh:all be reducetli by the aIT.lOUI‘It of aPpllcabIe sta.tutory levy. Tnl&?mmprehen:we ks e 8310 ETE Bl 1,605 11 2 186
= _RELEVANT PARTICULARS **Or the immediate next Business Day if that day is not a Business Day. period
i bt bl bttt el Pursuant to payment of IDCW, the NAV of the IDCW Option of the aforesaid Scheme would fall to the Equity share capita 275 274 273 275 273 274
7. | Address of the registered affice | G01-602 Trade World B-Wing, Kamala Ml extent of payout and statutory levy, if any. Other equity 9,358
¥ t=]] i . L r . . R L C T h | A
i St e e R The above IDCW is subject to the availability of distributable surplus and may be lower to the extent of distributable ;ﬂaﬁigiﬂ;ﬂﬁ:ﬂuﬁtﬂiJ g"ﬁ ?Emb
= Z?}EL. O — :“enrs::{f Fufren.ntl:rr:ﬁfwﬂﬁe'ﬁ# .. surplus available on the Record Date. BasicEPS 29.99 23.94 19.39 5391 23,24 1277
) mite |15 S CWIEE I e TINesD A95aIs g Conporate Deldor ana . . . . . | d
il e e e nf.rim&m.m;m_ In case the distributable surplus is less than the quantum of IDCW on the record date, the entire available Diluted EPS 24.89 23.84 19.27 2381 23.10 12T
T : | Murnibai. _ distributable surplus in the Scheme / plan will be declared as IDCW. Rs. in Million
B, | Irstalled caphdcity of main Darman facility hes the capadity 10 manufasiure ) . . . . . . Standalone
| products services | up to 1,000 ATMS every month IDCW will be paid to those Unitholders / Beneficial Owners whose names appear in the Register of Unit holders = = =
B. u‘uar'--wwargrvélue e :hi:r:h:f ik repoet s o f;rifr:i'j’:& maintained by the Mutual Fund / statement of beneficial ownership maintained by the Depositories, as applicable, R ?e:?:l edr pur?:: g‘g:;ﬂ 7 ;:;?ﬂj
praduc =Ealle din LT the e Trorm aperat) I 1 . .
| lest financial year | Corporate Debor is . 654204 Milkon under the IDCW Option of the aforesaid Scheme / plan as on the record date. 30.09.2025130.06.2025]30.09.2024 | 30.09 2025 30.00.2024 |31 .03.2025
e i fﬁﬁ. f['}:{;t:g;:fml’;ﬂﬁfﬂf:l“:: In view of individual nature of tax consequences, each investor is advised to consult his / her own professional Unaudited | Unaudited | Unaudited | Unaudited |Unaudited | Audited
E!I'I'll:ll'i.'l'r'E'E'_-'p-':l{lrl_"‘ E‘ﬂrngrnt{\- Hch[g_r 25 Qi flnanC|a| / taX adVISOI’ TUL."'EI iI'II:I:ImE ‘i,DEE 2 E?E E.Ezﬁ 6.?'516 41.-5‘:)3 1':' 322
31122024 were appro. 1845 For LIC MUTUAL FUND ASSET MANAGEMENT LIMITED ProfitiLoss) for the period before [ax GaT 02 454 1,289 372 1,634
it vl il Date : 24" October 2025 Sd/- et profil{Loss) for the period after tax 513 448 351 %1 79| 122
i i Place: Mumbai Authorized Signatory Tolal comprehensive incormel{Loss) 516 436 400 952 3% 1,370
B, | Further details incheding last Irfarrmation can be sought through = Far ;
availabie financial staterments (with | oomimunication to the fu:lllu:l-.ulng amail HE pﬂl‘t Dl ED‘E'H“ il"llllﬂlh!&, il‘l'l'ﬂﬂl:ll‘.ll's are !I‘Il’:ﬂurﬂgﬂd fo l'igi!l:ﬂﬁilpﬂﬂh tl‘IBII’ HI'I‘Ii“: ID E':IH:IT' share capital 219 £id 213 219 20 2rd
schedules) of twoyears. Rsis of | E-malk agschp@imall.com - and Mobile Number with us to support paper-less communication. Uther equity 6244
| ereditons are availabie i VAL | ] ) ] . . . Earnings per share (of Rs. 10V~ aach)
9. | Elglbibty for resolution applicants | Information can be sought through Mutual Fund investments are subject to market risks, read all scheme related documents carefully. not annualized) (amount in Rs.)
winder section 250240 of the Code | cdmmunication 1o the following email: H
s avalabis at URL: | Emait: agscinmarail com Basic EPS 18 52 16.28 1284 34.89 10.21 4444
10 | Last date for receipt of expression 1011 2025 14 I M P O RTAN T” Diluted EFS 18.67 E 16.28 12.76 34 .89 10.15 44 44
__ | of inleres] - S | Naotes:
11. | Date of issua of provisiona| list of 15.11. 2025 al T " . . 4 ) , )
_ . . . . } The above is an exiract of the detaded unaudited consolidated and standalkone inancial results for the quartar and 5ix month pariod
15 Tﬁiﬁ:;ﬂﬂfﬁ;ﬁﬁﬁm ETEER Whilst care is taken prior to acceptance of ended September, 30, 2025 prepared in accondance with Companies (Indian Accounting Slandards] Rules, 2015 {Ind AS)
| abjections to provisional list | advertising copy, it is not possib|e to ve r|fy its prescribed under Section 133 of the Companies Act, 2013; filed with the Stock Exchanges under Regquiation 33 of the SEBI (Listing
13. | Date of issue of final liss of 25.11.2025 tants. The Indi E P) Limited t Obbgations and Disclosure Requirements) Regulations, 2015
3 g;'*‘"*:“‘* ”?;;—'"!;;i:l!-‘" apphcants | T contants. € Indian ExXpress ( ) Imited canno b} The full format of the consolidated and standadone financial results are available on the Stock Exchange websites
14, | Date of issue of information il B i s lndis. bseindia, I cianiti,
e be held responsible for such contents, nor for any www.nseindia.com, www.bseindia.com and on the Campany’swel_:s-l Bwwwcignitl com
an resquest for resalution plans loss or damage incurred as a result of Please scan the below GR code to view the full financial results:
| prospective resolution appbcants | : . : _r
15| Last date for submission of 20123025 transactions with companies, associations or e o bl o B f Brers
rasdution plans . .. . . .
16, | Process emall id to submid E01 | agscim@gmall com individuals adversing in its newspapers or Cigniti Technologies Limited
H iglatl : H H /-
Res Bl o s e Publications. We therefore recommend that Pankai o
Deemed Rasolution Frofessional i iri i Date: Octaber 24, 2025 E tive Director
U T sy et A i readers make necessary inquiries before sending ate: October xecutive
AFA Detalis: AAZ/ 10257 /02311225, 203487 vatid tll 31.12 2025 any monies or entering into any agreements with Place: Gurugram [DIN: 09157176)
IBE] Registersd Address: Flat Mo 202 -2nd floor, Bhay Bhevan. Plot Moc18-0. Shivpuri, . ) .
Sion-Trombay Road, Chembur {East), Mumbai- 400071 advertisers or otherwise acti ng on an
Far, 835 Transest Technadogies Limited . .
e advertisement in any manner whatsoever.

SAGAR CEMENTS LIMITED

CIN: L26942TG1981PLCOO286T
Regd. Office : Plot No. 111, Road No.10, Jubilee Hills, Hyderabad-500 033.

Ph.040 23351571, E-mail: infoc@sagarcements.in, Website: www.sagarcements.in

The Indian Express.

STATEMENT OF UN-AUDITED STANDALONE AND CONSOLIDATED FINANCIAL RESULTS FOR
THE QUARTER AND SIX MONTHS ENDED SEPTEMBER 30, 2025
= —— (% in fakhs)
Consolidated Standalone
For Ihe Quarter |  For the slx | For the Quarter Forthe | For the Quarter | For the glx | For the Quarter Far the
Iﬁi- 5 Particalars ended monihs ended | ended Year ended ended maonths ended e ded Year ended
o Seplember Seplember | Seplember March 31, September Seplember Seplembar March 31,
30, 2025 30, 2025 30, 2024 2025 30, 2025 3, 2025 30, 2024 2025
(Un-audited) | [Un-apdited) | (Un-3udited) (Audited) {Un-audited) | (Un-audited) [Un-awdited) [Audited)
1 | Total Income from Ciparations 60,186 1.27.252 47512 225 764 38551 83,526 42,973 1,506,664
2 | Mat Profit for the pediod (before Tax, 1
| Exceplional and/or Exlraordinary ilems) {4.651) (2201 =gl {£5.630) 1,278} a14 | {4.154) (11,734
3 | Met Profit for the period before tax (after e
Exceplonal and/or Exiraordinary itema) {4.651) {2.261) (7.821) 128.353] (1,278} 14 {4,164) (13,825)
. 8 5 . 4 | Met Profif for the period after tax (after
I get the InSIde Informatlon Exceplional and/or Extraordinary ilams) (4,417 {3,668 [5,598) {21.668) (g22) 322 {2.729) {B,548]
5 | Total comprehensive Income for the Pericd |
» - - . [Compriging Profit for the pericd {afler tax)
and get I"SIde the 'nformatlon and Other Comprehensive Income (after tax)) {d 405) {3.645) [5.718) (21.621) (04} 358 {2.752) {B.ATE)
L f | Paid-up Equity share capital
| | [Face VBle Rs. 2/-Pershare) - 2.614 2614 2,814 2514 | 2,614 2614 2614 2,614
7 | Reserves excluding revaluation resarve as
. al Balance Shesl date TT.233 T7.233 23,802 81,316 T5d9 70,529 5,455 AT
Infurm your GPII'III'.'II'I 8 | Securities Fremium Reserve BA.351 88,351 88351 | 88351 88351 88351  86.951]  88.351 |
9 | Mon-controding mtareats 7550 T.55%0 7,326 . 1582 - - -
"th - t" t'n e Ii 10| NetWorth 1,75788 | 175788 102003 | 170433 161404 | 181404 | 166480 161,136
w' |n"es Iga ourna sml 11| Eamings per share (of Rs. 2/- each)
(for continuing and discontineed oparatons)
Basic and Diluted: (3.38) [2.8%) (4.36] [16.55) {0.63}) 025 [d.09] (E.54)

For the Indian Intelligent.

S TheIndianEXPRESS

= |OURNALISM OF COURAGE —

Moles:

Limited {www beeindia.com).

Place: Hyderabad
Date: 23.10.2025

1. The above statement of un-audited standalone and consalidated financial results of the Company for the quarter and six months ended September 30, 2025 was
reviewed by the Audit Committee and approved by the Board of Directors at their respective meetings held on Qciober 23, 2025, The statutery auditors of the Company
b issued an unmodifed conclugsion m respect ofthe limited review of the guarer and six maonths ended September 30, 2025

2. The standalone and consalidaled inancial results of the Company bave been prepared in accordance with the Indian Accounting Standards as prescribed under Section
133 af tha Companias A, 201 3 M Act’) read with relevant rides sswead theraundar (nd A5 and athear accounting principles generally acceptad in India and guidedines
issued by the Securities and Exchangs Board of India (“SEBI].

3. The above financials s an extract of the detailed format of the un-audited Standalone and Consobdated Financlal results for the quarer and si= months ended September
a0, 2025 filed with the Stock Exchanges under Regulation 33 oithe SEBI (Listing Obégatons and Disclosure Requirements) Begulatians 2015

The Wl feemat of un-audited standakong and conscdidated fnancial results of the company for the guarier and six months ended September 30, 2025 are available o the

imvastors an the Campany's wabesite (hitps:fwenw sagarcemants.n) and on the wabsite of the Mational Stock Exchangs of India Limited {wewinssindia.com) and BSE

For Sagar Cements Limied

Sd/-

Dr.S.Anand Reddy
Managing Director

epaper.f'rnanc:iaﬁexpress.cun'. .

BENGALURU
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PUBLIC NOTICE

FUBLIC NOTIGE
{My chenl Shiv Wahan Slo Mirsnjan, Rio 735,
EEaE'nd-; Ph=1, Medro Winar, Hoambl Kaan

SAGAR CEMENTS LIMITED

CIN: L26842TG1881PLCOD28ET
Reqgd. Office : Plot No. 111, Road No.10, Jubiles Hills, Hyderabad-500 033.

Ph.040 23351571, E-mail: info@sagarcements.in, Website: www.sagarcements.in

Classifieds

‘MNates:

1, Thie abowe statement of un-sudited standalone and consolidated financial results of the Company for the quarter and six manths-ended September 30, 2025 was
reviewed by the Audit Committes and approved by the Board of Directors at their respectve meetings held on Oclober 23, 2025, The statutory auditars of the Company
have isswed an unmodibed conclugion in raspect ol e limited review af the quaner and Sis months ended September 30, 2025

2. Thia standadone and consolidaded inancial results of the Compary have Deen prepared in accordancea with the Indian &ccounting Slendards as prescnbed undes Sacbion
133 of tha Campanies Act, 2013 ["the Act’) read with refevant rules issued thereundsr [Ind A5') and other acocounting principles generally accepied in India and guidelines

imsued by the Securties and Exchangs Board of India {*SEBI").

3, The above fimancials is an extract of the detsiled format of the un-audited Standalone and Consolidated Financial resaults for the quearter and six monihs endad Sepiember
30, 2025 fted with the Stock Exchanges under Reguiation 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations 2015,

Thie full format of un-awdifed standabone and consobdated financial results of the company 1of the guares-and sxomonths ended september 30, 2025 are available 1o the

investors on the Company's wabsibe (hitpsweww. sagarcements.in} and on the website of the National Stock Exchange of India Limited (www.nseindia.com) and BSE

Limited (v Dseindia.com),

Flace: Hyderabad
Date: 23.10.2025

For Sagar Cements Limited

Sd/-
Dr.5.Anand Reddy
Managing Director

PERSONAL {Derk-B2. have sevared hes ralation from his 1
STATEMENT OF UN-AUDITED STANDALONE AND CONSOLIDATED FINANCIAL RESULTS FOR i;a?EJ:?Luﬂ: 5"1“,:13'5 ?n:rl.'g:ha-!nmih' ) i
THE QUARTER AND SIX MONTHS ENDED SEPTEMBER 30, 2025 "gj“:aGl&'jgalggoA"éaarz]anaD?rs bl pies g oot HE
{* in lakhs} Fi P io d UP-283203 h 9 [Hotambi Katan, Delhi-82, decwned and EE
Consplidated Standalone (::‘:gﬁaez mv name to :;r?'] EI!I:IhiI".rl.‘.Il them due b I1'=$I:.I:IEII'.|II'.‘:| A ni"
For the Quarler| For the six | For the Quarter]  Forihe  |For the Quarler | Forthe six | For the Quarter]  Far the gec my ke g A e el ALy
Bl Kumar Gupta for all purposes |properties, and shal notbe raspanaitie for K
g Particutars ended months ended ended Year ended ended months endad ended Year ended (irueir-acts, doeds and Bigs done by (hem
: September Seplember | Seplember March 31, Seplember Seplember September March 31, 0070997509-1 Ei" nast, prezant and fulee. Anyane wha Ll
a0, 2025 4, 2025 M, 2024 2025 a0, 2025 40, 2025 a0, 2024 2025 LPriti hhi dul |t Wit them shall be deing al ther awn i
{Un-audited) | {Um-audited) | (Un-audited) | [Audited) | (Un-audited) | {Un-audited) | (Un-audited) { Amdited) P riti GaRC I'i‘;V/fl’: ';"6” u Icstand risks and my atiow cartwil not e
1 | Total Income from Oparations 60186 |  1.27,252 ATE1Z |  2.25.764 38,851 83,526 328731 | 156,664 umar Roy,R/0 r-26, . (held responsie of their &l type of acis. !
1 Chhatarpur Extn.New Delhi- |Ravl Prakassh |Adwacaie] ChMo. 749, —
2 | Nal Prafil far Ihe |:II:I'TIE||'.'|: {batore Tax, 110074.h h d |Distt Cowurt Gomplex, Dwarka, New Delhi U
__| Exceptional andior Extracrdinary ems) (4651) | (2261)) (7.821)| (26636)|  (1.278) 14| (4764) ] (1734) AV Changec my T
3 | Met Prafit for the period before tax {after name to Preeti Roy,for PUBLIC NOTICE z
Exceptional and/or Extraordinary items) (4,651) (2.261) (7.821) |  (28.353) (1.278) 614 (4.164) | (13.825) all,future purposes. Goneral bt oo o i <
4 | Met Prafil for the period after tax (afber 0040818482-8 m:lrir:ﬁoiz frlocn:indezz chﬁl(f)r;?fny cl?cn?‘;her;
| Exceptional andior Extragrdinary tems) {3.a17) (3,668} (5.698) | {21.666) 1822} e (£729) | (B.548) - Pradeep Girl, s/o Sona Lal Giri r/o 21511077, Z
5 | Telad comprehensive income for the Period I, Pravesh Kumar Suneja, S/o oy ittt dlsomned { debereed | discatied e
[Comprising Profit for the period [after tax) Hans Raj Suneja, R/0-D-121, his real son Mr. Sachin Kumar Giri, r/o LL
and Cther Lomprahensive Incoms jafter ] (4,405) (3,645} 15.718) 121.621) (804} 358 (2,752) (8.476) D-Block, South Ganesh Nagar, 2151417, New Patel Nagar, Dell 10008 nd b
G F'i'i”:"'-lp' E"'\-]'-""l:ll share UE'FH|-3| c - : Delhi-110092,have Changed my client’s movable a,nd immovable’ assets and
[ce e M5, &= Fer shang H - i i i ' i ' H have also severed all his relations in every
{Face Value Rs. 2/- Per share) 2,614 2,614 2,614 2,614 2,614 2,614 <014 2514 my name to Pravesh Suneja
7 | Reserves excluding revaiuation reserve as for all purposes ’ 'eS"“‘With}fﬁS son. “dis ﬁ““hi:ld;?'arfﬂ‘jany
st Balance Sheet date 77233|  77pa3|  eamo2|  ei316)  vosaa|  7ospe|  7ssns| 707 ' B Akt b e o
8 | Securlies Premium Besane 88, 351 BE& 351 a8 351 84 351 B8 351 BE 351 88,351 88 351 0040818469-11 rbesponsibili}g1 anfd my cliemhsh;ll 1in no manner
8 | Non-controlling interests 7,580 7,580 7,326 7,152 - - - 3 I,Mridul Roy S/o Manoj Kumar imraction e with he ahove named mdividusl
10] et Worth ; 175788 | 175 7BB| 192003 | 179433 161494 | 161494 166,460 | 161,136 | -26.Chh Parvesh Kumar Tyagi
x . e . e o P - A e o o | M T T Rony/o F 6,C atarpur (Advocate) 36, Criminal Side, Courts Bldg.,
11 E.ﬂl"l"lll'lﬂ-';! per share (ol Fi'-E‘-._E-- gachn) Extn.New Delhi-110074.have Tis Hazari, Delhi 110054
{for continuing and disconfinued operations) h d t I\,/I idul
Basic and Diluted: (3.38) {2.81) {4.36) (16.58) {0.63) 0.25 {2.0%) {6.54) & angeR me/ ”arn? f ridu
: umar Roy,for all,future pur-

poses. 0040818482-7

ILArjun Anand Wadhwa S/o-
Sushil Wadhwa,R/0 S-367,
Greater Kailash Part-1,New
Delhi-110048,have changed
my name to Arjun Wadhwa.

0040818482-9

I, Sumit s/o Ravi Bhatt r/o TC-
98, Block-D, Transit Camp,
Anand Parvat, Karol Bagh,
Delhi-110005 have changed
my name as SUMIT BHATT.

0040818417-1

Tz toimlerm tothe pobbc 2 Grpe that WA
AR PAL i the Dwners ol RESIDENTIRL LIE
FLAT ‘M- 1E-B, FIRST FLOOR, ELOCK-%
SECTOR-95: WODE HSTRICT GALTSM BLOH
MEGAR, UTTAR FRADESH SUPER BREM
120050 MTRE, 1i5heraby dec lined thal the
oeters BeE fany SElLNE (ke S0 progenty and
She Selir iz avaifing & b taoibly sgainst the
morigagealiha alora mashmed Prgerty mis
=hale Hadk ol Inda, RACPL Eakadoosins
Delhl by o gy red A Dl decumants s
fe entine chin of  decemants-Ceging
Frawisiznal Klotment Lettar issuad by KGOA
i fmwr o e Deep Wiekhergi daled
19,08, 2007, Drigiral Blohmeni Litier [250nd
Ty WD, i Fawor o Jas Deap Mokbery dabed
0. 10,2082, (npnal Pessasson Canificats)
Lettar in favar of @i Deep Mpkieeg, Orignad
Lease cum S8lE Deed W lpsar o laalens
Mushergs, duly regetanad b SE-NOI0A, Wade
{iac. Ma. 750, Sack mof, Voiumeing: 4501,
fages an [-70 doded 191012001 e
igsing hence a0} Iraceabis. Themlere, day
person Raving By Taps af clesm nghtiiiar

FORM G -n:sresr wir e said progerty or Flat may

mierm i mriting o contact & the addmss

INVITATION FOR EXPRESSION OF INTEREST FOR menlianzd] helow aboul heher ohjechions

P M/S AGS TRANSACT TECHNOLOGIES LIMITED within 15 days tiom today, Tadlieg which il

OPERATING IN PAYMENT SOLUTIONS, BANKING AUTDMATION, irﬂl'_t'! presemed that the Sed progerty |5

\H LIC MUTUAL FUND MANUFACTURING OF ATM, AND OTHER AUTOMATION SOLUTIONS v am al ypeof Esgumbgances, i ot
i Locatbons: Offlces and factory at Mumbad, Nav Mumbal znd Daman L0 i AT

{Under Rogulation 36A[1)ef the Insobwency and Banknepicy Board of India Havnest Tripathi, Advocate

ek Wi, J00 170 126D
[ffica; K-1B, Jungpers Exin. Mew Dahi-17

{Insnkvency Resolution Precess for Corporate Persons) Regulations, 2006}

LIC Mutual Fund Asset Management Limited

(Investment Managers to LIC Mutual Fund) =
CIN No: U67190MH1994PLC077858 1

RELEVANT PARTICULARS
Miarme of the corporate delbior stong | AGS Transact Technobogies Lirmibed
with PAN & GIN/ LLP Mg, _ CINALT2200MH2002PLC138213

ONE CAN POSSESS KNOWLEDGE

Registered Office: Industrial Assurance Bldg. 4th Floor, Opp. Churchgate Station, Mumbai — 400 020
Tel.N0.022-66016000 Toll Free No. 1800 258 5678 Fax No.022-66016191
Email: service_licmf@kfintech.com e Website: www.licmf.com

NOTICE NO. 49 OF 2025-2026

DECLARATION OF INCOME DISTRIBUTION CUM CAPITAL WITHDRAWAL (IDCW) UNDER LIC MF
AGGRESSIVE HYBRID FUND

NOTICE is hereby given that LIC Mutual Fund Trustee Private Limited, the Trustee to LIC Mutual Fund, has
approved the declaration of distribution under IDCW Option of the following Scheme: -

NAV as on A
7. | Murber of empl ! DT ] AS the information re ad f th
Name of the Scheme/Plan | Face Value | IDCW Ra.te* Record Date** | 23 October 2025 R | Spenie Hoam o difdctsta Abe koot contents, nor for any loss or
(X per unit) = (Z per unit) : ik :
| (% per unit) _ 31":"*55: e {!Ilrrjun.tl.;,-'a r:;*m ason damageincurredas aresultof
8§ § WENE APArC. 5] . . .
LIC MF Aggressive Hybrid Fund 10 0.10 28" October 2025 16,3303 However, the Deemed RP has continued the transactions with companies,

— Regular Plan-IDCW Option

*The payout shall be reduced by the amount of applicable statutory levy.
**Or the immediate next Business Day if that day is not a Business Day.

Pursuant to payment of IDCW, the NAV of the IDCW Option of the aforesaid Scheme would fall to the
extent of payout and statutory levy, if any.

The above IDCW is subject to the availability of distributable surplus and may be lower to the extent of distributable 15 Lost Sate for reeiot of egwession | i0112005 before sending any monies
surplus available on the Record Date. | of intenest — I || ' '

L i . . 11.| Date of isswe of provisional list of 1541 2025 or entermg_ into _any
In case the distributable surplus is less than the quantum of IDCW on the record date, the entire available | prospective resolution apphicants. | agreements with advertisers
distributable surplus in the Scheme / plan will be declared as IDCW. 12,| Last date for subméssion of 20.11.2025

2. | Addreas of the registered office

| B01-602 Trade World B-Wing. Karnala bl

Coonpound, Senapali Bapel Macg, Lower Pared
Mumbed, Maharashtra, India, 403013

3 [URLofwebste
4, | Detass of place where majority of
fmwad assats ane located

| Website is currently not working
Thez Tleed ssgats of the Corporate Delitor are
located at Lower Parel, Daman & Mahape,

Mumbas.

5 [ |.IIﬂH|-|HI'.| l:':F..||_|H;':|[!|' ||I; main

| products’ services
4. | Quantity and value ef main
ity Serdoes soid in
last financial year

: I:llanm'n'fmihﬁ; has the mr:na-:ir}- to mandactune
| upfo 1,000 AThs evary manth
The Limited raview repart a5 on 3112 2024,
shews that the revenue from operations of the
Corparate Deblor is Bs, 654204 Millian

sarvices of approd. 198 emploéees inchading
| the project refated smployes.

&. | Further detalls including last
aepdiabde financial staterments (with
schedules) of ten vears, Ists of

__ | creditors are svallable st URL:

9, | Eligibility Tor resolution applicants
under secton 252 1h} of the Codo
is availabie at URL:

objections to provissonal list

Information can be sought through
crnrmanication o the iollowing erfmas

E-mall: agscirpdigimail.com

[ Information can be sought through
cormmunication o the fallowing ama;

| E-mall: ggscinp@gmail.com

"IMPORTANT"

Whilst care is taken prior to
acceptance of advertising
copy, itis not possible to verify
its contents. The Indian
Express (P) Limited cannot
be held responsible for such

THE BIGGEST CAPITAL

associations or individuals
advertising inits newspapers
or Publications. We therefore
recommend that readers
make necessary inquiries

or otherwise acting on an

IDCW will be paid to those Unitholders / Beneficial Owners whose names appear in the Register of Unit holders 13| Date of maue of fingl (st of 35112025 advertisement in any

maintained by the Mutual Fund / statement of beneficial ownership maintained by the Depositories, as applicable, __| prospextive nesolution applicants |

under the IDCW Option of the aforesaid Scheme / plan as on the record date. = ﬂﬁi’iﬂfﬁ'ﬁfﬂ?ﬁ.ﬂm“x RS mannerwhalsoever

In view of individual nature of tax consequences, each investor is advised to consult his / her own professional ﬁ:;;ii‘:f::i:;ﬁ::‘;;‘ﬁ"f“fl'n‘:;”

financial / tax advisor. 15,  Last date for submésion of "30.12.2025 TAMILNADU INDUSTRIAL DEVELOPMENT CORPORATION LTD
For LIC MUTUAL FUND ASSET MANAGEMENT LIMITED | resolution plans _— | _— (TlDCO)

Date : 24" October 2025 Sd/- 16, | Process pmad id to submat EO| | sgstim@gmall. com :

Place: Mumbai Authorized Signatory Eaver ML .. CIN-U65993TN19655GC005327

E-Tender Notice No. TCA / Fintech / 2025 / 04 Dated : 25.10.2025
E-Tender cum E-Forward Auction

TIDCO invites bids from eligible firms through e-Tender cum e- Forward Auction for selection
of a Lessee to grant Long Leasing rights for 99 years of the following Developed Vacant Plot for

development of Prime Hotel (4 & 5 Star) at Fintech City Nandambakkam, Chennai.
|I SI.No Plot No Tentative Plot Area (Acre)
K S11/1 2.38

Interested Bidders can download document from https://itidco.com and
https://tntenders.gov.in at free of cost.

s Resoletion Prolessionsa

188 Fegistration MNo; 1B IPA-DOE S F-MNOOROS 2L - 2018, 10257

AFA Datails; AAZ/ 10257 /02 3112256,/ 203487 valid tilk 31122025

IBB| Registensd Address: Flat Mo 202, 2nd Tioor, Bhal BRaean, Plod No LB-D, Shivpuri,
San-Trombay Road, Chembur (East), Mumbal- 400071

For, AGS Transact Technolagies Limited

As part of Go-Green initiative, investors are encouraged to register/update their email 1D
and Mobile Number with us to support paper-less communication.

Mutual Fund investments are subject to market risks, read all scheme related documents carefully.

PRADEEP METALS LIMITED
Registered Office: R-205, MIDC, TTC Industrial Area, Rabale, Navi Mumbai- 400701

Ted#91-22-2T691026 Fax:+31-22-2T691123 Email:_investors@pradeepmetals com
Website: www. pradespmetals.com CIN:L39999MH1982PLCO2E121

100 Days’ Campaign — "Saksham Niveshak” - for KYC and other related The schedule for the bidding process is as follows:
CIN: L72200HR1998PLC1 20027 updation to prevent transfer of Unpaid / Unclaimed dividends to Investor 9P

Regd. Office: Plot Mo. 13, Udyog Vihar, Phase-IV, Sector-18, Palam Road, Education and Protection Fund (IEPF) 1. Pre-bid meeting will be held on 07.11.2025 at 3:00 P.M at TIDCO Office/online VC.

Gurugram - 122015, Haryana, India s . ; 2. Last date and time for submission of Proposals/ Bids is on or before 25.11.2025 at 3.00 P.M
Ph: 0124-4627837. Emall: CT_Company. Secretary@coferge_ com, Website: www.cigniti.com Nalile 12 Tiereny - given Ihel, Tl nvedinrs Educaiion. and Eraepion through https://tntenders.gov.in
n s ey v o . oy ~ Fund Authority {'IEPFA’) has, vide its circular dated July 18, 2025, ) HET
Extract of Unaudited Consolidated & Standalone Financial Results for the six month Opening of Technical Proposals / Bids on 25.11.2025 at 4.00 P.M at TIDCO Office.

eriod ended September 30. 2025 initiated a 100 days Campaign - "Saksham Niveshak' from July 28, 3.
H i : 2025 to Movember G, 2025, to reach ouf to Shareholders to update their 4. Any subsequent notification on the tender would be published on the above website.

Cigniti

Cigniti Technologies Limited

the tender

Rs. in Millica 'Know Your Customer' (KYC} and claim the unpaid/unclaimed dividend. MANAGING DIRECTOR
Consolidated ; i
Duarier Six month Yoar Shareholders are requested to update their KYC particulars using the Tamilnadu Industrial Development Corporation Limited
Particulars ended pnr]nd ended anded KYC Updﬂ[lﬂln Tﬂrms from -htt[?lﬂ:.'I.'IWWW-[PIEH'-BEI]!'ITE‘[E-EE.EUI’ITHUFl_‘IlShﬂq: 19-A, Rukmini LakShmlpath| Road, Egmore, Chennai-600 008. Phone: +91 44 28554479
30.09.2025]30.06.202530.09.2024|30.09.2025/30.09.2024|31.03.2025 of:pan:kyc-details-and-nominabon-hy:holders-ot-physical-secuiibes; and E-mail: cmd@tidco.com, it@tidco.com Website: https://tidco.com.
Unaudited [Unaudited | Unaudited | Unaudited | Unaudited | Audited to submit the duly filled and signed forms along with KYC docum ents to
L LU Raudted Unau L o the Registrar and Share Transfer Agenl al the following address: DIPR / 5806 / Tender / 2025
Total income 5.877 o420 5,170 1,50E By 20 646 ) ) ;
Profit for the period befors tax 1,102 889 725 1,901 93 2,720 e f’*;- e
et profit for the period after tax B26 H64 £20 1 485 634 2 1002 : P Metals Limite _ |
Teral comprehensive income for the Q30 675 &0 1.605 11 2 186 Address: C-101, EI'I'II]EES',' 247, LBS MEIF'Q. Vikhroli (West), Mumbal - 400083 INDIA RADIATORS LIMITED
period Teisphora No.: 052 4916-6000 CIN: L27209TN1949PLC000963
Equity share capital a75 274 273 275 273 274 Email id: '”t-m,'lﬁ‘dﬂs*f@'” S et Regd. Off: 88, Mount Road, Guindy, Chennai 600 032. Tel: 044-40432210
Other equily 9,358 Website:_hilins.lin mpms.mufg.com| Email: cs@ndiaradiators.com Website: www.indiaradiators.com
Eamings per share (of Rs, 10/~ each) Furthar, Sharaholders holding shares in Demateriallzed form are
(not annualized) (amouni inKs.) requested to contact their respective Depository Participant (DP) to UNAUDITED FINANCIAL RESULTS FOR THE QUARTER AND
DRt EF il 234 il ] Ll - ?2_'?_? In accordance with the same, during this 100 Days campaign from July
R Ao 28, 2025 to November 8, 2025, ail the eligible Sharehoiders are requested In compliance with Regulation 33 of the SEBI (Listing Obligations and Disclosure
Standalone to update their KYC details at the earliestin order to claim their unclaimed : : " . : " f
Quarter Six month Year dividends and prevent their shares and dividend amount from being Requirements) Regulations, 2015 ("SEBI Listing Regulations”), the Board o
Particulars ended period ended ended transfarred to the IEPF Authority. Directors of India Radiators Limited ("Company") at its meeting held on Friday,
ﬂ“'mi“:: iﬂ'ﬂzjl':: ﬁ"'mjﬂiz‘ ijﬂ'ﬂgjﬂzj Eﬂ'mjl“:; 31'}:;2“:5 To support the success of this campaign, it is requested to submit the 24" October 2025 approved the Unaudited Financial results for the quarter and
naudit L naudited | Unaudited [Unaudit udite documenls before November 8, 2025, half ded 30" September 2025 (" Its"
Tolal income 4,068 2678 2625 6,746 4,803 10,322 alryearende eptember ("results”).
: . SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER
Profit!{Loss] for the period before tax BT 602 454 1.260 are 1,634 REGUEST OF PHYSICAL SHARES
Net profill{Lass) for the peniod after tax 513 A48 351 961 218 1.22d : ; The results, along with the Limited Review report by M/s. DPV & Associates
Total comprehensive income/(Loss) 516 436 400 052 336 1,370 Securities and Exchange Board of India (SEBI) has initiated one-lime - ) ) ’
for the period special window for physical Shareholders to submit re-lodgement requests Statutory Auditor of the Company are available on the website of the Company at
Equity share capital 278 274 213 278 273 274 for the transfer of shares pursuant to SEBI Circular MNo. EEEI!HQ.‘ https://www.indiaradiators.com/others, and on the website of the Stock
Cither equity 244 MIRSDMIRSD-Pol/F/CIRIZ2025/97, dated July 2, 2025, The Special i . s
Earmings per share {of Rs. 10 each) Window will be open from July 7, 2025 to January 8, 2026 and s Exchangei.e. BSE Limited at www.bseindia.com.
[not annualized) (amount in Bs.) applicable to cases where original share transfer requests were lodged
Basic EPS 18.62 16.28 12 64 34,69 1321 ad dd prior-to April 1, 2018 and were returned/unattended or rejecteddue to . . - R .
Diuted EPS 18.62 16.28 1276 364,69 10.15 44,44 deficiencies in documentation, process or any other reason In compliance with Regulation 47 of the SEBI Listing Regulations, we hereby
Hotes: DG I pariod, 1 secinties Nt are ot for ranster Shall ba notify that the same can also be accessed by scanning the following Quick

a) Thaabove is an axtract of the datailed unaudited consofidated and standalone financial reswlts for the quartar and s month period
ended September, 30, 2025 prepared in accordance with Companies (Indian Accounting Standards) Rules, 2015 (Ind AS)
prescrbed under Seclion 133 of the Companies Act, 2013; filed with the Stock Exchanges under Regulation 33 of the SEBI (Lisling
Chligations and Disclosure Requiremants) Requlations, 2015.

b) The full format of the consofidated and standalone financial resulls are available on the Stock Exchange websiles
www.nsaindia.com. www.bseindia.com and on the Company's wabsile www.cigniti.com

Flease scan the below QR code to view the full financial resulls:

issued enly in demat mode subject to compliances with due proce sz for Response (QR) code:
transfer-cum-demat requests and requirements prescribed for a valid
ransfer pursuant to SEBI Circular No. SEBIHOMIRSD/DOSIICIR/P!
2018/138 dated November &, 2018. Mo re-lodgment will be accepted

after the sad date.

Eligitde Shareholders may submit their transfer requests along with the
requisite decuments to the Company’s Registrar and Share Transfar
Agent (RTA) al MUFG Intime India Pvt. Ltd.. C-101, Embassy 247, LBS
Marg, Vikhroli (West), Mumbai - 400083,

By and an behalf of Board of Directoes For India Radiators Limited

Clgniti Technologies Limited For Pradeep Metals Limited
Pankaj thnia' A E N Rangaswami
Abhishek Joshi . i : ;
Date: October 24, 2025 Executive Director Place: Chennai Whole-time Director

Place: Maw Mumbai
Date : October 24, 2025

Company Secretary

Mem. No. AG4446 Date : 24.10.2025

DIN: 06463753

Place: Gurugram

(DIN: 0915T176)

epaperfinancialexpress.com@@ @ @

,., Chandigarh
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Government of Tamil Nadu

PRADEEP METALS LIMITED PUBLIC WORKS DEPARTME

Registered Office: R-205, MIDC, TTC Indusirial Area, Rabale, Navi Mumbai- 400701

INDIA RADIATORS LIMITED

CIN: L27209TN1949PLC000963
Regd. Off. 88, Mount Road, Guindy, Chennai 600 032. Tel: 044-40432210
Email: cs@indiaradiators.com Website: www.indiaradiators.com

UNAUDITED FINANCIAL RESULTS FOR THE QUARTER AND

BUILDINGS (C&M) CIRCLE 2, CHEPAUK, C
SHORT TERM e-TENDER NOTICE No.31 BCM / 2025-26 / Dated: 23.10.2025

Website: www pradeepmetals.com CIN:L99890MH1982PLCOT619

100 Days' Campaign — “Saksham Niveshak" - for KYC and other related
updation to prevent transfer of Unpaid / Unclaimed dividends to Investor

FORM OF CONTRACT : LUMPSUM / Two Cover System

For and on behalf of the Governor of Tamil Nadu, Short Term e-tenders are invited from the eligible
registered contractors by the Superintending Engineer, PWD., Buildings (C & M) Circle 2, Chepauk,
Chennai-5 for the following work:-

Education and Protection Fund {JEPF) oy ST Approximate | - Eligibie
Motice is hareby given thal, the Investor's Education and Protection HALF YEAR ENDED 30" SEPTEMBER 2025 N°'|D | — TNan?Ie OfNWZrk an; EII.VlD & Va'“eROf work| "% | Class

i ' evelopmen O ami aau olic an overnance S.
Fund Authority (1EPFA) has, vide its circular dated July 18, 2025, . . ) . . ) ) ) 1 Experiepntial Centre at Nungambakkam Cyhennai-34. 1245.00 Mo:ths anctzzllaasbsol/e
initiated a 100 days Campaign - "Saksham Niveshak' from July 28, In compliance with Regulation 33 of the SEBI (Listing Obligations and Disclosure E.M.D.: Rs.6,32,500/- Lakhs

1. For Tender documents, visit https://tntenders.gov.in
2. Last Date for submitting the application for site visit Certificate to the concerned Executive Engineer is on
31.10.2025.
3. Last Date and Time for submission of tender documents : 04.11.2025 upto 03.00 P.M.
4. Date and Time of opening of the e-tender : 04.11.2025 at 04.00 P.M.
Superintending Engineer, PWD.,
Buildings (C&M) Circle 2, Chepauk, Chennai-5.

2025 to Movember &, 2025, to reach out to Shareholders to update their
'‘Wnow Your Gustomer {KY'G) and claim the unpaidiunclaimed dividend

Requirements) Regulations, 2015 ("SEBI Listing Regulations"), the Board of
Directors of India Radiators Limited ("Company") at its meeting held on Friday,
24" October 2025 approved the Unaudited Financial results for the quarter and
half year ended 30" September 2025 ("results").

Shareholders are requested to update their KYC parficulars using the
KXY C updation forme from hitps:{fwww. pradespmetals . comdfurnishing=
of-pan-kyc-detailz-and-nomination-by-hodders-of-physical-securities! and
to submit the duly filled and signed forms along with KYC docum ents to
the Registrar and Share Transfer Agent at the following address:

Mame: MUFG Intime India Pvt. Lid.

Unit: Pradeep Metals Limited

Address: C-101, Embassy 247, LBS Marg, Vikhroll (Wesl), Mumbai - 400083
Telephone Ma.: 022 4918 6000

Email id: rnt.helpdeski@in mpms.mufg.com

Website: hiips:Vin.mpms.mufg.com/

DIPR / 5816 / Tender / 2025

TAMILNADU INDUSTRIAL DEVELOPMENT CORPORATION LTD
(TIDCO)
CIN-U65993TN19655GC005327

E-Tender Notice No. TCA / Fintech / 2025 / 04 Dated : 25.10.2025
E-Tender cum E-Forward Auction

TIDCO invites bids from eligible firms through e-Tender cum e- Forward Auction for selection
of a Lessee to grant Long Leasing rights for 99 years of the following Developed Vacant Plot for
development of Prime Hotel (4 & 5 Star) at Fintech City Nandambakkam, Chennai.

|.- SN —| Plot No l Tentative Plot Area (Acre) |
B S11/1 | 2.38 |

Interested Bidders can download the document from https://tidco.com and
https://tntenders.gov.in at free of cost.
The schedule for the bidding process is as follows:
1. Pre-bid meeting will be held on 07.11.2025 at 3:00 P.M at TIDCO Office/online VC.

The results, along with the Limited Review report by M/s. DPV & Associates,
Statutory Auditor of the Company are available on the website of the Company at
https://www.indiaradiators.com/others, and on the website of the Stock
Exchangei.e. BSE Limited at www.bseindia.com.

A

Further, Shareholders holding shares In Dematerialized form are
requested lo contact their respective Depository Participant (DP) to
update the KYC datails.

In compliance with Regulation 47 of the SEBI Listing Regulations, we hereby
notify that the same can also be accessed by scanning the following Quick
Response (QR) code:

In accordance with the same, during thiz 100 Days campaign from July
28, 2025 to Novemnber 6, 2025, all the eligible Shareholders are requested
1o update their KYC details at the earfiest in order 10 claim thair unclaimed
dividends and prevent their shares and dividand amount from being
fransferred fo the |IEPF Authority.

To support the success of this campaign, it is requested (o submil the
documants bafore November G, 2025,

tender

SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER For India Radiators Limited 2. Last date and time for submission of Proposals/ Bids is on or before 25.11.2025 at 3.00 P.M
REQUEST OF PHYSICAL SHARES through https://tntenders.gov.in.
Securilies and Exchange Board of India (SEBI) has initiated one-time E N Rangaswami 3. Opening of Technical Proposals / Bids on 25.11.2025 at 4.00 P.M at TIDCO Office.
special window forphysical Shamrojsiens to submil fe-lodgarrient rquesis Place: Chennai Whole-time Director 4. Any subsequent notification on the tender would be published on the above website.

for the transfer of shares pursuant to SEB| Circular No. SEBIFHOS
MIRSD/MIRSD-PoDiP/CIR/2025/97, dated July 2, 2025, The Special
Window will be open from July 7, 2025 o January 6, 2026 and Is
applicable to cases whare original share transfer requesls were lodged
prior to April 1, 2019 and ware retumediunattended or rejecteddue to
deficiencies in documentation, process or any other reason

Date : 24.10.2025 DIN: 06463753 MANAGING DIRECTOR

Tamilnadu Industrial Development Corporation Limited
19-A, Rukmini Lakshmipathi Road, Egmore, Chennai-600 008. Phone: +91 44 28554479
E-mail: cmd@tidco.com, it@tidco.com Website: https://tidco.com.

DIPR / 5806 / Tender / 2025

During this period, the securilies thal are re-lodged for transfer shall be
issued only in demal mode subject to compliances with due proce ss for
fransfer-cum-demat requests and requirements prescribed for a valid
fransfer pursuant to SEBI Circular Mo, SEBVHO/MIRSD/DOS3CIR/P!
2018/139 dated November 6, 2018, No re-lodgment will be accepted
after the said date.

-
( \E LIC MUTUAL FUND
!
LIC Mutual Fund Asset Management Limited

(Investment Managers to LIC Mutual Fund)

CIN No: U67190MH1994PLC077858
Registered Office: Industrial Assurance Bldg. 4th Floor, Opp. Churchgate Station, Mumbai — 400 020
Tel.No.022-66016000 Toll Free No. 1800 258 5678 Fax No.022-66016191
Email: service_licmf@kfintech.com * Website: www.licmf.com

NOTICE NO. 49 OF 2025-2026

DECLARATION OF INCOME DISTRIBUTION CUM CAPITAL WITHDRAWAL (IDCW) UNDER LIC MF
AGGRESSIVE HYBRID FUND

NOTICE is hereby given that LIC Mutual Fund Trustee Private Limited, the Trustee to LIC Mutual Fund, has

Cigniti

Cigniti Technologies Limited

CliN: LY2Z200HR1998PLC1 20027
Regd. Office: Plot No. 13, Udyog Vihar, Phase-IV, Sector-18, Palam Road,
Gurugram - 122015, Haryana, India
Ph: 0124-4627837. Email: CT_Company.Secretaryi@ooforge.com, Website: www cignifi.com

Eligible Shareholders may submit their transfer requests along with the

requisite documents to the Company's Registrar and Share Transfer

Agent (RTA) at MUFG Intime India Pyl Ltd., C-101, Embassy 247, LBS
Marg, Vikhroli (West), Mumbai - 400083

For Pradeep Metals Limited

Sdi-

Abhishek Joshi

Extract of Unaudited Consolidated & Standalone Financial Results for the six month

period ended September 30, 2025

Place: Mavi Mumbai Company Secreta ) o _ ) o Bl
Date : October 24. 2025 st Sogg oy approved the declaration of distribution under IDCW Option of the following Scheme: - P oL
FaceValue = IDCW Rate NAV as on . Quarter Six month Year
FORM G Name of the Scheme/Plan 5 e ... | Record Date** 23" October 2025 Particulars ended period ended ended
INVITATION FOR EXPRESSION OF INTEREST FOR (X per unit) | (X per unit) @ per unit) 30.09,2025)30.06.2025]30.09.2024|30.09.2025]30.09.2024|31.03.2025
M/5 AGS TRANSACT TECHNOLOGIES LIMITED : : 1 Unaudited | Unaudited | Unaudited | Unaudited | Unaudited | Audited
ikt
e o G MO O WP Aggressivo FYOTGFund |15 0| pgngucoeraons | 160020 T o S| sam| sl fae|  sev|  mek
Locartions: Offices and factory at Mumbai, Mavi Mumbai and Daman [~ Regular Plan-IDCW Option _ _ Profit for the penod before tax 1,102 EBD 125 1,891 a3 2,720
|; Unsdér e gulation IEA[ L )of the Inﬁ_?-henq and Bilﬂhl‘!..lpﬂl:r En;_m:l o |:1|Ii.'|. e 3 3 . L Mal profit for the perod after tax B26 £50 539G 1,485 B34 2002
{Insolvency Resolution Process for Corporate Persons) Regulations, 2016) *The pay.out sh:all be reducetli by the aIT.lOUI‘It of aPpllcabIe sta.tutory levy. Tnl&?mmprehen:we ks e 8310 ETE Bl 1,605 11 2 186
= _RELEVANT PARTICULARS **Or the immediate next Business Day if that day is not a Business Day. period
i bt bl bttt el Pursuant to payment of IDCW, the NAV of the IDCW Option of the aforesaid Scheme would fall to the Equity share capita 275 274 273 275 273 274
7. | Address of the registered affice | G01-602 Trade World B-Wing, Kamala Ml extent of payout and statutory levy, if any. Other equity 9,358
¥ t=]] i . L r . . R L C T h | A
i St e e R The above IDCW is subject to the availability of distributable surplus and may be lower to the extent of distributable ;ﬂaﬁigiﬂ;ﬂﬁ:ﬂuﬁtﬂiJ g"ﬁ ?Emb
= Z?}EL. O — :“enrs::{f Fufren.ntl:rr:ﬁfwﬂﬁe'ﬁ# .. surplus available on the Record Date. BasicEPS 29.99 23.94 19.39 5391 23,24 1277
) mite |15 S CWIEE I e TINesD A95aIs g Conporate Deldor ana . . . . . | d
il e e e nf.rim&m.m;m_ In case the distributable surplus is less than the quantum of IDCW on the record date, the entire available Diluted EPS 24.89 23.84 19.27 2381 23.10 12T
T : | Murnibai. _ distributable surplus in the Scheme / plan will be declared as IDCW. Rs. in Million
B, | Irstalled caphdcity of main Darman facility hes the capadity 10 manufasiure ) . . . . . . Standalone
| products services | up to 1,000 ATMS every month IDCW will be paid to those Unitholders / Beneficial Owners whose names appear in the Register of Unit holders = = =
B. u‘uar'--wwargrvélue e :hi:r:h:f ik repoet s o f;rifr:i'j’:& maintained by the Mutual Fund / statement of beneficial ownership maintained by the Depositories, as applicable, R ?e:?:l edr pur?:: g‘g:;ﬂ 7 ;:;?ﬂj
praduc =Ealle din LT the e Trorm aperat) I 1 . .
| lest financial year | Corporate Debor is . 654204 Milkon under the IDCW Option of the aforesaid Scheme / plan as on the record date. 30.09.2025130.06.2025]30.09.2024 | 30.09 2025 30.00.2024 |31 .03.2025
e i fﬁﬁ. f['}:{;t:g;:fml’;ﬂﬁfﬂf:l“:: In view of individual nature of tax consequences, each investor is advised to consult his / her own professional Unaudited | Unaudited | Unaudited | Unaudited |Unaudited | Audited
E!I'I'll:ll'i.'l'r'E'E'_-'p-':l{lrl_"‘ E‘ﬂrngrnt{\- Hch[g_r 25 Qi flnanC|a| / taX adVISOI’ TUL."'EI iI'II:I:ImE ‘i,DEE 2 E?E E.Ezﬁ 6.?'516 41.-5‘:)3 1':' 322
31122024 were appro. 1845 For LIC MUTUAL FUND ASSET MANAGEMENT LIMITED ProfitiLoss) for the period before [ax GaT 02 454 1,289 372 1,634
it vl il Date : 24" October 2025 Sd/- et profil{Loss) for the period after tax 513 448 351 %1 79| 122
i i Place: Mumbai Authorized Signatory Tolal comprehensive incormel{Loss) 516 436 400 952 3% 1,370
B, | Further details incheding last Irfarrmation can be sought through = Far ;
availabie financial staterments (with | oomimunication to the fu:lllu:l-.ulng amail HE pﬂl‘t Dl ED‘E'H“ il"llllﬂlh!&, il‘l'l'ﬂﬂl:ll‘.ll's are !I‘Il’:ﬂurﬂgﬂd fo l'igi!l:ﬂﬁilpﬂﬂh tl‘IBII’ HI'I‘Ii“: ID E':IH:IT' share capital 219 £id 213 219 20 2rd
schedules) of twoyears. Rsis of | E-malk agschp@imall.com - and Mobile Number with us to support paper-less communication. Uther equity 6244
| ereditons are availabie i VAL | ] ) ] . . . Earnings per share (of Rs. 10V~ aach)
9. | Elglbibty for resolution applicants | Information can be sought through Mutual Fund investments are subject to market risks, read all scheme related documents carefully. not annualized) (amount in Rs.)
winder section 250240 of the Code | cdmmunication 1o the following email: H
s avalabis at URL: | Emait: agscinmarail com Basic EPS 18 52 16.28 1284 34.89 10.21 4444
10 | Last date for receipt of expression 1011 2025 14 I M P O RTAN T” Diluted EFS 18.67 E 16.28 12.76 34 .89 10.15 44 44
__ | of inleres] - S | Naotes:
11. | Date of issua of provisiona| list of 15.11. 2025 al T " . . 4 ) , )
_ . . . . } The above is an exiract of the detaded unaudited consolidated and standalkone inancial results for the quartar and 5ix month pariod
15 Tﬁiﬁ:;ﬂﬂfﬁ;ﬁﬁﬁm ETEER Whilst care is taken prior to acceptance of ended September, 30, 2025 prepared in accondance with Companies (Indian Accounting Slandards] Rules, 2015 {Ind AS)
| abjections to provisional list | advertising copy, it is not possib|e to ve r|fy its prescribed under Section 133 of the Companies Act, 2013; filed with the Stock Exchanges under Regquiation 33 of the SEBI (Listing
13. | Date of issue of final liss of 25.11.2025 tants. The Indi E P) Limited t Obbgations and Disclosure Requirements) Regulations, 2015
3 g;'*‘"*:“‘* ”?;;—'"!;;i:l!-‘" apphcants | T contants. € Indian ExXpress ( ) Imited canno b} The full format of the consolidated and standadone financial results are available on the Stock Exchange websites
14, | Date of issue of information il B i s lndis. bseindia, I cianiti,
e be held responsible for such contents, nor for any www.nseindia.com, www.bseindia.com and on the Campany’swel_:s-l Bwwwcignitl com
an resquest for resalution plans loss or damage incurred as a result of Please scan the below GR code to view the full financial results:
| prospective resolution appbcants | : . : _r
15| Last date for submission of 20123025 transactions with companies, associations or e o bl o B f Brers
rasdution plans . .. . . .
16, | Process emall id to submid E01 | agscim@gmall com individuals adversing in its newspapers or Cigniti Technologies Limited
H iglatl : H H /-
Res Bl o s e Publications. We therefore recommend that Pankai o
Deemed Rasolution Frofessional i iri i Date: Octaber 24, 2025 E tive Director
U T sy et A i readers make necessary inquiries before sending ate: October xecutive
AFA Detalis: AAZ/ 10257 /02311225, 203487 vatid tll 31.12 2025 any monies or entering into any agreements with Place: Gurugram [DIN: 09157176)
IBE] Registersd Address: Flat Mo 202 -2nd floor, Bhay Bhevan. Plot Moc18-0. Shivpuri, . ) .
Sion-Trombay Road, Chembur {East), Mumbai- 400071 advertisers or otherwise acti ng on an
Far, 835 Transest Technadogies Limited . .
e advertisement in any manner whatsoever.

SAGAR CEMENTS LIMITED

CIN: L26942TG1981PLCOO286T
Regd. Office : Plot No. 111, Road No.10, Jubilee Hills, Hyderabad-500 033.

Ph.040 23351571, E-mail: infoc@sagarcements.in, Website: www.sagarcements.in

The Indian Express.

STATEMENT OF UN-AUDITED STANDALONE AND CONSOLIDATED FINANCIAL RESULTS FOR
THE QUARTER AND SIX MONTHS ENDED SEPTEMBER 30, 2025
= —— (% in fakhs)
Consolidated Standalone
For Ihe Quarter |  For the slx | For the Quarter Forthe | For the Quarter | For the glx | For the Quarter Far the
Iﬁi- 5 Particalars ended monihs ended | ended Year ended ended maonths ended e ded Year ended
o Seplember Seplember | Seplember March 31, September Seplember Seplembar March 31,
30, 2025 30, 2025 30, 2024 2025 30, 2025 3, 2025 30, 2024 2025
(Un-audited) | [Un-apdited) | (Un-3udited) (Audited) {Un-audited) | (Un-audited) [Un-awdited) [Audited)
1 | Total Income from Ciparations 60,186 1.27.252 47512 225 764 38551 83,526 42,973 1,506,664
2 | Mat Profit for the pediod (before Tax, 1
| Exceplional and/or Exlraordinary ilems) {4.651) (2201 =gl {£5.630) 1,278} a14 | {4.154) (11,734
3 | Met Profit for the period before tax (after e
Exceplonal and/or Exiraordinary itema) {4.651) {2.261) (7.821) 128.353] (1,278} 14 {4,164) (13,825)
. 8 5 . 4 | Met Profif for the period after tax (after
I get the InSIde Informatlon Exceplional and/or Extraordinary ilams) (4,417 {3,668 [5,598) {21.668) (g22) 322 {2.729) {B,548]
5 | Total comprehensive Income for the Pericd |
» - - . [Compriging Profit for the pericd {afler tax)
and get I"SIde the 'nformatlon and Other Comprehensive Income (after tax)) {d 405) {3.645) [5.718) (21.621) (04} 358 {2.752) {B.ATE)
L f | Paid-up Equity share capital
| | [Face VBle Rs. 2/-Pershare) - 2.614 2614 2,814 2514 | 2,614 2614 2614 2,614
7 | Reserves excluding revaluation resarve as
. al Balance Shesl date TT.233 T7.233 23,802 81,316 T5d9 70,529 5,455 AT
Infurm your GPII'III'.'II'I 8 | Securities Fremium Reserve BA.351 88,351 88351 | 88351 88351 88351  86.951]  88.351 |
9 | Mon-controding mtareats 7550 T.55%0 7,326 . 1582 - - -
"th - t" t'n e Ii 10| NetWorth 1,75788 | 175788 102003 | 170433 161404 | 181404 | 166480 161,136
w' |n"es Iga ourna sml 11| Eamings per share (of Rs. 2/- each)
(for continuing and discontineed oparatons)
Basic and Diluted: (3.38) [2.8%) (4.36] [16.55) {0.63}) 025 [d.09] (E.54)

For the Indian Intelligent.

S TheIndianEXPRESS

= |OURNALISM OF COURAGE —

Moles:

Limited {www beeindia.com).

Place: Hyderabad
Date: 23.10.2025

1. The above statement of un-audited standalone and consalidated financial results of the Company for the quarter and six months ended September 30, 2025 was
reviewed by the Audit Committee and approved by the Board of Directors at their respective meetings held on Qciober 23, 2025, The statutery auditors of the Company
b issued an unmodifed conclugsion m respect ofthe limited review of the guarer and six maonths ended September 30, 2025

2. The standalone and consalidaled inancial results of the Company bave been prepared in accordance with the Indian Accounting Standards as prescribed under Section
133 af tha Companias A, 201 3 M Act’) read with relevant rides sswead theraundar (nd A5 and athear accounting principles generally acceptad in India and guidedines
issued by the Securities and Exchangs Board of India (“SEBI].

3. The above financials s an extract of the detailed format of the un-audited Standalone and Consobdated Financlal results for the quarer and si= months ended September
a0, 2025 filed with the Stock Exchanges under Regulation 33 oithe SEBI (Listing Obégatons and Disclosure Requirements) Begulatians 2015

The Wl feemat of un-audited standakong and conscdidated fnancial results of the company for the guarier and six months ended September 30, 2025 are available o the

imvastors an the Campany's wabesite (hitps:fwenw sagarcemants.n) and on the wabsite of the Mational Stock Exchangs of India Limited {wewinssindia.com) and BSE

For Sagar Cements Limied

Sd/-

Dr.S.Anand Reddy
Managing Director

epaper.f'rnanc:iaﬁexpress.cun'. .

CHENNAI/KOCHI




SATURDAY, OCTOBER 25, 2025

Regd. Office : Plot No. 111, Road No.10, Jubilee Hills, Hyderabad-500 033,
Ph.040 23351571, E-mail; info@sagarcements.in. Website: www.sagarcements.in

STATEMENT OF UN-AUDITED STANDALONE AND CONSOLIDATED FINANCIAL RESULTS FOR
THE QUARTER AND SIX MONTHS ENDED SEPTEMBER 30, 2025

SAGAR CEMENTS LIMITED

CIN: L26942TG1981PLCOD28ET

Classifieds

PERSONAL

ILRam Gupta S/o Narayan Dass
Gupta, R/0 199 Adarsh Nagar

Conzolidated Standalone 2 e Fir:ozabzd UP-28320,? h;l ve
5 For khe Quarter| For the six | For ihe Quarbter Far the For the Quarter | For tha six For the Quarier| For the (éu?]:]ngurBi/an%Tz” %u?pngses
m; Parlicutars ended manths ended ended Year ended ended manths ended endad Year endad
' september Seplamber Seplembar March 31, September Segtember Seplember Warch 41, 0070997509-1
30, 2025 30, 2025 30, 2024 2025 a0, 2025 30, 2025 30, 2024 2025 — : "
(Un-audited) | (Un-sudited) | (Un-audited) | (Audited) | (Un-sudited) | (Un-audited) | (Un-audited) |  (Audited) I,Priti Gachhi,W/o0 Mridul

1 | Total Income from Cperations 60,185 1.27.252 47512 | 2.25.764 39,951 83,526 32.073 |  1.56.664 Kumar Roy,R/0 F-26, _

2 | Met Profil for the period {(before Tax, | Chhatarpur Extn.New Delhi-
Exceptional andior Extracrdinary items) {4,851} (2.261) i7.821) {25,836} {1,278} 514 {4,164} {11,734} 110074,have changed my

3| Ml Prafil for the period Beford Lax {afler | name to Preeti Roy,for
Exceptional andior Extraordinary fema) {4.651) (2,261} (7.821) (28,353 (1,278} 614 {4,164) (13,825) all,future purposes.

4 | Met Profit for the period after tax {after | 0040818482-8
Exceptional andior Extracrdinary items) 4.417) (3,668) (5,608) {21,668 (322} azz (2.729) (8.548)

8 | Tolsd comprehensive Income for the Pariod | I, Pravesh Kumar Suneja, S/o
[Comprising Profit for the paricd {after tax) Hans Raj Suneja, R/0-D-121,
and Mher Comprehensive Income [after ta))] (4 405) (3,645) (5,718) {21,621} (204 | 358 (2752 | (8,476) D-Block, South Ganesh Nagar,

& | Paid-up Equity share capital | Delhi-110092,have changed
{Facé Valua Ris. 2/- Par shara)) 2614 2614 2614 2674 28174 2614 2814 2614 my name to Pravesh Suneja,

T s 4 Sudig reveadu; 1 5y ; 1
:r-i.-gﬁlr;;;ﬂ;;:gr nua-r; abuallon reserve as —— — o5 802 81,316 R— —— 75,495 | 0171 for all purposes.

& | Securiies Premlum Reserve a8 351 A8 351 A& 351 88,351 a4 351 a8 351 a8 351 | B8 351 0040818469-11

8 | Non-controlling interests 7.5a0 T.500 T.326 7.152 - - - - IMridul Roy S/0 Manoj Kumar

10| Net Worih 1,765,788 1.75,788 1.92,083 1,75 433 161,484 1,681,484 1,66 460 1.61,1368 Roy,R/0 F-26,Chhatarpur

V1 Eanmngs per share: (of 15, 2= ealy l Extn.New Delhi-110074,have
e continueng and discantinued cperatons) T
Basic and Diluted: {3.38) [2.81) {4.36) {16.58) (0.83) 025 {2.08) | {6.54) changed my name to Mridul

Notes: Kumar Roy,for all,future pur-

1. Thie above stalement of un-audited slandalone and consolidated financial results of the Company for the quartar and six months ended Seplemiber 30, 2025 was
reniewad by thea Aedit Committes and approved by the Board of Direciors at their respecihe meatings hald on Ociober 23, 2025. The statutary auditors of the Comparny
have issued an unmadified conclusion nrespect of thea limited review of the quarter and si< mondtins ended Septemiber 30, 2025,

2. The standalone and consalidated financial results of the Company hewve been prapared in accordance with the Indian Accounting Standards as prescribed under Secbon
£33 of the Companies Act, 2013 ["the Act') read with relevant rules (gsued thersunder [Ind ASY and other Bocounting principles generally accepted in lndia and quidelines

isied by the Securities and Exchange Board of india {"SEBIY

3, Thee above inandcals & anaxract of e detailed formal of he ur-audited Standalone and Conscdidated Financial resdlts for tha quarrter and S manihs ended Saeplormbed
30, 2025 fled with the Sicck Exchanges: under Regulation 33 of thae SEBI (Listing Dbligations and Disclosure Requiraments) Regulations 201 5,

The full format of un-awdited standabone and consoidated financial results of the company for the.guarer and s months ended September 30 2025 are available o the

investors on the Company's weabsite (hitpa:www.sagarcements.in} and on the website of the National Stock Exchamgs of India Limited (www.nssindia.com) and BEE

Limited [www. beeindis, com)

Place: Hyderabad
Date: 23.10.2025
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poses. 0040818482-7

LLArjun Anand Wadhwa S/o-
Sushil Wadhwa,R/0 S-367,
Greater Kailash Part-1,New
Delhi-110048,have changed
my name to Arjun Wadhwa.

0040818482-9

I, Sumit s/o Ravi Bhatt r/o TC-
98, Block-D, Transit Camp,
Anand Parvat, Karol Bagh,
Delhi-110005 have changed
my name as SUMIT BHATT.

0040818417-1

For Sagar Cements Limited

Sd/-
Dr.5.Anand Reddy
Managing Director
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( \'H LIC MUTUAL FUND
L

LIC Mutual Fund Asset Management Limited

(Investment Managers to LIC Mutual Fund)
CIN No: U67190MH1994PLC077858
Registered Office: Industrial Assurance Bldg. 4th Floor, Opp. Churchgate Station, Mumbai — 400 020
Tel.N0.022-66016000 Toll Free No. 1800 258 5678 Fax No.022-66016191
Email: service_licmf@kfintech.com e Website: www.licmf.com

NOTICE NO. 49 OF 2025-2026

DECLARATION OF INCOME DISTRIBUTION CUM CAPITAL WITHDRAWAL (IDCW) UNDER LIC MF

AGGRESSIVE HYBRID FUND

NOTICE is hereby given that LIC Mutual Fund Trustee Private Limited, the Trustee to LIC Mutual Fund, has
approved the declaration of distribution under IDCW Option of the following Scheme: -

NAV as on
Name of the Scheme/Plan S Valt.le [o.eLl Ra.te* Record Date** 23" October 2025
(X per unit) = (X per unit) .
(X per unit)
LIC MF Aggressive Hiybrid Fund | 0.10 28" October 2025 16.3323

— Regular Plan-IDCW Option

*The payout shall be reduced by the amount of applicable statutory levy.
**Or the immediate next Business Day if that day is not a Business Day.

Pursuant to payment of IDCW, the NAV of the IDCW Option of the aforesaid Scheme would fall to the

extent of payout and statutory

levy, if any.

The above IDCW is subject to the availability of distributable surplus and may be lower to the extent of distributable
surplus available on the Record Date.

In case the distributable surplus is less than the quantum of IDCW on the record date, the entire available
distributable surplus in the Scheme / plan will be declared as IDCW.

IDCW will be paid to those Unitholders / Beneficial Owners whose names appear in the Register of Unit holders
maintained by the Mutual Fund / statement of beneficial ownership maintained by the Depositories, as applicable,
under the IDCW Option of the aforesaid Scheme / plan as on the record date.

In view of individual nature of tax consequences, each investor is advised to consult his / her own professional

financial / tax advisor.

Date : 24" October 2025
Place: Mumbai

For LIC MUTUAL FUND ASSET MANAGEMENT LIMITED

Sd/-
Authorized Signatory

As part of Go-Green initiative, investors are encouraged to registerfupdate their email ID
and Mobile Number with us to support paper-less communication.

Mutual Fund investments are subject to market risks, read all scheme related documents carefully.

FORM @
INVITATION FOR EXPRESSION OF INTEREST FOR
M/5 AGS TRANSACT TECHNOLOGIES LIMITED

OPERATIMG IN PAYRIENT SOLUTIONS, BANKING AUTOMATION,
CTURING OF ATH, AND OTHER AUTOMATION SOLUTIONS
i Offices and factory af Membad, Nad Mumbai and Daman
tegulation J6A[1 ol the Insobvency and Bankrupicy Board of India
ency Hesoluthon Precess for Corporate Persons) Kegulations, 2006}

. RELEVANT PARTICULARS =
1. | Mame of the corporate debtor along | AGS Transact Technobogies Limited
__[WthPANACINALLP NG, | CINL72200MH2002PLCI38213
2. | sddress of the registered office SOA-602 Trade World B-Wing, Kamalka bill
Compound, Senapati Bapat Marg, Lower Pasal
| Mumbai, Maharashtra, Indis, 400013
| Weaite B urrently nol working
Thez fiseed aresats of the Corporate Debtor are
located at Lower Farel, Daman & Mahape,
| Miumdsai,
Daman facility has the capacity to mangfacturs
| up 1o 1,000 AThs every month
The= Limited review report &5 on 31122024,
shows that the rvenue from operations af the
Corparate Debtor is Fs, 8542 04 Million
As per the information recened fram the
spspended board af directors, the no, of
employees of the Corporate Deddor as on
31,42 2024 were approe 1845,
Hiwemess, 1he Desmed AP has continued the
sarvices of approd. 198 employeas indefing
| the project refated employees.
Infarmation ¢an e sought through
communication to tho following emad |
E-mall: agscimpdgmmail.canm

3, | UAL of wobss
4, | Detaits of place where majority of
finad assats ane Incated

5. | Installed capacity of main
| products,’ Serices
8, | Quantity and value of main
prochects)” services soid in
last financial year
V. | Murmbher of emplayeesy warkimien

B [ Further details including last
avarable financial statements (with
achadubes) of teo yeard, sty of

| ireitions are svaiabie st URL:

9. | Eligibility for resolution applicants
under-section 25120} of the Code
15 aailable a1 URL:

Irdfnrmaton can e sought through
communication to the foliowing emak:
E-mail: agacirpdgmail.com

10. | Last date for receipt of expression | 10,11.2025
| of interast |
1L | Dateof maue of prosisional list of 15,11 2005
___| prospective resolution applicants |
12, Last date for submission of 200123025
obpchions 0 provissonal liss .
13| Dinter of issum of fenal fist of 25,11, 2035
__| prospective resolution appficants. |
14, | Date of Esue of infarmation 29,11 3025
merrrandum, evaluation marris
and requast for msolution plans tw
| prospective resalution apphcants. |
15, Last dabe far submassion of o ol § 0
___| resolution plans | : i
16. | Process emad id 1o submét EQI aEscpEgEmad.com

Sl

Brijendra Kumar Mishra

Deemed Resolution Professional

IBBI Registration No; IBE|AIPA-O02NP-NOCLOS/ 2017-2018,/ 106257
AFA Dhetaiks; AR L0257 /02 /311225 348 T valid till 21,12, 20025
IBEI Registered Address: Fiat Na202, 2nd floor, Bhoj Eravan, Phot No. 18-, Shivpuri,
Sion-Trombay Boad, Chembur (East), Mumba- 400071
For, 435 Transact Technologies Limibed

Place: Mumbaij
Date: 25,10, 2025

Cigniti

A Coforge Company

CIN: L72200HR1928PLC 129027

Cigniti Technologies Limited

Regd. Office: Plot No. 13, Udyog Vinar, Phase-I\, Sector-18, Palam Road,
Gurugram - 122015, Haryana, India

Ph: 0124-4627837. Email; CT_Company.Secretary@coforge.com, Website: www.cigniti.com
Extract of Unaudited Consolidated & Standalone Financial Results for the six month
period ended September 30, 2025

PRADEEP METALS LIMITED
Registerad Office: R-205, MIDC, TTC Industrial Area, Rabale, Navi Mumbai- 400701
Tel.:4+91-22-27691026 Fax:+91-22-27691123 Emall:_|nvestorsfipradeepmetals.com
Website: www pradeepmetals com CIN:L99999MHI1982PLCOZETH

100 Days’ Campaign — "Saksham Niveshak” - for KYC and other related
updation to prevent transfer of Unpaid / Unclaimed dividends to Investor
Education and Protection Fund (IEPF)

Motice is hareby given that, the Investor's Education and Protection
Fund Authority ("IEPFA) has, vide its circular dated July 16, 2025,
initiated a 100 days Campaign - "Saksham Miveshak' from July 28,
2025 to November 6, 2025, to reach out to Shareholders to update their
Enow Your Customer' (KYC) and claim the unpaidiunclaimed dividand.

Shareholders are requasied to update their KYC particulars using the

KYC updation forms from hitps:www pradeepmetals comfurnishing-
of-pan-kyc-detalls-and-nomination-by-holdars-of-physical-securities! and
to submif the duly filled and signed forms along with KY'C docum ents o

the Registrar and Share Transfer Agent at the following address;

Name: MUFG Intime India Pl Lid.

Unit: Fradeep Metals Limited

Address: C-101, Embassy 247, LBS Marg, Vikheoli {West), Mumbai - 400083
Telephone No,: 022 4918 6000

Email id: rnt.helpdeskidin mpms.mufg.com

Website:_hiips.in mpms.muig.com!

Further, Shareholders holding shares in Dematerialized form are
raquastad to contact their raspective Depository Participant (DP) to
update the KY G details.

In accordance with the same, during this 100 Days campaign from July
28, 2025 o Novamber 8, 2025, all the eligible Sharaholders ara reguested

to update their KY'C details at the earliest in order to claim their unclaimed

dividends and prevent their shares and dividend amount from being
transferrad to the IEPF Authority,

To support the success of this campaign, it is reguested to submit the

documents before Movember &6, 2025.

SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER
REQUEST OF PHYSICAL SHARES

Securities and Exchange Board of India (SEB1) has initiated one-time
special window for physical Shareholders to submit re-odgement requasts
for the transfer of shares pursuant to SEBI Circular Mo, SEBIHO/
MIRSD/MIRSD-PoD/P/CIR/2025/97, dated July 2. 2025, The Special
Window will be open from July ¥, 2025 to Janwary 6, 2026 and is
applicabla to cases where original share lransfer raquests ware |odged
prior to April 1, 2019 and were returned/unattended or rejecleddue to

deficiencies in documentation, process or any other reason.

Date: October 24, 2025

Place: Gurugram

Rz, in Million
Consolidated
Quarter Six month Year
Particulars ended period ended ended
30.09.2025!30.06.2025|30.09.2024 (30.09.2025/30.09.2024|31.03.2025
Unaudited | Unaudited | Unaudited | Unaudited | Unaudited | Audited
Total incomaa 5,877 5425 5170 11.302 9.817 20} 46
Prafit for the period before tax 1,102 BEO 725 1,881 o3 2,720
Met profit for the penod after tax B26 650 529 1,485 634 2,002
Total comprehensive mcome for the 830 675 G600 1,605 ™ 2,186
paricd
Equity share capital 275 274 273 275 273 274
Oithar ety 9,358
Eamings pershara (of Ks. 100- each)
(not annualized) amount in F5.)
Basic EPS 29,84 2384 19.39 53.01 2324 ¥ K
Diuted EPS 2589 2394 1827 53.91 2310 1217
Rs. in Million
Standalone
Quarter Six month Year
Particulars ended period ended ended
__31&9.213;5!30 ﬂE.IﬂEE 30.@?.2024 30.09.2025 EH.GEI_._I‘EEJ; 31.03.2025
Unaudited | Unaudited | Unaudited | Unaudited |Unaudited | Audited
Todal inpomaa 4 68 2E6TH 2625 G, 746 4 B03 10,322
Profiti{Loss) for the period before tax 6av 602 454 1,280 a2 1,634
Met profiti{Loss) for the peniod after fax 513 448 351 961 279 1,223
Total comprehensive incomed({Loss) 516 436 400 oh2 336 1,370
for the period
Equity share capital 275 274 273 275 273 274
Dther equity 6,244
Eamings per share [of Ks. 10/- gach)
(not annualized) famount in Bs.)
Basic EPS 18.62 16.28 12,84 3489 10.21 d44.44
Deutad EPS 18.62 16.28 1276 34.89 10.15 44 .44
Notes:

d) The above is an exlract of the detailed unaudiled consolidated and standaione financial raswlls for the quarer and six manth period
endad September, 30, 2025 prepared in accordance with Companies (Indian Accounting Standards) Rules, 2015 (Ind AS)
prescribed under Section 133 of the Companies Act, 2013; filed with the Siock Exchanges under Regulation 33 of the SEBI [Listing
Obligations and Disclosure Requirsments) Requlations, 2015

b The full format of the consolidated amd standatone financial results are avalable on te Stock Exchange websites
www.nseindia,com, www.bseindia.com and on the Company's websile www.cigniti.com

Please scan the below QR code to view the full financial results:

By and on behalf of Board of Directors
Cigniti Technolagies Limited
Sd/-

Pankaj Khanna
Executive Director
(DIN: 0915T176)

During this period, the securities that are re-lodged for transfer shall be
issued anly in demat mode subject to compliances with due proce 55 for
transfer-cum-demat requests and requirements prescribed for a valid
transfer pursuant to SEBI Circular No. SEBIHOMIRSD/DOSIICIR/PS
20181139 dated November 6, 2018, No re-lodgment will be accepted
after the said date.

Eligible Shareholders may submit their fransfer requests along with the

requisite documents to the Company's Registrar and Share Transfer

Agent (RTA) at MUFG Intime India Pvi. Ltd., C-101, Embassy 247, LBS
Marg, Vikhroli (West), Mumbai - 400083.

For Pradeep Metals Limited

Sd/-

Abhishek Joshi

Company Secretary

Mem. No. AG4446

Place: Mavi BMumbal
Date : October 24, 2025
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(Mt chenl Bhiv Moham 56 Kiningn, Rig 735,
|B-Biock, Ph-1, Mefro Yihar, Holambi Kalan,
| Dhalry-B2 e severed his ralaton from hs)|
E!'KI'I Jasrath Singh Sio Shiv Mohan his wile
|Priti Yo Jasmth Singh & his mincr son
|Piyush Rio B-T35, Ph-1, Metro Vihar,
Hatambi Katan, Delhi-A2, dsowned -and
idabared them due to misconducl &
[mrisbahavice, from al moveabie & immosabie
ipropasties, and shall mol b rasponsible o
{theer Becls, deads and Shings dors by them,
[in past, present and fubee. Anyane who
{dimats with Iher shall Be dioing at lhesr gwn
{costamd risés and my sbovs chentwil notba
[held responsile of thesr & lype al acls
{Rawl Prakash {Adwacain) ChMo. 745,
|Cistt Court Complex, Cwarka, Mew Delhi.|

"IMPORTANT"

Whilst care is taken prior to
acceptance of advertising
copy, itis not possible to verify
its contents. The Indian
Express (P) Limited cannot
be held responsible for such
contents, nor for any loss or
damageincurredas aresultof
transactions with companies,
associations or individuals
advertising inits newspapers
or Publications. We therefore
recommend that readers
make necessary inquiries
before sending any monies
or
agreements with advertisers
or otherwise acting on an
advertisement
manner whatsoever.

PUBLIC NOTICE

497 Palas
Eiwrinsi=

S
&

Road to Leao

PUBLIC NOTICE

General public is hereby informed that under
instructions from and on behalf of my client Shri
Pradeep Giri, s/o Sona Lal Giri r/o 2151/10/7,
New Patel Nagar, Delhi 110008 it is declared that
my client, have disowned / debarred / discarded
his real son Mr. Sachin Kumar Giri, r/o
2151/4A-17, New Patel Nagar, Delhi 110008 and
due to his misbehavior, disobedience, from all of

S FINANCIAL EXPRESS

my client’s movable and immovable assets and
have also severed all his relations in every
respect with his son. It is further declared that any
person(s) whosoever deals with him shall do so
entirely at his / her / their own risks, costs and
responsibility and my client shall in no manner
be responsible for any such deal, transaction,
interaction etc. with the above named individual.
Parvesh Kumar Tyagi

(Advocate) 36, Criminal Side, Courts Bldg.,
Tis Hazari, Delhi 110054

PUBLIC HOTICE
Iee = toinferm bothe pubbe 2t barga thizt MR
WA PAL b= the Owners af RESERENTIAL LIG
FLAT W0 1B-B. ARST FUOOR, BLZOCE-5
SECTOR-99, RODA TISTRICT CALETAM BLIDH
NAGAR, LTTAR PRADESH, SUPER - AREA
12 18050 MTRS. 15 heraby des ared that the
awres ang oo SelEng ke said progerty and
R Sl is avaring @ kit faci iy sgaing] the
miviadeal the glom mashoned Fiogerly mi
State Haak of nda, RACPC Markamooma,
Thethi by mostgagivg 84 Driginal decurments b
fn mline chan ol docmenls-Drigns
Priwtsisnzl Alelment LeWar ioued by RSO
n fewor of Ja Deep Mekherj deded
EHL0E 207, Unginal Blotment Letter isseed
o WO, in B af Joe Deeap Mkhesp dabsd
04,10, 2012, Orignal Pessassion Carlilicalel
Lethar in 1zaar ol Al l:H;‘-'ﬂli-.’-E"L Crgrngd
Lease tum Sale Dend n fzwar of loxloen
Muibasp, duly iepistered ol SR-NOIA, Vale
Daic Ma. T302, Back o [, Walume s, 4501
Fages go. [-700 detad 19012010 we
missing hence anl traceabis. Therelora, any
person baving any tppe of clam sight e’
imleras] fabr the kaid prigecty o Flal may
rienm @ Iﬂllll'g OF coalEch B e Fddness
mentiznad below “aout hesthar ohjachions
within 15 days from indiy, Fading-which it
shakl b prsamed il the sad jiroperdy 18
feper-dmm 2l e ol EeocumBances, hen Sl
aramciaim
Kavnest Tripathi, Advocate
Meb Wo.- T 17125960

ffice: K-1E, fungpra Edin, New Didhi-17

ONE CAN POSSESS KNOWLEDGE

THE BIGGEST GAPITAL

entering into any

in any

| TAMILNADU INDUSTRIAL DEVELOPMENT CORPORATION LTD

(TIDCO)
CIN-U65993TN19655GC005327

E-Tender Notice No. TCA / Fintech / 2025 / 04 Dated : 25.10.2025
E-Tender cum E-Forward Auction

TIDCO invites bids from eligible firms through e-Tender cum e- Forward Auction for selection

of a Lessee to grant Long Leasing rights for 99 years of the following Developed Vacant Plot for
development of Prime Hotel (4 & 5 Star) at Fintech City Nandambakkam, Chennai.

SI.No Plot No Tentative Plot Area (Acre)

1 | S11/1 2.38

Interested Bidders can download the tender document from https://tidco.com and

https://tntenders.gov.in at free of cost.

The schedule for the bidding process is as follows:
1.
2.

Pre-bid meeting will be held on 07.11.2025 at 3:00 P.M at TIDCO Office/online VC.

Last date and time for submission of Proposals/ Bids is on or before 25.11.2025 at 3.00 P.M
through https://tntenders.gov.in.

Opening of Technical Proposals / Bids on 25.11.2025 at 4.00 P.M at TIDCO Office.

Any subsequent notification on the tender would be published on the above website.

MANAGING DIRECTOR
Tamilnadu Industrial Development Corporation Limited
19-A, Rukmini Lakshmipathi Road, Egmore, Chennai-600 008. Phone: +91 44 28554479
E-mail: cnd@tidco.com, it@tidco.com Website: https://tidco.com.

DIPR / 5806 / Tender / 2025

INDIA RADIATORS LIMITED

CIN: L27209TN1949PLC000963
Regd. Off: 88, Mount Road, Guindy, Chennai 600 032. Tel: 044-40432210
Email: cs@indiaradiators.com Website: www.indiaradiators.com

UNAUDITED FINANCIAL RESULTS FOR THE QUARTER AND
HALF YEAR ENDED 30™ SEPTEMBER 2025

In compliance with Regulation 33 of the SEBI (Listing Obligations and Disclosure
Requirements) Regulations, 2015 ("SEBI Listing Regulations"), the Board of
Directors of India Radiators Limited ("Company") at its meeting held on Friday,
24" October 2025 approved the Unaudited Financial results for the quarter and
half year ended 30" September 2025 ("results").

The results, along with the Limited Review report by M/s. DPV & Associates,
Statutory Auditor of the Company are available on the website of the Company at
https://www.indiaradiators.com/others, and on the website of the Stock
Exchangei.e. BSE Limited at www.bseindia.com.

In compliance with Regulation 47 of the SEBI Listing Regulations, we hereby
notify that the same can also be accessed by scanning the following Quick
Response (QR) code:

For India Radiators Limited

E N Rangaswami
Whole-time Director

DIN: 06463753

Place: Chennai
Date : 24.10.2025

epaper.financiaiexpress.mn‘. .

New Delhi
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Government of Tamil Nadu

PUBLIC WORKS DEPARTME
BUILDINGS (C&M) CIRCLE 2, CHEPAUK, C

SHORT TERM e-TENDER NOTICE No.31 BCM / 2025-26 / Dated: 23.10.2025
FORM OF CONTRACT : LUMPSUM / Two Cover System

For and on behalf of the Governor of Tamil Nadu, Short Term e-tenders are invited from the eligible
registered contractors by the Superintending Engineer, PWD., Buildings (C & M) Circle 2, Chepauk,
Chennai-5 for the following work:-

PRADEEP METALS LIMITED
Registered Office: R-205, MIDC, TTC Indusirial Area, Rabale, Navi Mumbai- 400701
Tel.;+91-22-27691026 Fax:+31-22-2T631123 Email:_jinvestorsfpradeepmetals.com

Website: www.pradeepmetals.com CIN:LISOSIMH1982PLCO26191

100 Days' Campaign — “Saksham Niveshak" - for KYC and other related
updation to prevent transfer of Unpaid / Unclaimed dividends to Investor

INDIA RADIATORS LIMITED

CIN: L27209TN1949PLC000963
Regd. Off. 88, Mount Road, Guindy, Chennai 600 032. Tel: 044-40432210
Email: cs@indiaradiators.com Website: www.indiaradiators.com

UNAUDITED FINANCIAL RESULTS FOR THE QUARTER AND

Education and Protection Fund {JEPF) oy ST Approximate] = Eigibie
Notice is hereby given that, the Investor's Education and Protection HALF YEAR ENDED 30" SEPTEMBER 2025 No'lD | — TNan?Ie OfNWZrk an; EII.VlD & Va'“eROf work| "M% | Class

i i L - evelopmen O ami aau olicy an overnance S.
Fund Authority (1EPFA’) has, vide its circular dated July 18, 2025, . . ) . . ) ) ) 1| Experiential Centre at Nungambakkam Chennai-34. 1245.00 Mo:ths an((;jlaasb%l/e
initiated a 100 days Campaign - "Saksham Niveshak' from July 28, In compliance with Regulation 33 of the SEBI (Listing Obligations and Disclosure E.M.D.: Rs.6,32,500/- Lakhs

= ; o i . . " o . " 1. For Tender documents, visit https://tntenders.gov.in
IEGE:' ta November &, 2025, 1:5 reach F'Ut to Sham:htlllders .lCl UF-EIETE their ReqUIrementS) Regulatlons, 2015 ( SEBI LIStlng Regulatlons ), the Board of 2. Last Date for submitting the application for site visit Certificate to the concerned Executive Engineer is on
Know Your Customer (KYCG) and claim the unpaidiunclaimed dividend Direct f India Radiat Limited ("C " at it ting held Frid 31.10.2025.
Shareholders are requested to update their KYC partculars using the reotors ofIndia Radiators Limied ("sompany) at ts meefing held on Friday, £ Botoand Tme of cponing oo o londer 0412088 4 040 A, 10 00 PA

24" October 2025 approved the Unaudited Financial results for the quarter and
half year ended 30" September 2025 ("results").

Superintending Engineer, PWD.,
Buildings (C&M) Circle 2, Chepauk, Chennai-5.

KXY C updation forme from hitps:{fwww. pradespmetals . com/furnishing=
of-pan-kyc-detailz-and-nomination-by-hodders-of-physical-securities! and
to submit the duly filled and signed forms along with KYC docum ents to
the Regisltrar and Share Transfer Agent at the following address:

Mame: MUFG Intime India Pvt. Lid.

Unit: Pradeep Metals Limited

Address: C-101, Embassy 247, LBS Marg, Vikhroll (Wesl), Mumbai - 400083
Telephone Na.: 022 4918 6000

Email id: rnt.helpdeski@in mpms.mufg.com

Website: hiips:Vin.mpms.mufg.com/

DIPR / 5816 / Tender / 2025

TAMILNADU INDUSTRIAL DEVELOPMENT CORPORATION LTD
(TIDCO)
CIN-U65993TN19655GC005327

E-Tender Notice No. TCA / Fintech / 2025/ 04 Dated : 25.10.2025
E-Tender cum E-Forward Auction

TIDCO invites bids from eligible firms through e-Tender cum e- Forward Auction for selection
of a Lessee to grant Long Leasing rights for 99 years of the following Developed Vacant Plot for
development of Prime Hotel (4 & 5 Star) at Fintech City Nandambakkam, Chennai.

|_ SI.No —| Plot No l Tentative Plot Area (Acre) |
1] S11/1 | 2.38 |

Interested Bidders can download the document from https://tidco.com and
https://tntenders.gov.in at free of cost.
The schedule for the bidding process is as follows:
1. Pre-bid meeting will be held on 07.11.2025 at 3:00 P.M at TIDCO Office/online VC.

The results, along with the Limited Review report by M/s. DPV & Associates,
Statutory Auditor of the Company are available on the website of the Company at
https://www.indiaradiators.com/others, and on the website of the Stock
Exchangei.e. BSE Limited at www.bseindia.com.

A

Further, Shareholders holding shares In Dematerialized form are
requested lo contact their respective Depository Participant (DP) to
update the KYC datails.

In accordance with the same, during thiz 100 Days campaign from July
28, 2025 to November 6, 2025, all the eligible Shareholders are requested
1o update their KYC details at the earfiest in order 10 claim thair unclaimed
dividends and prevent their shares and dividand amount from being
fransfermred fo the |IEPF Authority.

To support the success of this campaign, it is requested (o submil the
documants bafore November G, 2025,

In compliance with Regulation 47 of the SEBI Listing Regulations, we hereby
notify that the same can also be accessed by scanning the following Quick
Response (QR) code:

tender

SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER For India Radiators Limited 2. Last date and time for submission of Proposals/ Bids is on or before 25.11.2025 at 3.00 P.M
REGQUEST OF PHYSICAL SHARES through https://tntenders.gov.in.
Securities and Exchanga Board of India (SEBI) has iniliated one-time E N Rangaswami 3. Opening of Technical Proposals / Bids on 25.11.2025 at 4.00 P.M at TIDCO Office.

special window for physical Shareholders to submit re-ledgement requests
for the transfer of shares pursuant to SEB| Circular No. SEBIFHOS
MIRSDMIRSD-PoD/P/CIR2025/497, dated July 2, 2025, The Special
Window will be open from July 7, 2025 o January 6, 2026 and Is
applicable to cases whare original share transfer requesls were lodged
prior to April 1, 2019 and were retumediunatiended or rejecteddue to
deficiencies in documentation, process or any other reason

During this period, the securilies thal are re-lodged for transfer shall be
issued only in demal mode subject to compliances with due proce ss for
fransfer-cum-demat requests and requirements prescribed for a valid
fransfer pursuant to SEBI Circular Mo, SEBVHO/MIRSD/DOS3CIR/PY
2018/139 dated November 6, 2018, No re-lodgment will be accepted
after the said date.

Whole-time Director
DIN: 06463753

Place: Chennai
Date : 24.10.2025

Any subsequent notification on the tender would be published on the above website.

MANAGING DIRECTOR
Tamilnadu Industrial Development Corporation Limited
19-A, Rukmini Lakshmipathi Road, Egmore, Chennai-600 008. Phone: +91 44 28554479
E-mail: cnd@tidco.com, it@tidco.com Website: https://tidco.com.

DIPR / 5806 / Tender / 2025

-y
( \\ﬂ LIC MUTUAL FUND
T
LIC Mutual Fund Asset Management Limited

(Investment Managers to LIC Mutual Fund)

CIN No: U67190MH1994PLC077858
Registered Office: Industrial Assurance Bldg. 4th Floor, Opp. Churchgate Station, Mumbai — 400 020
Tel.No.022-66016000 Toll Free No. 1800 258 5678 Fax No.022-66016191
Email: service_licmf@kfintech.com  Website: www.licmf.com

NOTICE NO. 49 OF 2025-2026

DECLARATION OF INCOME DISTRIBUTION CUM CAPITAL WITHDRAWAL (IDCW) UNDER LIC MF
AGGRESSIVE HYBRID FUND

NOTICE is hereby given that LIC Mutual Fund Trustee Private Limited, the Trustee to LIC Mutual Fund, has

Cigniti

Cigniti Technologies Limited

CliN: LYZ200HR1998PLC 1209027
Regd. Office: Plot Na. 13, Udyog Vihar, Phase-IV, Sector-18, Palam Road,
Gurugram - 122015, Haryana, India
Ph: 0124-4627837. Email: CT_Company.Secretaryi@coforge.com, Website: www cignifi.com

Eligible Shareholders may submit their transfer requests along with the

requisite documents to the Company's Registrar and Share Transfer

Agent (RTA) at MUFG Intime India Pyl Ltd,, C-101, Embassy 247, LBS
Marg, Vikhroli (West), Mumbai - 400083

For Pradeep Metals Limited

Sdi-

Abhishek Joshi

Extract of Unaudited Consolidated & Standalone Financial Results for the six month

period ended September 30, 2025

Place: Navi Mumbai Company Secretary ) L _ ) Rs in Million
- O approved the declaration of distribution under IDCW Option of the following Scheme: - =
Date : October 24, 2025 Mem. No. AB4446 PP P g Consolidated
FaceValue = IDCW Rate NAV as on . Quarter Six month Year
FORM G Name of the Scheme/Plan 5 e ... | Record Date** 23" October 2025 Particulars ended period ended ended
INVITATION FOR EXPRESSION OF INTEREST FOR (X per unit) | (X per unit) Z per unit) 30.09.2025]30.06.2025[30.09.2024|30.09.2025[30.09.2024/31.03.2025
M/5 AGS TRANSACT TECHNOLOGIES LIMITED LIC MF A ve Hybrid Fund Unaudited | Unaudited | Unaudited | Unaudited | Unaudited | Audited
OPERATING IN PAYMENT SOLUTIONS, BANKING AUTOMATION, ressive Hybrid Fun v r T TR 2
MANUFACTURING OF ATM, AND OTHER AUTOMATION SOLUTIONS 9 y . 10 0.10 28" October 2025 16.3323 Tota! income 9877 440 21U 19,302 9,817 20,646
Locations: Offices and factory at Mumbai, Mavi Mumbai and Daman [~ Regular Plan-IDCW Option _ _ Profit for the penod before tax 1,102 Bad 725 1,841 893 2.0l
{Undér Begulation IEA[1]ef the Insobvency and Banhmipley Baand of India e 3 3 . L Mel FII'I}‘." far the period aflar lax B26 £54 529 1 485 &34 2002
{Isn vemey Rasa " sta44 for o at Persons) hons. g * = i A i L
e e e The paylout Sh?" be reducetlzl by the alTiount of a;?pllcable sta.t utory levy. Total comprehensive income for the 830 675 00 1,605 m 2,186
T _RELEVANT PARTICULARS **Or the immediate next Business Day if that day is not a Business Day. pesiod
Bia {ihec ehtor slong | AGS Transact Technologies e . . . = il =
i ottt el e et o s Pursuant to payment of IDCW, the NAV of the IDCW Option of the aforesaid Scheme would fall to the Equity share capital 275 274 273 275 273 274
2. | Address of the reglstered affice | GOL-G02 Trade World B-Wing, Kamala Ml extent of payout and statutory levy, if any. Qher equity 9,358
= ik \arg. Lower ] . . T L C i h I o fi)
bl el e dgi il The above IDCW is subject to the availability of distributable surplus and may be lower to the extent of distributable 5111 aﬁiﬂﬁg:ﬁgﬂﬁf,,: E; ?am
3. [URLofwebsite [ Website is cumentlynat working ______ surplus available on the Record Date. BasicEPS 29,99 23 64 19,39 53.91 23.24 1277
4. | Details of place where majority of | The ived assets of the Corporate Delsor are - . , . : 3 5 =
eosactllarn il ko skl boparled mdmeal In case the distributable surplus is less than the quantum of IDCW on the record date, the entire available Diluted EPS 29.99 23,94 19.27 53,81 33.10 7277
| . | Murmbai. distributable surplus in the Scheme / plan will be declared as IDCW. Rs. in Million
5, | installed capadcity of main Drarnan taciity s the capatity 10 manuiaciure ) p . p . . . . Standal
| products? services | up to 1,000 ATMs every maonth IDCW will be paid to those Unitholders / Beneficial Owners whose names appear in the Register of Unit holders o L
B, | Quantity and value of maln The Limited review report as on 31.12.2024, maintained by the Mutual Fund / statement of beneficial ownership maintained by the Depositories, as applicable, : QLT Six month Year
products” services sold in gheves that the revenue Tiom operationg of the der the IDCW Onti fthe af id Sch /| th d dat Particulars ended :Flﬂrlﬂd' ended ondod
_|last financial year | Corporate Debtor s Rs. 542,04 Milkon underine ption ot the aloresaid scheme / pian as on the record date. 30.09.2025|30.06.2025(30.09.2024|30.09.2025|30.09.2024 31.03.2025
el b e A ﬁ'?f:l iz tfﬁ;':f:“ ’:“ﬂ‘f}';"hff“ i In view of individual nature of tax consequences, each investor is advised to consult his / her own professional Unaudited | Unaudited | Unaudited | Unaudited [Unaudited| Audited
aimplcyas of the Comarats Dabitor 35 on financial / tax advisor. Tolal income 4,068 2678 2625 6,748 4,803 10,322
31122024 were appro. 1845, For LIC MUTUAL FUND ASSET MANAGEMENT LIMITED ProfitiLoss) for the period before fax GET Gl T 1288 ars 1.634
HIIW!‘.I.II.'I the n”i"'ﬁ; RFP :':;,:.5. i 'ZZl"':IrI.if_hI I.I'r.- Date : 24t October 2025 Sd/- Mal profitiLoss) for the pericd after tax 14 444 a5 g6 1 279 1223
fﬁ;ﬁ;:f AR El_ﬁﬁm'-‘;;‘:’f“ﬁ wreiucing Place: Mumbai Authorized Signatory Tolal comprehensive incomel{Loss) 516 436 400 452 135 1,470
B [ Furthir details inc .,.'-;::IIHH; |t [ |.:'.J.;II-I'-I'-'_!'|.I:-:I|"I AN I:e;'- H.l,lllt-:'-ll,.lil.r;,.lllﬁ"l == = or the |:|E|'|l3d ;
avallable financial staternents (with | communication to the following email : HS p&l’l UI GWG'BEI‘ inllﬂﬂ\'&. ||1‘i'ﬂ5l:ﬂl$ ang El‘ll’:ﬂul’agad lo I‘Egiilﬂl'ﬁlpﬂﬂt! II‘IBH’ Hl'l‘lli[ IB E'-':'-Jfl',-' share capita 21D 274 273 273 2ia £rd
Setindllas] o Uho yesis. Mate o E-mail: agscip@amall.com and Mobile Number with us to support paper-less communication. "E;“.herequif.!.- . 6.244
| Creditors are mailable ai VAL | ) . : : . mngs hare (ol B, 10~ each)
6. | Elglbibty for resolution applicants | Information can be sought through Mutual Fund investments are subject to market risks, read all scheme related documents carefully. ,-nam ;ﬁigﬁ;:&,ﬁ;r@unfin Rs :,Ear’ '
unes gaction 252N of thee Code | cosmmiunication to the tollowing email: ’ . - ] =
_| P eyl st URL | Emait agsero@amailcon T 9 E;:SLEE :ﬁs 1:53 123: EE; i'g-: 1311 E‘r:ﬂ
10 | Last date for receipt of expression: | 10.11.2025 I M P O RTAN T iiute : i . -1a .
- -: ITETES - e TR MNates:
11 ;‘fﬂ;ﬂi;"f”ffﬂﬁ;ﬁ';?}'gzmﬂ 15.11.2025 Whilst is tak . n t f a} The abowvais an extract of the detailed unaudited consolidated and standalone Tinancial results for the quarter amd six manth perlod
T "_',,‘._r'.!ﬂ-_',,:,,'_.f_...,.,,;,.ﬁ;‘i,g,';'cf ' [ 20115095 ISt care IS 1aken prior 10 acceptance o ended Septemiber, 30, 2025 prepared in accordance with Companies (Indian Accounting Standards) Rules, 2015 {Ind AS)
| ahjections to provisional ist | advertising copy, it is not possible to verify its prescribed under Section 133 of the Companies Act, 2013; filed wilh the Stock Exchanges under Reguiation 33 of the SEBI (Listing
13.| Date of =sue of final list of F5 11,2005 tants. The Indi E P) Limited t Oblgations and Disclosure Requirements) Regulations, 2015
:, .-‘:_-T'f_*‘*""‘j‘::_l.-“ﬁ.‘ “*.";J"""."' "F"-?‘_F.”.”l“ ! ; contants. € Indian EXpress ( ) Imiiéa canno b} The full format of the consolidsted and standafone fmancial resulls are available on the Stock Exchange websies
e gi'fr:r;i'fﬁf'E::I:::E:;?‘::'mmm ZH1E2023 be held respons|b|e for such contents, nor for any www.nseindia.com, www.bseindia,com and on the Company's websile www.cigniti.com
and request for resolution plans 1o loss or damage incurred as a result of Please scan the below QR code to view the full financial results:
| prosgective resolution applicants | oo : . : _r
15. | Last date for submission of 20135025 transactions with companies, associations or : ; ;
| resolution plans . .. ) ) ) By and on IJE_I'!ad of Board _ﬂf Dlr_ec_tufs
16, | Process email id to swbmit EOI | agscirp@dmail com individuals adversin g In Iits news papers or Cigniti Technologies Limited
Place= Mumba S : H Sdl-
A Sitjiniica Kormar Miahia Publications. We therefore recommend that Panksj Khanna
Deemed Resolution Professional I ri i : i i
R R B e b A readers make necessary inquiries before sending Date: October 24, 2025 Executive Director
AER Fistlins ARG/ UASET AT /314308 ISOSART vahd il 2117 2058 . . . . Place: Gurugram {DIN; 09157176)
= VCISAEIS: el 10n] (O BLLRD/ wCRu (BT Yo ) al-1e-20.00 any monies or entering into any agreements with
[BE1 Registersd Address: Flat Mo 202, 2nd floor, Bhaf Bhenan. Plot Moo 180, Shivowri, . ) .
Seon-Trombay Road, Chembuor (Exst), Mumbai- 400071 adverhsers or otherW|Se aCt|ng on an
Far, a5 Transsct Technadogies Limided

advertisement in any manner whatsoever.

—

CIMN: L26942TG1981PLCOO286T
Regd. Office : Plot No. 111, Road No.10, Jubilee Hills, Hyderabad-500 033.

SAGAR CEMENTS LIMITED

Ph.040 23351571, E-mail: infoc@sagarcements.in, Website: www.sagarcements.in

STATEMENT OF UN-AUDITED STANDALONE AND CONSOLIDATED FINANCIAL RESULTS FOR
THE QUARTER AND SIX MONTHS ENDED SEPTEMBER 30, 2025
— —— (% in lakhs)
Consolidated Standalone
For Ihe Quarter | For ibe slx | For the Quarter Far the For the Quarter | For the £l For the Quarter Far the
Iﬁi- i Particulars ended manihs ended andad Year ended ended munths ended ended Year ended
o Seplember Seplember | September March 31, Seplember Seplember Sepiembar March 31,
3, 2025 30, 2025 a0, 024 2025 a0, 2025 30, 2025 an, 2024 2025
(Un-awdited) | (Un-asdited) | (Un-audited) (Audited) (Un-zudited) | (Un-sudited) [Un-audited] [Audited)
1 | Total Income from Ciperations 60,186 1,27.252 47.512 225764 35,851 83,526 32,973 1,508,664
2 | Met Prof for the pariod (before Tax, 1
| Exceplional and/or Exiracrdinary ilems) \ubl fesbY) LA, LA, (Vi) oo I 1 S B 2
3 | Met Profit for the penod before tax (after
Exceptonal and/or Exiraordinary itema) {d.651) {2.261) (7.821) 128.353) (1.278) a14 {4,164) {13.825]
. 8 5 . 4 | Met Profif for the period after tax {after
I get the InSIde Inform atlon . Excepbonal and/or Extraordinary ilems) {4,417 13, 668) (5.698) (21,668] (2224 322 {2.729) {B.548)
% | Total comprebensive ncome for the Pariod
» - - . [Camprizging Profit for the pericd {after 1ax)
and get I“SIde the 'nformatlon ard Other Comprehensive Income (aftar tax) {d 405 {3.645) [5.71B} (21.621) (a0} 358 [2.752) {B.478)
L 6 | Pald-up Equity share capital
|| (Facs Valua Rs. 2(- Pershare) 2614 2614 2614 2814 ZB14 2514 2 614 2,614
T | Resarves excluding ravaluation resarve a4
& W al Batance Sheel dale Tr.233 .23 83,802 81,316 70,525 0,923 75,495 0,171
Infurm your Gplmun 8 | Securilies Premium Reserve B8,351 BB,351 83351 | B8351[ 88351  BE351] 88351 BB, 351
9 | Mon-controdling mterests 7550 T.55% 7,326 .52 - - -
'th - t' ﬁh‘ﬂ Ii 10] Metworth 175788 | 175788| 100003 179433 151404 1,61,454 1,66 460 1,61,136
w' In"es Iga Durna sml 11| Earnings per share (of Rs. 2/- each)
(for continuing and discontineed oparabons)
Bazic amd Diluted. [2.348) [2.87%) i4.36] [16.58] (.63} 025 [2.09) (5.54)
Motes:
1. The above smatemant of un-audited standalone and consalidaied financial results of the Company for the quarier and six months ended September 30, 2025 was
reviewed by the Audit Committee and approved by the Board of Directors at their respective meeatings held on Ootober 23, 2025 The atatutpey auditors of the Company
have Issued an unmodified conclusion inrespect of the lirrdted review of the Quiarter and six moniies anded September 30, 2025
2. The standabore and consolidated inancial resolls of he Company have been praparsd inaceordance with the Indian Accawnting Standards as prescrbed under Section
133 aftha Companigs Act, 2013 Mbe Act’) read with relevant ndes ssued theraundar (nd A5 and ather accounting principdes generally acceplad in India and guidedines
issued by the Securities and Exchangs Board of India (“SEBI).
3. The above financials i3 an extract of the detailed format of the wn-audited Standalone and Consoiidated Financlal results for the quarer and sis months ended September
a0, 2025 filed with the Stock Exchanges under Regulation 33 of the SEBI (Listing Ctéigatans and Disclosure Requirements) Regulatians 2015
The Wl feemat of ur-audited standabore and consolidated nancal resulls of the company tor the guarier and $ix months ended Septermbar 30, 2025 are availabbe (o the
= imvasiors an the Campany's wabsite (hitps:/hwew sagarcemants.in) and on the wabsite of the Mational Stack Exchangs of India Limitad {weersnssindia,com) and BSE
Lirmited {www beeindia.com).
s For Sagar Cements Limited
The ndian Express 8 ThelndianEXPRESS '-’
4 ; Sdf-
For the Indian Intelligent. ——JOURNALISM OF COURAGE —— Place: Hyderabad Dr.S.Anand Reddy
Date: 23.10.2025 Managing Director

epaper.f'rnanciaiexpress.eun'. .
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Government of Tamil Nadu

PRADEEP METALS LIMITED PUBLIC WORKS DEPARTME

Registered Office: R-205, MIDC, TTC Indusirial Area, Rabale, Navi Mumbai- 400701

INDIA RADIATORS LIMITED

CIN: L27209TN1949PLC000963
Regd. Off. 88, Mount Road, Guindy, Chennai 600 032. Tel: 044-40432210
Email: cs@indiaradiators.com Website: www.indiaradiators.com

UNAUDITED FINANCIAL RESULTS FOR THE QUARTER AND

BUILDINGS (C&M) CIRCLE 2, CHEPAUK, C
SHORT TERM e-TENDER NOTICE No.31 BCM / 2025-26 / Dated: 23.10.2025

Website: www pradeepmetals.com CIN:L99890MH1982PLCOT619

100 Days' Campaign — “Saksham Niveshak" - for KYC and other related
updation to prevent transfer of Unpaid / Unclaimed dividends to Investor

FORM OF CONTRACT : LUMPSUM / Two Cover System

For and on behalf of the Governor of Tamil Nadu, Short Term e-tenders are invited from the eligible
registered contractors by the Superintending Engineer, PWD., Buildings (C & M) Circle 2, Chepauk,
Chennai-5 for the following work:-

Education and Protection Fund {JEPF) oy ST Approximate | - Eligibie
Motice is hareby given thal, the Investor's Education and Protection HALF YEAR ENDED 30" SEPTEMBER 2025 N°'|D | — TNan?Ie OfNWZrk an; EII.VlD & Va'“eROf work| "% | Class

i ' evelopmen O ami aau olic an overnance S.
Fund Authority (1EPFA) has, vide its circular dated July 18, 2025, . . ) . . ) ) ) 1 Experiepntial Centre at Nungambakkam Cyhennai-34. 1245.00 Mo:ths anctzzllaasbsol/e
initiated a 100 days Campaign - "Saksham Niveshak' from July 28, In compliance with Regulation 33 of the SEBI (Listing Obligations and Disclosure E.M.D.: Rs.6,32,500/- Lakhs

1. For Tender documents, visit https://tntenders.gov.in
2. Last Date for submitting the application for site visit Certificate to the concerned Executive Engineer is on
31.10.2025.
3. Last Date and Time for submission of tender documents : 04.11.2025 upto 03.00 P.M.
4. Date and Time of opening of the e-tender : 04.11.2025 at 04.00 P.M.
Superintending Engineer, PWD.,
Buildings (C&M) Circle 2, Chepauk, Chennai-5.

2025 to Movember &, 2025, to reach out to Shareholders to update their
'‘Wnow Your Gustomer {KY'G) and claim the unpaidiunclaimed dividend

Requirements) Regulations, 2015 ("SEBI Listing Regulations"), the Board of
Directors of India Radiators Limited ("Company") at its meeting held on Friday,
24" October 2025 approved the Unaudited Financial results for the quarter and
half year ended 30" September 2025 ("results").

Shareholders are requested to update their KYC parficulars using the
KXY C updation forme from hitps:{fwww. pradespmetals . comdfurnishing=
of-pan-kyc-detailz-and-nomination-by-hodders-of-physical-securities! and
to submit the duly filled and signed forms along with KYC docum ents to
the Registrar and Share Transfer Agent at the following address:

Mame: MUFG Intime India Pvt. Lid.

Unit: Pradeep Metals Limited

Address: C-101, Embassy 247, LBS Marg, Vikhroll (Wesl), Mumbai - 400083
Telephone Ma.: 022 4918 6000

Email id: rnt.helpdeski@in mpms.mufg.com

Website: hiips:Vin.mpms.mufg.com/

DIPR / 5816 / Tender / 2025

TAMILNADU INDUSTRIAL DEVELOPMENT CORPORATION LTD
(TIDCO)
CIN-U65993TN19655GC005327

E-Tender Notice No. TCA / Fintech / 2025 / 04 Dated : 25.10.2025
E-Tender cum E-Forward Auction

TIDCO invites bids from eligible firms through e-Tender cum e- Forward Auction for selection
of a Lessee to grant Long Leasing rights for 99 years of the following Developed Vacant Plot for
development of Prime Hotel (4 & 5 Star) at Fintech City Nandambakkam, Chennai.

|.- SN —| Plot No l Tentative Plot Area (Acre) |
B S11/1 | 2.38 |

Interested Bidders can download the document from https://tidco.com and
https://tntenders.gov.in at free of cost.
The schedule for the bidding process is as follows:
1. Pre-bid meeting will be held on 07.11.2025 at 3:00 P.M at TIDCO Office/online VC.

The results, along with the Limited Review report by M/s. DPV & Associates,
Statutory Auditor of the Company are available on the website of the Company at
https://www.indiaradiators.com/others, and on the website of the Stock
Exchangei.e. BSE Limited at www.bseindia.com.

A

Further, Shareholders holding shares In Dematerialized form are
requested lo contact their respective Depository Participant (DP) to
update the KYC datails.

In compliance with Regulation 47 of the SEBI Listing Regulations, we hereby
notify that the same can also be accessed by scanning the following Quick
Response (QR) code:

In accordance with the same, during thiz 100 Days campaign from July
28, 2025 to Novemnber 6, 2025, all the eligible Shareholders are requested
1o update their KYC details at the earfiest in order 10 claim thair unclaimed
dividends and prevent their shares and dividand amount from being
fransferred fo the |IEPF Authority.

To support the success of this campaign, it is requested (o submil the
documants bafore November G, 2025,

tender

SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER For India Radiators Limited 2. Last date and time for submission of Proposals/ Bids is on or before 25.11.2025 at 3.00 P.M
REQUEST OF PHYSICAL SHARES through https://tntenders.gov.in.
Securilies and Exchange Board of India (SEBI) has initiated one-time E N Rangaswami 3. Opening of Technical Proposals / Bids on 25.11.2025 at 4.00 P.M at TIDCO Office.
special window forphysical Shamrojsiens to submil fe-lodgarrient rquesis Place: Chennai Whole-time Director 4. Any subsequent notification on the tender would be published on the above website.

for the transfer of shares pursuant to SEB| Circular No. SEBIFHOS
MIRSD/MIRSD-PoDiP/CIR/2025/97, dated July 2, 2025, The Special
Window will be open from July 7, 2025 o January 6, 2026 and Is
applicable to cases whare original share transfer requesls were lodged
prior to April 1, 2019 and ware retumediunattended or rejecteddue to
deficiencies in documentation, process or any other reason

Date : 24.10.2025 DIN: 06463753 MANAGING DIRECTOR

Tamilnadu Industrial Development Corporation Limited
19-A, Rukmini Lakshmipathi Road, Egmore, Chennai-600 008. Phone: +91 44 28554479
E-mail: cmd@tidco.com, it@tidco.com Website: https://tidco.com.

DIPR / 5806 / Tender / 2025

During this period, the securilies thal are re-lodged for transfer shall be
issued only in demal mode subject to compliances with due proce ss for
fransfer-cum-demat requests and requirements prescribed for a valid
fransfer pursuant to SEBI Circular Mo, SEBVHO/MIRSD/DOS3CIR/P!
2018/139 dated November 6, 2018, No re-lodgment will be accepted
after the said date.

-
( \E LIC MUTUAL FUND
!
LIC Mutual Fund Asset Management Limited

(Investment Managers to LIC Mutual Fund)

CIN No: U67190MH1994PLC077858
Registered Office: Industrial Assurance Bldg. 4th Floor, Opp. Churchgate Station, Mumbai — 400 020
Tel.No.022-66016000 Toll Free No. 1800 258 5678 Fax No.022-66016191
Email: service_licmf@kfintech.com * Website: www.licmf.com

NOTICE NO. 49 OF 2025-2026

DECLARATION OF INCOME DISTRIBUTION CUM CAPITAL WITHDRAWAL (IDCW) UNDER LIC MF
AGGRESSIVE HYBRID FUND

NOTICE is hereby given that LIC Mutual Fund Trustee Private Limited, the Trustee to LIC Mutual Fund, has

Cigniti

Cigniti Technologies Limited

CliN: LY2Z200HR1998PLC1 20027
Regd. Office: Plot No. 13, Udyog Vihar, Phase-IV, Sector-18, Palam Road,
Gurugram - 122015, Haryana, India
Ph: 0124-4627837. Email: CT_Company.Secretaryi@ooforge.com, Website: www cignifi.com

Eligible Shareholders may submit their transfer requests along with the

requisite documents to the Company's Registrar and Share Transfer

Agent (RTA) at MUFG Intime India Pyl Ltd., C-101, Embassy 247, LBS
Marg, Vikhroli (West), Mumbai - 400083

For Pradeep Metals Limited

Sdi-

Abhishek Joshi

Extract of Unaudited Consolidated & Standalone Financial Results for the six month

period ended September 30, 2025

Place: Mavi Mumbai Company Secreta ) o _ ) o Bl
Date : October 24. 2025 st Sogg oy approved the declaration of distribution under IDCW Option of the following Scheme: - P oL
FaceValue = IDCW Rate NAV as on . Quarter Six month Year
FORM G Name of the Scheme/Plan 5 e ... | Record Date** 23" October 2025 Particulars ended period ended ended
INVITATION FOR EXPRESSION OF INTEREST FOR (X per unit) | (X per unit) @ per unit) 30.09,2025)30.06.2025]30.09.2024|30.09.2025]30.09.2024|31.03.2025
M/5 AGS TRANSACT TECHNOLOGIES LIMITED : : 1 Unaudited | Unaudited | Unaudited | Unaudited | Unaudited | Audited
ikt
e o G MO O WP Aggressivo FYOTGFund |15 0| pgngucoeraons | 160020 T o S| sam| sl fae|  sev|  mek
Locartions: Offices and factory at Mumbai, Mavi Mumbai and Daman [~ Regular Plan-IDCW Option _ _ Profit for the penod before tax 1,102 EBD 125 1,891 a3 2,720
|; Unsdér e gulation IEA[ L )of the Inﬁ_?-henq and Bilﬂhl‘!..lpﬂl:r En;_m:l o |:1|Ii.'|. e 3 3 . L Mal profit for the perod after tax B26 £50 539G 1,485 B34 2002
{Insolvency Resolution Process for Corporate Persons) Regulations, 2016) *The pay.out sh:all be reducetli by the aIT.lOUI‘It of aPpllcabIe sta.tutory levy. Tnl&?mmprehen:we ks e 8310 ETE Bl 1,605 11 2 186
= _RELEVANT PARTICULARS **Or the immediate next Business Day if that day is not a Business Day. period
i bt bl bttt el Pursuant to payment of IDCW, the NAV of the IDCW Option of the aforesaid Scheme would fall to the Equity share capita 275 274 273 275 273 274
7. | Address of the registered affice | G01-602 Trade World B-Wing, Kamala Ml extent of payout and statutory levy, if any. Other equity 9,358
¥ t=]] i . L r . . R L C T h | A
i St e e R The above IDCW is subject to the availability of distributable surplus and may be lower to the extent of distributable ;ﬂaﬁigiﬂ;ﬂﬁ:ﬂuﬁtﬂiJ g"ﬁ ?Emb
= Z?}EL. O — :“enrs::{f Fufren.ntl:rr:ﬁfwﬂﬁe'ﬁ# .. surplus available on the Record Date. BasicEPS 29.99 23.94 19.39 5391 23,24 1277
) mite |15 S CWIEE I e TINesD A95aIs g Conporate Deldor ana . . . . . | d
il e e e nf.rim&m.m;m_ In case the distributable surplus is less than the quantum of IDCW on the record date, the entire available Diluted EPS 24.89 23.84 19.27 2381 23.10 12T
T : | Murnibai. _ distributable surplus in the Scheme / plan will be declared as IDCW. Rs. in Million
B, | Irstalled caphdcity of main Darman facility hes the capadity 10 manufasiure ) . . . . . . Standalone
| products services | up to 1,000 ATMS every month IDCW will be paid to those Unitholders / Beneficial Owners whose names appear in the Register of Unit holders = = =
B. u‘uar'--wwargrvélue e :hi:r:h:f ik repoet s o f;rifr:i'j’:& maintained by the Mutual Fund / statement of beneficial ownership maintained by the Depositories, as applicable, R ?e:?:l edr pur?:: g‘g:;ﬂ 7 ;:;?ﬂj
praduc =Ealle din LT the e Trorm aperat) I 1 . .
| lest financial year | Corporate Debor is . 654204 Milkon under the IDCW Option of the aforesaid Scheme / plan as on the record date. 30.09.2025130.06.2025]30.09.2024 | 30.09 2025 30.00.2024 |31 .03.2025
e i fﬁﬁ. f['}:{;t:g;:fml’;ﬂﬁfﬂf:l“:: In view of individual nature of tax consequences, each investor is advised to consult his / her own professional Unaudited | Unaudited | Unaudited | Unaudited |Unaudited | Audited
E!I'I'll:ll'i.'l'r'E'E'_-'p-':l{lrl_"‘ E‘ﬂrngrnt{\- Hch[g_r 25 Qi flnanC|a| / taX adVISOI’ TUL."'EI iI'II:I:ImE ‘i,DEE 2 E?E E.Ezﬁ 6.?'516 41.-5‘:)3 1':' 322
31122024 were appro. 1845 For LIC MUTUAL FUND ASSET MANAGEMENT LIMITED ProfitiLoss) for the period before [ax GaT 02 454 1,289 372 1,634
it vl il Date : 24" October 2025 Sd/- et profil{Loss) for the period after tax 513 448 351 %1 79| 122
i i Place: Mumbai Authorized Signatory Tolal comprehensive incormel{Loss) 516 436 400 952 3% 1,370
B, | Further details incheding last Irfarrmation can be sought through = Far ;
availabie financial staterments (with | oomimunication to the fu:lllu:l-.ulng amail HE pﬂl‘t Dl ED‘E'H“ il"llllﬂlh!&, il‘l'l'ﬂﬂl:ll‘.ll's are !I‘Il’:ﬂurﬂgﬂd fo l'igi!l:ﬂﬁilpﬂﬂh tl‘IBII’ HI'I‘Ii“: ID E':IH:IT' share capital 219 £id 213 219 20 2rd
schedules) of twoyears. Rsis of | E-malk agschp@imall.com - and Mobile Number with us to support paper-less communication. Uther equity 6244
| ereditons are availabie i VAL | ] ) ] . . . Earnings per share (of Rs. 10V~ aach)
9. | Elglbibty for resolution applicants | Information can be sought through Mutual Fund investments are subject to market risks, read all scheme related documents carefully. not annualized) (amount in Rs.)
winder section 250240 of the Code | cdmmunication 1o the following email: H
s avalabis at URL: | Emait: agscinmarail com Basic EPS 18 52 16.28 1284 34.89 10.21 4444
10 | Last date for receipt of expression 1011 2025 14 I M P O RTAN T” Diluted EFS 18.67 E 16.28 12.76 34 .89 10.15 44 44
__ | of inleres] - S | Naotes:
11. | Date of issua of provisiona| list of 15.11. 2025 al T " . . 4 ) , )
_ . . . . } The above is an exiract of the detaded unaudited consolidated and standalkone inancial results for the quartar and 5ix month pariod
15 Tﬁiﬁ:;ﬂﬂfﬁ;ﬁﬁﬁm ETEER Whilst care is taken prior to acceptance of ended September, 30, 2025 prepared in accondance with Companies (Indian Accounting Slandards] Rules, 2015 {Ind AS)
| abjections to provisional list | advertising copy, it is not possib|e to ve r|fy its prescribed under Section 133 of the Companies Act, 2013; filed with the Stock Exchanges under Regquiation 33 of the SEBI (Listing
13. | Date of issue of final liss of 25.11.2025 tants. The Indi E P) Limited t Obbgations and Disclosure Requirements) Regulations, 2015
3 g;'*‘"*:“‘* ”?;;—'"!;;i:l!-‘" apphcants | T contants. € Indian ExXpress ( ) Imited canno b} The full format of the consolidated and standadone financial results are available on the Stock Exchange websites
14, | Date of issue of information il B i s lndis. bseindia, I cianiti,
e be held responsible for such contents, nor for any www.nseindia.com, www.bseindia.com and on the Campany’swel_:s-l Bwwwcignitl com
an resquest for resalution plans loss or damage incurred as a result of Please scan the below GR code to view the full financial results:
| prospective resolution appbcants | : . : _r
15| Last date for submission of 20123025 transactions with companies, associations or e o bl o B f Brers
rasdution plans . .. . . .
16, | Process emall id to submid E01 | agscim@gmall com individuals adversing in its newspapers or Cigniti Technologies Limited
H iglatl : H H /-
Res Bl o s e Publications. We therefore recommend that Pankai o
Deemed Rasolution Frofessional i iri i Date: Octaber 24, 2025 E tive Director
U T sy et A i readers make necessary inquiries before sending ate: October xecutive
AFA Detalis: AAZ/ 10257 /02311225, 203487 vatid tll 31.12 2025 any monies or entering into any agreements with Place: Gurugram [DIN: 09157176)
IBE] Registersd Address: Flat Mo 202 -2nd floor, Bhay Bhevan. Plot Moc18-0. Shivpuri, . ) .
Sion-Trombay Road, Chembur {East), Mumbai- 400071 advertisers or otherwise acti ng on an
Far, 835 Transest Technadogies Limited . .
e advertisement in any manner whatsoever.

SAGAR CEMENTS LIMITED

CIN: L26942TG1981PLCOO286T
Regd. Office : Plot No. 111, Road No.10, Jubilee Hills, Hyderabad-500 033.

Ph.040 23351571, E-mail: infoc@sagarcements.in, Website: www.sagarcements.in

The Indian Express.

STATEMENT OF UN-AUDITED STANDALONE AND CONSOLIDATED FINANCIAL RESULTS FOR
THE QUARTER AND SIX MONTHS ENDED SEPTEMBER 30, 2025
= —— (% in fakhs)
Consolidated Standalone
For Ihe Quarter |  For the slx | For the Quarter Forthe | For the Quarter | For the glx | For the Quarter Far the
Iﬁi- 5 Particalars ended monihs ended | ended Year ended ended maonths ended e ded Year ended
o Seplember Seplember | Seplember March 31, September Seplember Seplembar March 31,
30, 2025 30, 2025 30, 2024 2025 30, 2025 3, 2025 30, 2024 2025
(Un-audited) | [Un-apdited) | (Un-3udited) (Audited) {Un-audited) | (Un-audited) [Un-awdited) [Audited)
1 | Total Income from Ciparations 60,186 1.27.252 47512 225 764 38551 83,526 42,973 1,506,664
2 | Mat Profit for the pediod (before Tax, 1
| Exceplional and/or Exlraordinary ilems) {4.651) (2201 =gl {£5.630) 1,278} a14 | {4.154) (11,734
3 | Met Profit for the period before tax (after e
Exceplonal and/or Exiraordinary itema) {4.651) {2.261) (7.821) 128.353] (1,278} 14 {4,164) (13,825)
. 8 5 . 4 | Met Profif for the period after tax (after
I get the InSIde Informatlon Exceplional and/or Extraordinary ilams) (4,417 {3,668 [5,598) {21.668) (g22) 322 {2.729) {B,548]
5 | Total comprehensive Income for the Pericd |
» - - . [Compriging Profit for the pericd {afler tax)
and get I"SIde the 'nformatlon and Other Comprehensive Income (after tax)) {d 405) {3.645) [5.718) (21.621) (04} 358 {2.752) {B.ATE)
L f | Paid-up Equity share capital
| | [Face VBle Rs. 2/-Pershare) - 2.614 2614 2,814 2514 | 2,614 2614 2614 2,614
7 | Reserves excluding revaluation resarve as
. al Balance Shesl date TT.233 T7.233 23,802 81,316 T5d9 70,529 5,455 AT
Infurm your GPII'III'.'II'I 8 | Securities Fremium Reserve BA.351 88,351 88351 | 88351 88351 88351  86.951]  88.351 |
9 | Mon-controding mtareats 7550 T.55%0 7,326 . 1582 - - -
"th - t" t'n e Ii 10| NetWorth 1,75788 | 175788 102003 | 170433 161404 | 181404 | 166480 161,136
w' |n"es Iga ourna sml 11| Eamings per share (of Rs. 2/- each)
(for continuing and discontineed oparatons)
Basic and Diluted: (3.38) [2.8%) (4.36] [16.55) {0.63}) 025 [d.09] (E.54)

For the Indian Intelligent.

S TheIndianEXPRESS

= |OURNALISM OF COURAGE —

Moles:

Limited {www beeindia.com).

Place: Hyderabad
Date: 23.10.2025

1. The above statement of un-audited standalone and consalidated financial results of the Company for the quarter and six months ended September 30, 2025 was
reviewed by the Audit Committee and approved by the Board of Directors at their respective meetings held on Qciober 23, 2025, The statutery auditors of the Company
b issued an unmodifed conclugsion m respect ofthe limited review of the guarer and six maonths ended September 30, 2025

2. The standalone and consalidaled inancial results of the Company bave been prepared in accordance with the Indian Accounting Standards as prescribed under Section
133 af tha Companias A, 201 3 M Act’) read with relevant rides sswead theraundar (nd A5 and athear accounting principles generally acceptad in India and guidedines
issued by the Securities and Exchangs Board of India (“SEBI].

3. The above financials s an extract of the detailed format of the un-audited Standalone and Consobdated Financlal results for the quarer and si= months ended September
a0, 2025 filed with the Stock Exchanges under Regulation 33 oithe SEBI (Listing Obégatons and Disclosure Requirements) Begulatians 2015

The Wl feemat of un-audited standakong and conscdidated fnancial results of the company for the guarier and six months ended September 30, 2025 are available o the

imvastors an the Campany's wabesite (hitps:fwenw sagarcemants.n) and on the wabsite of the Mational Stock Exchangs of India Limited {wewinssindia.com) and BSE

For Sagar Cements Limied

Sd/-

Dr.S.Anand Reddy
Managing Director

epaper.f'rnanc:iaﬁexpress.cun'. .

CHENNAI/KOCHI
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PRADEEP METALS LIMITED L M—— SAGAR CEMENTS LIMITED
Tel:+31-22-27691026 Fax:+31-22-27699123 Email:_investorsi@pradespmetals.com OPERATING [N PAYMENT SOLUTIONS, BANKING AUTOMATION, g i
Wabsite: www.pradsepmetals.com CIN:L93999MH1382PLC026191 MANUFACTURING OF ATM, AND OTHER AUTOMATION SOLUTIONS Regd. Office : Plot No. 1” Road No.10, Jubilee Hills, Hyderabad-500 033.
100 Days' Camoai uakaharn Niveshiak” - for KYC and other relatid Locations; Dffices and factary st Miimbal, Mavi Bumbal sed Damen Ph.040 23351571, E-mail: info@sagarcemeants.in. Website: www.sagarcements.in
d AMpangn — ad d IVvasEnak = Tor dngd oI A '
updatijrfm Fm’;m‘;‘t e uﬂpnm rpascidabibleba bl {Imsahvancy Ressiut " STATEMENT OF UN-AUDITED STANDALONE AND CONSOLIDATED FINANCIAL RESULTS FOR
Education and Protection Fund “EPF! RE]_E\TAMT PAH'ﬂ[,"ULAﬁﬁ THE QUARTER AND SIX MDNTHE ENMDED SEPTEMBER 30. 2025 :
) ) 1 | Mame of the conporate dobior along | 4GS Trarsact Technologies Limited {# im lakhz)
Motice is heraby given that, the Investor's Education and Protaction with PAN & CiN/ LLP Mo, CIN:LT2200MH2002PLC138213 - Consolidated Standalone
Fund Authority ("IEPFAT) ha?. vide its circular dated July 16, 2025, 2. | Agdress of the registerad office 601-802 Trade 'i‘.lnrl::lH'flng, Kamala Mill "For Ibs Quarter | For the skt |For the Cuather Far I For Iba Quarter | For e skt | Forthe Omartor|  Forthe |
initiated a 100 days Campaign - "Saksham Miveshak' from July 28, Comgaund, Senapatt Bagat ".-1F.||g_.L::-.~.-.| Paral, 8 Parliculars ended manths endad ended Yaar ended ended maonaths endad endeid Year ended
2025 to November 6, 2025, to reach oul to Shareholders to update thelr ERE e - :,::::;l'l'tt'I:T::T;:TE';ZL'WZ;IT‘:m3 No. Seplember | September | Seplember | March 21, | Seplember | September Seplember March 3,
"Kriow Your Customer' (KYC) and claim the unpaidfunclaimed dividand. 1 Betile ¢ : [Thafi ' o e 30, 2025 30, 2025 30, 2024 2025 30, 2025 39, 2025 30, 2024 2025
} ey b aminia _ ol SO fiots Matp AT | TTECIEELaRets O e iporais LS D (Un-audited) | (Un-audited) | (Un-audited) |  (Audited) | (Un-audited) | (Un-audited) | (Un-audited) |  (Autiled)
bharehc:-ldelrs are requesled to update their KYC partmurar? using the s T Murribai, ' ' Fs 1 | Total Income from Operations | 60186 | 127,252 47512 | 225764 39,951 83,526 32073 | 156,664
KYC updation forms from -h“l?ﬁh'l.'l'l.'.l'l.'.lw.[:ll'ﬂdﬂﬂ DrT‘IEI'I:-'J-|S.I'_“;:}rT"IlfIJ.I'r.‘IIEF'IJr‘IEI-. 5, | Installed cagacty of main | Daman fac#ity has the capacity to manufacture 2 | Net Profit for the perlu-d {befare Tax,
of-pan-kyc-detailz-and-nomination-by-holders-of-physical-securities! and | produicts/ services | up to 1,000 ATMs avary month o Excaptional andlor Extracedinary itams) {4.651) (2.2681) {7821} [25,636) 11,278} G4 [4,164) {11.7344)
to submit the duly filled and signed forms alang with KYC docum ents to 6. | Quaandizy and value of main The Limited review report as on 31.12.2024, G et Profit for the pencod Datore Lax (alles
the Registrar and Share Transfer Agent al the following address: products/ services sokd in shews that the revenue frem operations of the Excephonal andior Extraordinary iflems) {4,651) (2.261) {7.821) {26.353) {1,278} 614 (4,164) (13.825)
: : last financial year Corporate Debibor is Bs, 854202 Million 4 | Med Profd for the period afiar tax {after
Mame: MUFG Intime India Pvi Lid. T. | Mumber of amployaes, woskmen A5 par the nformation recaivad from the | Exceptionad andlor Extraordinary items) 1 {4,417 [3,668) {5,608 {21,668) {822) 322 | (2. 729) (8,.548)
Unit: Pradeep Metals Limited suspanded board of directoss, the no. of & | Toial mr'nrrehezﬁrwe- Income for the Perod
Address: C-101, Embassy 247, LBS Marg, Vikhrofi i(West), Mumbai - 400083 employees of the Corporate Delbilor &5 on [Comprising Prodit for the pericd {after ax)
Telephona No.: 072 4918 E'II]:"I ' ; 1122024 were approx, 1845 and Ciher Comprohensive Incoma {aller H.ﬂl. {4, 405) [3.645) {5.718) {21.821) () 358 [2,T52) (8 476)
I? . « B LU : Howavar, the Deemad AP has continuad tha & | Pald-up Equily shars capital
Email id: rnt. helpdeski@in. mpms.mufg.com services of approx. 138 empioyees including | {Face Value Rs. 2i- Pershars) | aea|  ze4) 2,614 2614 | 2,614 2614 | 2614 2,614 |
Website:_hitps./in mpms mufg.com! o : | theproject refaled employess, T | Rasarves u;-:lu-:!ll'lg revaluation resene as
: g e 8. | Further datails including last Information can Be sought through al Balance Shest date TT.233 TT. 233 83.802 81,316 70,529 70,529 75,495 70,171
1 e )
feu r;l:;i[.ms ::? rfjnut:adct:rtshgiflrd:;geiﬁ: lE:lem ugff atﬁ;?trlnfe.: nin[rgFﬂE PR D TR SR LT | DRMMELDIERULE 1ot RINAMIG. v 8 | Securities Premiumn Reserve 88,351 B8.351 88.351 B8.351 86,351 88,351 58.351 88,351
uF}qd.'-"J’E the KYC details ? i o ? Efrjulljclilfezlr:r;;ﬁll.zz;rirlﬁnm ¥ S 4 | Mon-controfling intarests 7.590 7.580 7,326 7,152 - - - -
- . - o < X ! 4, | Eligitelity for resalution -:lrJ.I1-I|r.,|r| s | Infarmation can be .‘il:l.l.'\,glll '.I|r.u|,.||_.l;h 10 NUI yearth, | = . 1,759,788 175,788 1,892,093 178443 161,494 1.61494 1,66,460 161136
Igrigagg;gdanrje with mEﬁ 54 ”"'EE’: during this 1DDSDEFE campaign from July under saction 25(21(h) of the Code . | communication to the following amail; Ll ?ﬁi”g;‘g: 11'?;;':?_:’; ﬁgcrsﬁ-i‘n:a?.:laggra'ium:l
220 o November &, 205, all the eligible Shareholders are requested | 5 available at URL: | E-malt: ggscp@gmail.com A . : % E
1o update their KYC details at the earfiest in order to claim their unclaimed 10, Last date "“-‘-f recelpt of expression | 10.11.2025 n Basic and Bilted: ] webrd) Ehaty sl it b e} alaa
i . . - . :-T ||'|Ir G ahEs;
dl'n.-'ldr.{.‘llds and prﬂ'm;!l:[hmr Shams ANE SRIden Smout ot haing 11. | Date of ssue of provisional listof | 15.11,2025 1. Tha above statement of un-audited standalone and consolidated financial results of the Company for the quarier and six months ended Saptember 30, 2025 was
transferred to the IE Authaority, | prospective resoluton spoboants | reviewed by the Audit Committes and approved by the Board of Directors al their respective meetings heid on COctobar 23, 2025, The siateong auditors of the Company
To sunport the success of thie campaian. it is racuested to submit the 12, | Lasi date for submissaon of 20:11. 2025 hawe issusd an unmodified conclusion in respect of the limited revienw of the guarter and six months ended Septembser 30, 2025,
d PP bt " N bar 6 Eﬂgﬁlg 2 e ; objeclons to provisional lis 2. The standalons and consolidated financial results of the Company have been prepared in accordance with the Indian Accounting Standards as prescribed under Saction
oouments belore Novemoer o, | 13, Date of i=sue of final listof 28.11.20025 133 of the Companies Act, 2013 ["the Act) read with relevant rules iesued thereunder (Ind ASY) and other accounting principles generally accepted inindia and guidslines
SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER prospectve resolution appScants maued by the Secuwrites and Exchange Board of India (“SEBI")
REQUEST OF PHYSICAL SHARES 14.| Date of Esue of Infoormation | 5811 2095 3. The al:ln-.rf_:*.inanr:lalg is an extract of the detailed l'nr.T.H'_rnTrhE ur-audited Standalones and -Ennsr:-llu_ale-d Finamncial _r95u|131|3r1he quarter and six months ended Sspiember
e AR, Svallation sl 30, 2025 filed with the Stock Exchamgss under Regulation 33 of the SEBI (Listing Ohligations and Disclosure Reguiremeantis) Begulations 2015
Securities and Exchange Board of India (SEBI) has initigted one-time ard request for respliution plans to The full formiat of un-audited standakons and consolidated financial results of the compary for the guarer and six months ended September 30, 2025 are avallable 1o the
EFIEE-!EI windaw for ph'!,l'EICEII Sharahalders to submit rE-IﬂdgEl"ﬁEﬂ‘l I'HqIJEE-[Ei - I:II'EI'EI?—;C'I.-'-'E_ TI-E‘_:|EIIL-'1.-!3|'!“5|.'IFI':-'3.=|I'I'IE O ;:'::ﬁ:-;gffwﬂ::tij;:é?ﬁ;xj wiebigle (hilpsWeew. sagarcements. int and on e I-'I-'E.'|}5I1E‘.‘ ol the Mational Stock Exchance o Indid Limibed (W naeinala. com) snd BSE
for the transfer of shares pursuant to SEBI Circular No. SEBIWHO/ | ::;:I'r;lf1"§[ﬁf‘;“""55“"ﬁ' AT For Sagar Cements Limited
MIRSD/MIRSD-PoD/PICIRI2025/97, dated July 2, 2025. The Special 15.' Process or rlm" il to submat EQI [ R RO
Window will be opan from July 7, 2025 to January 6, 2026 and |s Maca: Mambal X S Sd/-
applicable to cases where original share transfer requests were lodged Date: 25.10,2025 Brijendra Kumar Mishra Place: Hyderabad ﬁ;‘-ﬁ-ﬂﬂﬂ“dnﬂﬂdﬁh’

: Deemed Resolution Professional Date: 23.10.2025 £, anaging Director
g:rr:?r.m April . 1, 2019 and Ter& returned.'unattend:d or rejecteddue to \BBI Registration No: BB/ IPA-002/IE-NODL00,2017-2018/ 10257 | ¥ |
During thiz period, the securities that are re-lodged for transfer shall be |86 Reglstarad Address: Fisl No.202, nd floar, Bhoj Bhavan, Plot Ne.18-D, Shivpur. I

' . : : ; Sion-Trombeay Road, Che Eastl, Mumbai- 400071 I
i1ssued only in demat mode subject to compliances with due proce ss for bl ﬁ;r AGS E;éé;rpm.«i:g,;; Limitad [ ] E PACK P R E FA B T EC H NO LOG] E S Ll M IT E D i
transfer-cum-demat rE‘l'—'*-‘“‘_i and FEqulrErﬂEIHtEi prescribed for a 'LfFllhﬂ ‘ E P ACK {previoulsy known as Epack Polymers Private Limited and Epack Prefab Technologies Private Limited)
transfer pursuant to SEBI Circular No, SEBI/HO/MIRSD/DOS3/CIR/PY NOTICE - Registered office; £1-8. Udvog Vinar Surajpur, Kasna Road, Gautam Buddha Nagar, Greater Noida - 201306, Utiar Pradesh, India
2018/138 dated November &, 2018. No re-lodgment will be accepted ity PACKAGING ‘ ; : P

fter th d dat ' . d This Is to nolify thal the Company HEWSPAPER NOTIFICATION s CIN; LT49390UP1800PLCT16066; Website: www epack.in; Contact no; +971-8130444455
after the said dale DYTRON FINVEST PRIVATE B i
Eligible Shareholders may submit their transfer requests along with the | |SIMITED having its _office at Unil ﬁllgﬁfﬂgﬁgéﬁgi Eah;:fgc-:l?zr-:i;avg
requisite documents to the Company's Registrar and Share Transfer ;tw-i-l ?r14h FII:m'r'lﬂ-zl-lll-:l" Eraﬁ?ﬁr?e Noe. A70BEA0B1 - 470630000 urider--oBg Nols) STATEMENT OF UNAUDITED STANDALONE AND CONSOLIDATED FINANCIAL
£ Oad; Narayani Sunding, koikata,
Agent (RTA) al MUFG Intime India Pyl Lid., C-101, Embassy 247, LBS | |G.P.0.. Kolkata-700001, Wast gg;tuﬁ;;sf:;;qgﬂji;;ﬂze”;;'j;gfé'g?gh: RESULTS FOR THE QUARTER ENDED 30 JUNE, 2025 AND QUARTER AND
Bengal, India.registered with the : i :
Marg, Vikhroll (West), Mumbai - 400083. o HESEWE Bank u_fgh'u:lia a5 a Non-1 [-4707E5220 (both inclusive) under Folie Nojs) HALF YEAR ENDED SEPTEMBER 3'.]., 2025
For Pfﬂdﬂ'ﬂp Metals Limited Ean};ing Financial I:nmpan!l.' havin 64435 of Exide Industrias Ull"lilﬂ:ﬂ.hﬂ".'l.!llg =) - - - — - - - - - I
Sdi- | | Certificate of Ragistralin;‘n {Cﬂ-ﬁ? Registered Office at Exide House, 59E. In compliance with Reqgulation 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015 |
Abhishek Joshi | | N0 B 08 030, e O i "coR, | |Crovrnahea Road Kokala - THIAC regilerdl | ("SEBI Listing Regulations"), the Board of Directors of the Epack Prefab Technologies Limited ("Company") at its

. : = sl -1 | B E { y i H ; 2 - |
E';t';ﬂ_-g;ﬂr“;h?m En::;"!; fﬁﬁ;ﬂ: Under the circumstances, the| |nasiaye been lost meeting held on October 22, 2025, approved the unaudited financial results (Standalone and Consolidated) of the |

: : b peaple of Indla In General IS\ o ;e sharencieris)iLegal heirfsi have now| | Campany for the quarter ended on June 30, 2025 and Quarter and Half year ended September 30, 2025 ("Financial |

requested to return the COR to i ; it
the Company if found. Further any applied 'n_:h: C-.'!I'I':FIHI'I'!.' for |{5.r..ue-::|1r]|...llc.a.ﬁ HESUHE‘-“}.
misuse of the said certificate js | [share cartifcatals) in liau of the abova. Any

3 | unis offence under ' hawin stion to the issue off | The Financial Results along with the Limited Review Report by M/s. Talati - & Talati LLP, Chartered Accountants,
= ]1\] P{} RTi \ T punishable offe der the| [PEFSON having any oOyechon to e |35ue 0 g D y

foi ] | [duplicata sh rificateds) in §eu of seid onginal
provisions.of the RBI Aok, 1934 sﬁa;ﬂ“f"ﬁ:‘;&%fm ";qur;;:d 1:=|'m;-ji{f’l:;' (ICAI Firm Registration No.: 110758W/W100377), Statutory Auditors of the Company are available on the website |

Whilst care is taken prior 10 acceptance of advertising copy. It is For Dytron Finvest Private Limited | [obiecton hereto with the Company at the above of the Company at https://lepackprefab.com/investor-relations/financial-information/, and on the websites of the |
nol possible 1o verify its contents. The Indian Express Limited Vivek Kumar Agrawal :ITJEEEEE ;T-II;E él;TEEE?ngELt;ESH :c ; Stock Exchanges i.e. BSE Limited and National Stock Exchange of India Limited at www.bseindia.com and |
cannol be held responsibile for such contents, nor for any Joss of ool Aot Diraxsor COURT, 20 R N Mukherjes Road, 5th Floo, WW.HSEIII'IdIE.EﬂIn‘I rESpEﬁl"‘fEi'.\"- o . .
damage incurred as o result of transactions with companics, asso- Kalkata - 700 D0, in wring, within 15 deys from| | In compliance with Regulation 47 of the SEBI Listing Regulations, we hereby notify that the same can also be |
ciations or individuals advertising in its newspapers or publica- "‘*Hﬂl*'“““ft'"“*'“”“’m'ﬁ"‘r:':m . accessed by scanning the following Quick Response (QR) code
ions. We therefore recommend that readers make nec CS8Ary ”meagﬁ&?ﬁ’mﬁ‘fﬁagﬁﬂ For and behalf of
inguines hefore sending any monies or entening inio any agree- 17/1E, Alipoes Road, Alipors Circus Avenue Epack Prefab Technologies Limited
ments with adveriisers or olherwise acting on an advertissement in Place : Kolkata Kolkata - 700 027 sd/-
any manner whatsoever. Regisiered letters are nol accepied n aby 2 o0 10T Sanjay Singhania |
response 10 box number advertisement. Date:23.10.2025 Managing Director & CEO EI
Place: Noida DIN: 01291342 |

o HOOGHLY ZONAL OFFICE EAUCTION TAMILNADU INDUSTRIAL DEVELOPMENT CORPORATION LTD
[
n Uco B AN K 21, New G T Road (2nd Floor), PO Uttarpara, (TIDCO)
Dist Hooghly, Pin 712258, Tel. No. 033-26640186/0189, s ALE NO“CE CIN-U65993TN19655GC005327
E-mail: zo.hooghly@ucobank.co.in E-Tender Notice No. TCA / Fintech / 2025/ 04 Dated : 25.10.2025
PUBLIC NOTICE FOR E-AUCTION FOR SALE OF IMMOVABLE PROPERTIES P
TIDCO invites bids from eligible firms through e-Tender cum e- Forward Auction for selection
i - # of a Lessee to grant Long Leasing rights for 99 years of the following Developed Vacant Plot for
DﬂtE 'ﬂ'f € AI.IGtIDn . 23!1 1_!_2025 development of Prime Hotel (4 & 5 Star) at Fintech City Nandambakkam, Chennai.
Sale of immovable property mortgaged to UCO Bank under Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest (SARFAESI) Act, 2002 read with provision to SI.No Plot No Tentative Plot Area (Acre) |
Rule B{E) of the Security Interest (Enforcement) Rules, 2002,
Whereas, the Authorized Officer of UCO Bank had taken possession of the following propertyfies pursuant to the notice issued under Sec 13(2) of the SARFAESI Act, 2002 in the follewing loan account with our 1 S11/1 2.38 |
branch with a right fo sefl the same on "AS 15 WHERE |5 BASIS AND AS IS WHAT IS BASIS “for realization of Bank's dues, The sale will be done by the undersigned through e-Auction platiorm provided at the Interested Bidders can download the tender document from https://tidco.com and
website hitps:/f baanknet.com/eauction-psbix-login https://tntenders.gov.in at free of cost.
a) Financing Branch Name & Mame & Address Of the G i o MRM‘-'M 2 Pl'i;: : The schedule for the bidding process is as follows:
SL. Phone no. a)Borrower %) Demard Hotica Date. o FEamest Manay Qapas) 1. Pre-bid meeting will be held on 07.11.2025 at 3:00 P.M at TIDCO Office/online VC.
No b) Name of Authorised | bjGuarantori Proprietor's Mame & address b) Posseesion Date Dyscription of Immovahle property (E-MD.) ; e e i
: T ¢} Outstanding Balance C} Bid Increment Amount 2. Last date and time for submls_3|on of Proposals/ Bids is on or before 25.11.2025 at 3.00 P.M
) D) Dte & Time of e-auction through https://tntenders.gov.in.
1. |a) Amalgora {0415) a) Borrower: NMr Biswajit Karak a) J8-(4-2025 Land & building with in the name of Biswaiit Karak situatad at Deed Mo- | A) Rs 38,65 590.00/- 3. Opening of Technical Proposals / Bids on 25.11.2025 at 4.00 P.M at TIDCO Office.
amalgo@ucobank.co.in 510 Mr Milan Karak by 10-07-2025 [-4888 of 2022 Mouza-Salda R.5 Plat No-3745 JL H:_]-C:'I:? L.R Khaitan|B) Rs 3.86,559.00- 4 An b t notificati A the tend Idb blished on the ab bsit
Add: Vil Salda PO —Sakda PS —Joypur Dist | ¢} Rs41.01.071.26-  |No-5623 Area-0.04 acres with Basty Land Classificalion. Property|CIRs, 50,000 - ANy subsequent nofification on the tender would be published on the above Webste.
(b) Mr Manish Kumar Bankura PIN T22122 W8 (Plug unapgphed stands in the name of Mr. Bswajil Karak ) On 28M1/2025 from MANAGING DIRECTOR
(Authorised Officer) b} Gurantar: 1. P Dey Karak interes!, cost & Butled & bounded by:- On the North by: V Land of Biren Hazra, On the |01:00 p.m. to 05:00 p.m. (with Tamilnadu Industrial Development Corporation Limited
Mob: 7896900127 Add: Vill- Sakda PO -Salda PS -Jeypur Dist: charges) south by Bft wide PCC Road On the East by: Own & 6f wide PCC road, | unlimited extension of 30 19-A, Rukmini Lakshmipathi Road, Egmore, Chennai-600 008. Phone: +91 44 28554479
Bankura PIN 722122 WB On the West by: House of Uttam Karak mins.} E-mail: cmd@tidco.com, it@tidco.com Website: https://tidco.com.
- Type of possession- Symbaolic Possession
2. |a) Amalgora (0415} a) Borrower: Mondal Vegetables a) 14-07-2025 Residential Land & Building with single Stories RCC roofing with built up [A) Rs 15.38,000.00/- DIPR / 5806 / Tender / 2025
amalgo@ucobank.co.in Proprietor:Mr. Jahur Ali Mondal b) 23-08-2025 area 92343 sgit in the name of Mr. Jehur Al Mondal situsted at|B) Rs1,53,800.005
fdd: Will- Ausabandi Mohan Garhbefa-1 cj s 10,04,314.5341-  |Aussbandi Mohar Garhbeta-1 Paschim Medinipur with area-4 decimal | ClRs. 50,000
() Mr Manizsh Kumar Paschim Medinapore 721121 WB (Plus unapplied in J.L No-529 LK Khaitan -555 Piot No-208/503, 219/506 with Dead no-| D] On 281 1/2025 from
(Authorised Officer) b} Gurantor; 1. Mrs. Mihirjan Mondal WO Mr interagt, cost & [-6835 of 2022 date of registration 02.11.2022 ADSR Garhbeta with|01:00 p.m. to 05:00 p.m. (with
Mob: 7836200127 Jahur All Mondal charges) Bastu Chassification . unlimited extension of 30 -y
Add: Vill- Ausaband Mohari Garhbeta-1 Butted & bounded byi- On the MNorth by, Dhadika io Nohar Pitch Boad, |mins,)
Paschim Medinapare 721121 WB On the south by '-Iazant Land of Kan?.r:ﬂmn Mondal . On the East by E \H LIC w
Mud House & afer Kamuruddin Mondal, On the Wesl by House of o L.
Kokita Mondal LIC Mutual Fund Asset Management Limited
Type of possession- Symbolic Possession (Investment Managers to LIC Mutual Fund)
3 |a) Kalipur (1163) a) Borrower: 5 5 Medical Hall a) 041072024 Singal Storied shop with super Build up area of 140 sgft on Land|A) Rs 4 82,000.00- CIN No: U67190MH1994PLC077858
kalipufiucobank.co.in Proprietor: Mr.Anup Bindu Adhikari b 0BMOF2025 admeasuring (.65 decimal approx. elc silualed in Dag No.2589 J.L|B) Rs 48.200.00/- Registered Office: Industrial Assurance Bldg. 4th Floor, Opp. Churchgate Station, Mumbai — 400 020
Add: Vill- Lakshmipur PO-Bali PS- Goghal ¢) Rs 361348500  |No107 RS Khatan No.187 Khaitan MNo.783 at Mouza-Dighra Vill-|CiRs. 20,000 Tel.No.022-66016000 Toll Free No. 1800 258 5678 Fax No.022-66016191
{b) Mrs.Manashree Das Digt - Hooghly PIN-T12616 WB (Flus unapplied Lakshmipur P 5 & ADSR office at Goghst P.O Bally Dewangan| Dist-| D) On 28/11/2025 from Email: service licmf@kfintech.com ¢ Website: www.licmf.com
[Authorised Officer) b} Guranior; 1. Mr. MrAnup Bindu Adhikan interest, cost & Hooghly West Bengal 712616 Vide Tille Deed Nol-2108 of 2004 01:00 pom. to 05:00 pm. (with NOTICE NO. 49 OF 2025-2026
Mob:B5E2B1T166 Add: Vil Lakshmipur PC-Bali P5- Goghat charges) Butted & bounded by:- On the Morth by; Road, On the south by: Property | unlimited extension of 30
Dist - Hooghly PIN-T12616 WB of Sudharshan Ghosh , On the East by: Others Property , On the Westimins.} DECLARATION OF INCOME DISTRIBUTION CUM CAPITAL WITHDRAWAL (IDCW) UNDER LIC MF
Y. Rodd _ AGGRESSIVE HYBRID FUND
Type of possession- Symbollc Possession i i ) o
4 |a) Kanthalbagan]1786) a) Borrower: WIS Classic Bag House a) 26022025 | Gift Deed no--2167/2017 at Ultarpara dated 10/07/2017, Halding no-56 | A Rs 15,54,000.00- NOTICE is hereby given that LIC Mutual Fund Trustee Private Limited, the Trustee to LIC Mutual Fund, has
kathal@ucobank.co.n Proprietor:Mr. Mr.Animesh Barman b} 0411072025 Mouza- Bhadrakali RS Dag No-420 L R Dag No-2456 Hal LR Khaitan|B) Rs 1,58,400.005- approved the declaration of distribution under IDCW Option of the following Scheme: -
Add: 58, Nibaran Chandra Saha Road PO ciRs 11,49102.32-  [No-10586 J N No.9 Area 01 Cottah 07 Chittaks 40 Sgft ADSR —|C)Rs. 50,000 I T
{io) Mr.Gourav Kumar Bhadrakali Dist — Hooghly PIN-T12232 WE (Plus unapphied | Uttarpara Dist- Hooghly [) On 2811172025 from FaceValue | IDCW Rate NAV as on
(Authorised Officer) k) Gurantor: 1. Mr. Animesh Barman Si0 Interes!, cost & Praperty in the name of Animesh Barman 01:00 p.m. to 05:00 p.m, {with Name of the Scheme/Plan @ per unit) |  per unit)* Record Date** 23" October 2025
Mob: 3051059285 Golak Chand Barman charges) Butted & bounded by- On the North by common seplic fank and|unlimited extension of 30 P P (X per unit)
Add: 58, Nibaran Chandra Saha Road P.O reservoir lank followed perly of Jadav Bakshi, On the south by; [mins.) ' . .
Bhadrakah Dist — Hooghly PIN-T12232 WB 12ft wide Municipal Flmgy i ? LIC MF Aggressive "'Vb”‘?' Fund 10 0.10 28" October 2025 16.3323
2. Mrs. Piu Sinha Barman WO Animesh On the East by: Common drain followed by Property of Shyamalendu — Regular Plan-IDCW Option
E:d??a_ Nibaran Chandra Saha Rosd PO Egﬂ'ﬂiﬁpéng;ﬂmﬁ Vst T Do oy foliwer |y *The payout shall be reduced by the amount of applicable statutory levy.
Bhadrakali Dist - Hooghly PIN-712232 WB Type of possession- Symbolic Possession **Or the immediate next Business Day if that day is not a Business Day.
3 (@) Tamluk(1786) : a) Borrower: Mr Dulal Er!nnd-rﬂ Sukait 50 aj 25-"3'%'2&25 J L Mo:247 Khaitan No.587 Flot No.200 Area-2decimal Deed No.529/03 | A) RKs 13,28 535.00- Pursuant to payment of IDCW, the NAV of the IDCW Option of the aforesaid Scheme would fall to the
tamiukimucobank.co.in Ffrm E'ha.mt”t.:h.?'.-'d,r.a Sukait and Mrs. _ b 1FEI|'C|-:L'EI]15 ; Book N-:n.1q'u'ulur_na -5 Paga -82 1o 86 s E-;u s 132,834 00/ extent of payout and statutory levy, if any.
Shyamali Sukait W0 Dutal Chandra Sukad c) Rs 2,48, 5B0.67/- J L Mo.247 Khaitan No-587 Plat No.200 Area-1.13 Book No.1 Yolume | C)Rs. 50,000 ) ] o o o
(b} Mr. Aditya Kr das Add: Vill- Purba Showrabaria PO- Chapda (Plus unapglied Mo 84 Page 129 o 133 Deed No.3277/02 0| On 281112025 fram The above IDCW is subject to the availability of distributable surplus and may be lower to the extent of distributable
(Authorlsed Officer) PS- Kolaghat Dist Purba Madinipur WE interest, cost & Nature of Property — Bastu Area-3.19 Decimal Progerdy stand in the|01:00 p.m, to 05:00 p.m, (with surplus available on the Record Date.
Wpndpsliecs Gl SEnes) 'rT:,'1'ﬁaf;:i;%ﬁLﬁgﬂ%d,:i.iu;ﬁ:,i%,ﬁfﬁﬁ;ﬁmnm st ﬂ::";w extansion of 30 In case the distributable surplus is less than the quantum of IDCW on the record date, the entire available
Butted & boundad by:- On the Norh by: owners Plol, On the south by:| distributable surplus in the Scheme / plan will be declared as IDCW.
Plot of Shn Ramkrishna Sukait, On the East by: Owners Plot, On the IDCW will be paid to those Unitholders / Beneficial Owners whose names appear in the Register of Unit holders
West by Vilage Pathway : maintained by the Mutual Fund / statement of beneficial ownership maintained by the Depositories, as applicable,
Type of possession- Symbolic Possession . .
- under the IDCW Option of the aforesaid Scheme / plan as on the record date.
Terms & Conditions:
1. Fordeladed terms and conditions of the sale please refer lo the link: https:{fbaanknet. com/eauction-pshix-login ,:-*-:;-spech'e bidders may also contact the Autharzed Officers on c&ll numbers as mentioned in above list In view of individual nature of tax consequences, each investor is advised to consult his / her own professional
2. Thisisaksoa 30 days’ notice to the borrowers/quaraniors/mortgagors of property of the above said koan about holding of this sabe on the above mentioned date. financial / tax advisor.
3. The above properiesiassels shall be sold on "AS 15 WHERE 15 BASIS, AS IS WHAT IS BASIS "and WITHOUT ANY RECOURSE BASIS". The inlending bidder should make their own inquiries regardmg any statulary For LIC MUTUAL FUND ASSET MANAGEMENT LIMITED
Eabilities, arrears of Proparty Tax, Electncity duas atc. refating to the abova proparties by themsalves bafore pariicipating in the Auction Sale process, Date : 24" October 2025 Sd/-
4, Forinspection of the properiylies, the intending bidders may contact Respectve Branches of UCO Bank, during offics hours between 251012025 to 24/11/2025. Place: Mumbai Authorized Signatory
9. The successful bidder shall have to deposit 25% (twanty five percent) of the bid amount, less EMD amount deposited. immadiately and the remaining amount shall have to be paid within 30 days from the date of auction, In
case of failure to deposit the amaunt within the time as stipulated, the amount paid will be forfeited by the Authorized Officer and Authorized Officer shall have the liberty to cancel the auction and conduct a fresh auction As part of Go-Green initiative, inveslors are uncuumgeﬂ io rggis.tarjuptlam their email ID
6. Onreceiptofthe entire s3de consideration, the Authorized Officer shall issuee the Sale Certificate as per rules. and Mobile Number with us 1o support pﬂpET-EBSS communication.
7. Adexpenses relating to stamp duty and registration of Sale Certificate/conveyance, if any, shall ba bame by the sucoesshul bidder,
8. The Authorized Officer will nof be held responsibie for any charge, lien, encumbrance, property tax or any other dues to the Govemment or anybody in respect of the property under sale. Mutual Fund investments are subject to market risks, read all scheme related documents carefully.
8. The Authonized Officer has the absoluta right 1o accapt orreject any bid or adjeemipostponeicancel the sale without assigning any reason thereof. It may ba noted that nothing inthis nofice constitute or deemed o constitute
any commitment or representation on the part of the bank to el the property
Date: 24.10.2025 Authorised Officer
Place: Hooghly UCO Bank, Zonal Office Hooghly
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SATURDAY, OCTOBER 25, 2025

PUBLIC NOTICE

FUBLIC NOTIGE
{My chenl Shiv Wahan Sio Mirsnjan, Rio 735,
|B-Biack Pl-1, Metro Winar, Holambi Kaan,

SAGAR CEMENTS LIMITED

CIN: L26942TG1981PLCOO2EET
Regd. Office : Plot No. 111, Road No.10, Jubilee Hills, Hyderabad-500 033.

Ph.040 23351571, E-mail; info@sagarcements.in, Website: www.sagarcements.in

Classifieds

‘Mates:

Limited [www bseindia.com),

Flace: Hyderabad
Date: 23.10,2025

1. The abowe statement of un-audited standalones and consolidated financial results of the Company for the quarter and six manths-ended Seplember 30, 2025 was
reviewed by the Audit Committes and approved by the Board of Directors at their respectve meetings held on Oclober 23, 2025, The statutory auditars of the Company
have issuwed an unmodibied conclugion in raspect o e lirnifed revieny Of the Quarler and Six momtng anded September 30, 2025

2. Tha standadone and consolidaled inancial results of the Compary have Deen prepared in accordanca with the Indian &ccounting Slandards as prescribed undes Saclion
133 of tha Campanias Act, 2013 ["the Act’) read with relavant rules issued thereundsr [ Ind A5') and other acoounting principles generally accapied in India and guidalines
msued by the Sacunties and Exchangs Board of India (*SEBI").

3, The above fimnancials is an extract of the detsiled format of the un-audited Standalone and Consolidated Finencial resaults for the quearter and six monihs endead Sepiember
30, 2025 fited with the Stock Exchanges under Reguiation 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations 2015,

Thie full format of un-awdifed standakone and consobdated Tinancial results of the company 1of the guare:-and suomenths ended september 30, 2025 are avadlable o the

invastors on the Company's waebsite (hitpswww. sagarcaments.in} and on the website of the National Stock Exchange of India Limited (www.nseindia.com) and BSE

For Sagar Cements Limited

Sd/-
Dr.5.Anand Reddy
Managing Director

poses. 0040818482-7

LLArjun Anand Wadhwa S/o-
Sushil Wadhwa,R/0 S-367,
Greater Kailash Part-1,New
Delhi-110048,have changed
my name to Arjun Wadhwa.

0040818482-9

I, Sumit s/o Ravi Bhatt r/o TC-
98, Block-D, Transit Camp,
Anand Parvat, Karol Bagh,
Delhi-110005 have changed
my name as SUMIT BHATT.

0040818417-1

AGGRESSIVE HYBRID FUND

FORM G -n:sresr wesr e said progerty or Flat may
niemm i mriling o contact & the addmss
INVITATION FOR EXPRESSION OF INTEREST FOR menlianzd ':r]l;-.E-. aeml hether ohieclions
=g M5 AGS TRANSACT TECHNOLOGIES LIMITED wilhin 15 days trom today, Tadieg which il
OPERATING IN PAYMENT SOLUTIONS, BANKING AUTDMATION, irﬂl'_t'! presEmed thai the Sed progecsy (s
‘\H LIC MUTUAL FUND MANUFACTURING OF ATM, AND OTHER AUTOMATION SOLUTIONS v fam |y of Esgumbgances, i ot
i Locatbons: Offlces amd factory at Mumbad, Nav Mumbal znd Daman oL i e
{Under Rogulation 36A[1)ef the Insobwency and Banknepicy Board of India Havnest Tripathi. m‘““i:;
[ R TR

LIC Mutual Fund Asset Management Limited

(Investment Managers to LIC Mutual Fund)
CIN No: U67190MH1994PLC077858
Registered Office: Industrial Assurance Bldg. 4th Floor, Opp. Churchgate Station, Mumbai — 400 020
Tel.N0.022-66016000 Toll Free No. 1800 258 5678 Fax No.022-66016191

Email: service_licmf@kfintech.com e Website: www.licmf.com

NOTICE NO. 49 OF 2025-2026

DECLARATION OF INCOME DISTRIBUTION CUM CAPITAL WITHDRAWAL (I

DCW) UNDER LIC MF

NOTICE is hereby given that LIC Mutual Fund Trustee Private Limited, the Trustee to LIC Mutual Fund, has
approved the declaration of distribution under IDCW Option of the following Scheme: -

— Regular Plan-IDCW Option

*The payout shall be reduced by the amount of applicable statutory levy.
**Or the immediate next Business Day if that day is not a Business Day.

Pursuant to payment of IDCW, the NAV of the IDCW Option of the aforesaid Scheme would fall to the
extent of payout and statutory levy, if any.

For LIC MUTUAL FUND ASSET MANAGEMENT LIMITED

As part of Go-Green initiative, investors are encouraged to register/update their email 1D
and Mobile Number with us to support paper-less communication.

Mutual Fund investments are subject to market risks, read all scheme related documenis carefully.

{Insnkvency Resolution Precess for Corporate Persons) Regulations, 2006

RELEVANT PARTICULARS

1. | Wameof the corporate debior atong
| with PAN & CINy/ LLP No.
2. | Address of the registeraed office

3 [URLofwebste
4, | Detals af place wherse majority of
fmwad assats ane located

5 [ |lllﬂﬂl|-|!'!f.| l:':F..||_|H;':|[!|' of r|'|F|ir|

| produsctsy services
G. | Quantity and value ef main
prochuctsy seivices solkd in
last financial year

AEE Transact Technobkogies Lirnibed

| CIN:L72200MHZ002PLC138213

BO1-602 Trade World B-Wing, Kamala Mill
Compound, Senapali Bapal Macg, Lower Pared
Mumbei, Maharashtra, India, $03013

| Website is currently not working _

The floed assats of the Corporate Deblor are
located at Lower Parel, Daman & Mahape,
P,

| Daman facility has the capacity to manudfacture
| upto 1,000 AThS every manth

The Limited review report a5 on 3112 2024,
sheswa that the revenue from operations of the
Corparate Deblor is Rs, 654204 Millian

&. | Further detalls including last
Feasable financial statements (with
schadules) of teo vears, Ists of

| creditors are available st URL:

9, | Eligibility for resolution applicants
under sechon 25 2)h} of the Coda
is availabie st URL:

Dtl_rEl:ﬂI:ll'rS m oI Eaonal |I5-T

| resoltion plans
16, | Process email id to submat EO|

sarvices of appros. 198 emplosees inciading

| the project relatod emplomes.

Information can be sought through
ernrmnication (o the inliowing ernas

E-mall: agscirp@gimail.com

[ Irformation ¢an be sought through

communication o the fWllowing emai;

| E-mall: ggscinpigmail.com

| ATEE Wl CTHTY

Desimesd Resoluetion Prolessiona]

18EI Fegistration Mo IBElIPA-DOE /|- N'iJIZJLﬂEl,.-'i“D'I..T-:ii]'l-!i_.-':ID.?E?

AFA Dataits: AAZ/ 10257 /02 311225,/ 203487 valid till 31122025

IBB| Registensd Address: Fat Mo, 202, 2nd Tloor, Bhal BRavan, Plod NoLB-D, Shivpuri,
San-Trombay Road, Chemibur (East), Mumbal- 400071

For, AGS Transact Technolagies Limited

PERSONAL {Dali-B2, have sevared he ralation from his Nz
STATEMENT OF UN-AUDITED STANDALONE AND CONSOLIDATED FINANCIAL RESULTS FOR i5an Jasrath Singh Sio Shiv Mohan his wife ) u
Priti Wi Jasmally Singh & - his
THE QUARTER AND SIX MONTHS ENDED SEPTEMBER 30, 2025 LRam Gupta 5/0 Narayan Dass R T mE
in Lakh Gupta, R/0 199 Adarsh Nagar [ FERRN R e o 1 0 AR T
(% in lakhs} Fi bad UP-283203 h [Haotambi Katan, Deihi-52, decwned and o :
Consplidated Standalone ::OZ& 3 t sve [dobamad hem due to miscondusl & ni"
R LI o P o W AR T L B e P R e b e B - r e mE—— o changed my name to Ram [=e :
- For the Quarter| Forthe six |For the Quarter|  Forihe | For the Quarler | Forthesix | For the Ouarter]  For the Kuma?r Gu }cla for all BUrDOSES é"fﬂaeﬁm-' ey E”EE:;T:IT]"EE’I;
H: Particutars ended maonths ended ended Year ended ended months endad eated Year ended P purp éﬁ_gr acls. deeds and gt :lm?:jly ihem K
' Seplember Seplember | Seplember March 31, September | Seplember September March 31, 0070997509-1 lin past, present and fulre. Anyane who Ll
40, 2025 40, 2025 M, 2024 2025 a0, 2025 40, 2025 a0, 2024 2025 L Priti Gachhi.W/o Mridul | dels win them shall be deing &l ther own i
{Un-audited) | {Un-audited) | (Un-audited) | [Audited) | {Un-audited) | {Un-audited) | (Un-audited) {Amdited) p ritl a|§ ||2’ ‘IJ: 26” u |esstiand risks and my abowe cartwil not e
1 | Total Income from Oparations 80186 | 127,25 A7512 | 226,764 39,951 83528 32,973 | 156,664 umar Roy,R/0 F-26, : [kl retytocislac o < ek oll-lype It e <
Z | Mel Prafil for the period (before Tax, Chhatarpur Extn.New Delhi- EEB:I ;r.:‘il:“ ._;Im-,%csml: Er?.rq-:-ﬁ.i";_. —
Exceptionsl andior Extracrdinary lems) 4,651) (2361) (7 821) {25,636) (1,278} G614 (4,164} (11,734) 110074£ha|13ve ctr.\a;zngefd my LAl Loun Lompies, Lwarka, i Ll U
I UL UL S L T . | \Te I Ll .. L name to Preeti Roy,for
3 | Met Profit for the period before tE!).: (after i o all.future PUrDOSES PUBLIC NOTICE z
Exceptional andior Extraordinary items) 4,651) (2,261) (7,821) {28,353} (1.278) 614 d, 164 | (13,825} ’ purp . General oublic s hereby informed that und 4
4 | Met Profil for the period alter tax (afber 0040818482-8 mi?fiioi‘s‘ f;:n:indezzgcﬁz;f):?;y cl?cnt“;h:
| Exceptional andior Extracrdinary lems) {#.817) (3.668) (5.698) (21,668 e} Lt (£729) | (B.548) - Pradeep Girl, s/o Sona Lal Giri r/o 21511077, Z
5 | Total comprehensive Income for the Perioa ' I, Pravesh Kumar Suneja, S/o Sy it fute dlsoned { debereed | discatied s
!Cl:lmpris.il'lg Frofit for the pEI'IDI:l {Hﬂ'er Tﬂ.::l HanS Raj Sune]a, R/O'D'121, his real’son Mr. Sachin Kumar Giri, r/o m
and Qher Comprehensive Income {after ta)] {4,405) (3,845) (5718) | (21.621) (B04) 358 (2,752) (8,476) D-Block, South Ganesh Nagar 2151/4A17, New Patel Nagar, Delhi 110008 and p
il T T | — B - - N ’ ! due to his misbehavior, disobedience, from all of ;f
i Pdlﬂ"uﬂ Eq""":ll share capital ; : Delhl-110092,have Changed my client’s movable and immovable assets and
':FF-"::'E "|,I'I"E||JE- RE«- :‘!." F"P-r ﬁhﬁrﬂ‘:l ?ﬁ1d 1"|ﬁ‘|d ?.tﬁd 2.51‘ ﬂ?.ﬁ'll‘: 2.51‘ ?.tﬂd 2.51“ my name to PraveSh Sune]a have also severed all his relations in every
7 | Resamves excluding revaluation reserve as for all purposes ' '“p“‘w“h}fﬁ? son. “dis ﬁ”“hi:ld;?'arfﬁ’ﬁa“y
gt Balance Bheet dats. 77233 Jr233)  aana) Bi318 70528 | 70529 7osBs ] AT ' ety at bis ! o/ s o ik o e
8 | Securlies Pramivm Resana 828,351 BE, 361 aE, 351 BE,351 B, 251 BE, 351 88,351 88 351 0040818469-11 }r)esponsibil{tljyl anfd my cliemhsh;ll 1in no manner
8 | Non-controlling interests 7,590 7,590 7.328 7,152 : : : -1 1I:Mridul Roy S/0 Manoj Kumar imraction e with he ahove named mdividus
10| Hel Worth 1,75 TH& 1,75, 768 1,92 093 1,759,433 1,61 494 1,61,494 1,66 460 | 1,614,136 f Parvesh Kumar Tyagi
T.i. _E_ mm — i’F{ 2 = L rLik v gl PUh | Fid T f) Tl 10 it L 8o Fitatldtl o0 L2 L Roy,R/0 F-26,Chhatarpur (Advocate) 36, Criminal Side, Courts Bldg.,
Jfgr mﬂﬁnﬁfﬁé Elr;:::lnihs.mﬁ.‘in:_iail upéraﬁnnz] Extn.New Delhi-110074,have —_—
Basic and Diluted: (3.38) {281} {4.38) (16.58) {0.63) 0.25 {2.09) [B.54) changed my name to Mridul
. . Kumar Roy,for all,future pur-

"IMPORTANT"

Whilst care is taken prior to
acceptance of advertising
copy, itis not possible to verify
its contents. The Indian
Express (P) Limited cannot
be held responsible for such

NAV as on A
T | Mumber of employess) work ] AL the information re ad f th
Name of the Scheme/Plan | Face Value | IDCW Ra.te* Record Date** | 23 October 2025 . | S o o dirsctsra:ahe ek of contents, nor for any loss or
(X per unit) = (Z per unit) : 5k :
| ( per unit) _ ﬁﬂg!;*:g; il {!Ilrrjun.tl.:tl-:-a r:;*‘m a5 un damageincurredas aresultof
5 WENE AP, o . . .
LIC MF Aggressive Hybrid Fund 10 0.10 28" October 2025 16.3323 However, the Deemed RP has continued the transactions with companies,

associations or individuals
advertising inits newspapers
or Publications. We therefore
recommend that readers
make necessary inquiries

The above IDCW is subject to the availability of distributable surplus and may be lower to the extent of distributable 15 Lost 8ate for rebeipt of Sgwession | 10112005 before sending any monies
surplus available on the Record Date. |ofimterest | ' '

L ) . , 11.| Date of isswe of provisional list of 1541 2025 or entermg_ into _any
In case the distributable surplus is less than the quantum of IDCW on the record date, the entire available | prospective resalution appkecants. | agreements with advertisers
distributable surplus in the Scheme / plan will be declared as IDCW. 12, | Last date for submession of 20.11.2025

or otherwise acting on an

PUBLIC MOTICE

Tz toimlerm tothe pobbc 2% Srpa that MR
MOAEY PAL i thee Dwiners gl RESDENTIRL LIE
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e Selaris avaiing e ke by saint the
morigagealiiha aloramash med Frgery mis
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[ffica; K-1B, Jungperz Exin. Mew Dahi-17

ONE CAN POSSESS KNOWLEDGE

THE BIGGEST CAPITAL

Cigniti

A Coforge Company

CIN: L72200HR1908PLC129027

Cigniti Technologies Limited

PRADEEP METALS LIMITED

Registered Office: R-205, MIDC, TTC Industrial Area, Rabale, Navi Mumbai- 400701

Ted:491-22-2T691026 Fax:+31-22-2T691123 Email:_investorsipradeepmetals. com
Website: www. pradespmetals.com CIN:L939999MH1982PLCO26191

100 Days’ Campaign — "Saksham Niveshak” - for KYC and other related
updation to prevent transfer of Unpaid / Unclaimed dividends to Investor

of a Lessee to grant Long Leasing rights for 99 years of the following Developed Vacant Plot for
development of Prime Hotel (4 & 5 Star) at Fintech City Nandambakkam, Chennai.

IDCW will be paid to those Unitholders / Beneficial Owners whose names appear in the Register of Unit holders 13.| Date of maue of final (st of 35 112035 advertisement in any
H H Al H H H A H prospeshive resolution appicants
maintained by the Mgtual Fund/ statement of beneficial ownership maintained by the Depositories, as applicable, T DR M e O O B manner whatsoever
under the IDCW Option of the aforesaid Scheme / plan as on the record date. i
In view of individual nature of tax consequences, each investor is advised to consult his / her own professional ‘;;;’E:E‘j":’;:‘rggl';i‘;r::;;’ﬁ';;”
financial / tax advisor. 15, Last date for submission of "30.12.3025 TAMILNADU INDUSTRIAL DEVELOPMENT CORPORATION LTD

A

(TIDCO)
Date : 24" October 2025 Sd/- L :
Place: Mumbai Authorized Signatory MLl i O A B CIN-U65993TN19655GC005327

E-Tender Notice No. TCA / Fintech / 2025 / 04 Dated : 25.10.2025
E-Tender cum E-Forward Auction

TIDCO invites bids from eligible firms through e-Tender cum e- Forward Auction for selection

SI.No Plot No Tentative Plot Area (Acre)

1 S11M1 2.38

https://tntenders.gov.in at free of cost.
The schedule for the bidding process is as follows:

Interested Bidders can download the tender document from https://itidco.com and

Regd. Office: Plot Mo. 13, Udyog Vihar, Phase-IV, Sector-18, Palam Road, Education and Protection Fund (IEPF) 1. Pre-bid meeting will be held on 07.11.2025 at 3:00 P.M at TIDCO Office/online VC.
Gurugram - 122015, Haryana, India ; T : 5 ; 2. Last date and time for submission of Proposals/ Bids is on or before 25.11.2025 at 3.00 P.M
Ph: 0124-4627837. Email: CT_Company.Secretary@coforge.com, Website: www.cigniti.com Nm'ceﬁ'ﬂ hereby QE!;EFH that, the Invesior's Education 3”"3 1[3{“'3‘3“2“” through https://tntenders.gov.in
_— s o T v = . o . Fund Authority ('l A') has, vide its circular dated July 16, 2025, : g
Extract of Unaudited Cﬂr‘.lbﬂll}i.;tf-‘fjj ﬁtgndflunbe FI;:nEE{::gISEEbu“b for the six month initiated a 100 days Campaign - "Saksham Niveshak' from July 28, 3. Opening of Technical Proposals / Bids on 25.11.2025 at 4.00 P.M at TIDCO Office.
pOtOU SIIGOE SOUPLEINIOE 39, T 2025 to November 6, 2025, to reach out to Shareholders o update their 4. Any subsequent notification on the tender would be published on the above website.
A Mill : y , ; : ; 4
r—r Know Your Customer' (KYC} and claim the unpaldfunc:llalrned dividend. MANAGING DIRECTOR
Quarter Six month Year Sharaholders ara. requesied to updata their KYC particulars using the Tamilnadu Industrial Development Corporation Limited
Particulars ended eriod ended ended KYL: updation’iorms from ilips /fvew iradpepmatals. coryumishing- 19-A, Rukmini Lakshmipathi Road, Egmore, Chennai-600 008. Phone: +91 44 28554479
E f-pan-kyc-details-and-nomination-by-holders-of-physical-securities/ and - - bl : -
30.09.2025) 30.06.2025|30.00.2024|30.09.2025|30.09.2024 |31.03.2025 atpan kyc-detals and-nominason by-nolders-of-physical-secudnes) a E-mail: cmd@tidco.com, it@tidco.com Website: https://tidco.com.
Unandited | Unaudited| Unaudited | Unaudited | Unaudited | Audited to submit the duly filled and signed forms along with KYC docum ents o
nau nau naudited Vnaudited jiiinau i the Registrar and Share Transfer Agent al the following address: DIPR / 5806 / Tender / 2025
Todal income 5.877 0 ¥ 5,170 11,302 By 20 H46 ) ) ] :
Profitfor the period befors tax 1,102 889 726 1,001 B3 2,720 E:E?ﬁfﬂf 'Rl'”;:l "‘f_'ﬂ f”g il
Mt profit for the pemod after tax B2 658 529 1465 G 2,002 : ket _ .
Total comprehensive income for the 830 675 600 1505 711 2,186 #"Id"*:ﬁ- ﬂ;”‘-ﬂi‘;"’;;f; g’SEDLEE Marg, Vikheol (West), Mumbal - 400083 INDIA RADIATORS LIMITED
period g i CIN: L27209TN1949PLC000963
Equity share capital 275 274 273 275 273 274 Email id: mt helpdeski@in mpms.mufg.com Regd. Off: 88, Mount Road, Guindy, Chennai 600 032. Tel: 044-40432210
Otther equily 9,358 Website:_hlins.ilin mpms.mufg,.com| Email: cs@ndiaradiators.com Website: www.indiaradiators.com
Eamings per share (of Rs, 10/- each) Furthar, Sharaholders holding shares in Dematerialized form are
(not annialized) (amount in Rs.) requested to contact their respective Depositery Participant (DP) to UNAUDITED FINANCIAL RESULTS FOR THE QUARTER AND
Basic EPS 29.89 23.84 19.39 53.01 2324 217 update the KYC details. TH
DRt EF il 2394 il ] il - ?2_'?_? In accordance with the sama, during this 100 Days campaign from July HALF YEAR ENDED 307 SEPTEMBER 2025
e ion 28, 2025 to November 6, 2025, ail the eligible Sharehoiders are requested In compliance with Regulation 33 of the SEBI (Listing Obligations and Disclosure
Standalone to update their KY'C details at the earliest in order to claim their unclaimed . . " . . " f
Quarter Six month Year dividends and prevent their shares and dividend amount from being Requirements) Regulations, 2015 ("SEBI Listing Regulations”), the Board o
Particulars ended period ended ended transfarred to the IEPF Authority. Directors of India Radiators Limited ("Company") at its meeting held on Friday,
310,09,2035130.00,2025°:10.00,2024, 30,09, 23 140,09, 2024397, 051,225 To support the success of this campaign, it is requested to submit the 24" October 2025 approved the Unaudited Financial results for the quarter and
Unaudited | Unaudited |Unaudited | Unaudited |Unaudited | Audited documents before Movember 8, 2025. th " "
Total income 4,068 2678 2625 6,746 4,803 10,322 half yearended 30" September 2025 ("results").
: . : SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER
Profit!(Loss) for the period before tax BT 602 454 1.260 are 1,634 REQUEST OF PHYSICAL SHARES
Ml profil!|Loss) for the penod after tax 513 445 381 851 274 1.223 : o : :
Yot conipralvenshiS incomaiLoss) 615 438 400 - 336 ' 370 Securities and Exchange Board of India (SEBI) has iniliated one-time The results, glong with the Limited ReV|.ew report by M/s: DPV & Associates,
for the period special window for physical Shareholders to submit re-lodgement requests Statutory Auditor of the Company are available on the website of the Company at
Equity share capital 278 274 213 278 273 274 for the transfer of E:hEFEE Ipurs-l.:lan'l to SEBI Circular No. EEEIEHQE https://www.indiaradiators.com/others, and on the website of the Stock
Cither equity 244 MIRSDMIRSD-Pol/P/CIRIZ2025M47, dated July 2, 2025, The Special i . s
Earmings per share {of Rs. 10 each) Window will be open from July 7, 2025 to January 8, 2026 and s Exchangei.e. BSE Limited at www.bseindia.com.
[not annualized) (amount in Bs.) applicable to cases where original share transfer requests were |odged
Basic EPS 18.62 16.28 12 64 34,69 1321 a4 44 prior-to April 1, 2018 and were returned/unattended or rejecteddue to . . - N -
Diuted EPS 18.62 16.28 12.76 36,69 10.15 44,44 deficiencies in documentation, process or any other reason In compliance with Regulation 47 of the SEBI Listing Regulations, we hereby
Notes: DG I parid, 1 socliitios NSt are Feloted for ranster Shall s notify that the same can also be accessed by scanning the following Quick

a) The above is an extract of the detailed unaudited consolidated and standalone financial results for the quarer and =ix month perod
ended September, 30, 2025 prepared in accordance with Companies (Indian Accounting Standards) Rules, 2015 (Ind AS)
prescribed under Saction 133 of the Companies Act, 2013; filed with the Stock Exchanges under Regulation 33 of the SEB| (Lisling
Cbligations and Disclosure Requiremantz) Requlations, 2015.

b) The full format of the consofidated and standalone financial results are available on the Stock Exchange websites
www.nsaindia.com. www.bseindia.com and on the Company's wabsile www.cigniti.com

Flesse scan the below QR code to view the full financial resulls:

iszued only in demat mode subject to compliances with due proce sz for Response (QR) code:
transfer-cum-demat requests and requirements prescribed for a valid
ransfer pursuant lo SEBI Circular No. SEBIHO/MIRSD/DOSSICIR/PY
2018/138 dated November &, 2018. Mo re-lodgment will be accepted

after the sad date.

Eligitde Shareholders may submit their transfer requests along with the
requisite documents to the Company’s Registrar and Share Transfar
Agent (RTA) at MUFG Intime India Pvt. Ltd.. C-101, Embassy 247, LBS
Marg, Vikhroli (West), Mumbai - 400083,

By and an behalf of Board of Directoes For India Radiators Limited

Cigniti Technologies Limited For Pradeep Metals Limited
Pankaj Hhanﬂa- el E N Rangaswami
Abhishek Joshi . i : ;
Date: October 24, 2025 Executive Director Place: Chennai Whole-time Director

Place: Maw Mumbai
Date : October 24, 2025

Company Secretary

Mem. No. AG4446 Date : 24.10.2025

DIN: 06463753

Place: Gurugram

(DIN: 0915T176)

Lucknow

epaperfinancialexpress.comi@ @ @
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FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR INDI A R ADI ATORS LIMITED
M/ /5 AGS TRANSACT TECHNOLOGIES LIMITED
OPERATING IN PAYMENT SOLUTIONS, BANKING AUTOMATION, - - —— IN: L27209TN1949PL
MANUFACTURING OF ATM, AND OTHER AUTOMATION SOLUTIONS 1al Motilal Oswal Home Finance Limited DEMAND Reod. O 83 Moun?Roa y Gl?I?I y ghgnnefi;%%%g(?% Tl G440432210
Locations; Offices and factory at Mumbal. Navi Mumbai and Daman m‘-}}' ‘1, Corporate Office : Motilal Oswal Tower, Rahimtullah Sayani Road, Opposite ST 9d. ;U5 WIRUIIR A, Y, ! ooe. T
[Under Regulatian JBA[1]0f the Insolvency and Bankrajitey Board of India 5% .:l Depot, Prabhadevi, Mumbai-400025. Email :- hfquery@motilaloaswal.com. NOTICE Email: cs@indiaradiators.com Website: www.indiaradiators.com
(Insalvency Resadution Process for Corporate Persons) Regukations, 2016) Home Finonce CIN Number :- U65923MH2013PLC248741
L RELEVANT PARTICULARS UNDER THE PROVISIONS OF THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY UNAUDITED FINANCIAL RESULTS FOR THE QUARTER AND
1, | Name of the comorate debtor along| MGS Transact Technologles. Limited INTEREST ACT, 2002 (“the Act”) AND THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002 (“the Rules”) TH
with p,;,n & TNy FE_rp pi; L & LML T A 00MH: mn?pfjp B e i The undersigned being the authorized officer of Motilal Oswal Home Finance Limited (MOHFL) under the Act and in exercise of powers conferred HALF YEAR ENDED 30" SEPTEMBER 2025
F 2. | Address of the registored office | G01-502 Trade World B-Wing, Kamata Mill under Section 13 (12) of the Act read with the Rule 3, issued Demand Notice(s) under Section 13(2) of the Act, calling upon the following borrower(s) to
P el Setin it Bamet e 4 s Papsl repay the amount mentioned in the respective notice(s) within 60 days from the date of receipt of the said notice. The undersigned reasonably believes . . . .y . . .
st HEMIEEHW i 4%[:-13 e that borrower(s) is/are avoiding the service of the demand notice(s), therefore the service of notice is being effected by affixation and publication as per In compliance with Regulation 33 of the SEBI (Listing Obligations and Disclosure
5 | AL of website [ Wbt s urmently not working Gics.The °°|r_‘te”tSA°f dema”‘: ;"t'lﬁ(s) aref‘i’:raded herein below: Requirements) Regulations, 2015 ("SEBI Listing Regulations"), the Board of
#. | Details of place whare majority of | The fixed assets of the Corporate Debtor ara oan Agreement No./Name of the ] . . . .. . . .
M st e Jocaed ioicariad it | cower P, isiieer & Maigpe: N Borrower(s Co-Borrowerfs)Co-Applicant Date °f83t“s‘f;‘nddﬂ1‘g'°e and Description of the Immovable Property Directors of India Radiators Limited ("Company") at its meeting held on Friday,
e e umOA 0. 3 ; — 24" October 2025 approved the Unaudited Financial results for the quarter and
5. | Installed capacity of main Diaman facillty has the capacity to manufacture Account No: LXBOI00116-170050098 | 10-10-2025 | Re- 1549821 g 601 areq Ad Measuring 891 Sq.ft, Sai_ Nitya N
| productsy’ sarvices | up to 1,000 ATMs every manth 1 | " Borrower: Anmesh Arvind Chalke | \Eleven Lakh Fifty Four apaiment Sopara Taluka Vasai 401101 Thane half year ended 30" September 2025 ("results").
&. | Quantity and vabee of main The Limited revssw report as on 3112 2024, Co-Borrower : Sheetal Anmesh Chalke Eightv Two Onl Maharashtra
peodiichs’ SerdiciEs S0 In Shends 1IAT The revdniug from Opsrallons of e - . |910y1 OV;%ZSn/y) L i
5 illi . R N . . . . .
o e o Dewr s P O e e Account No: LXASA00416-170028756 | o 1403667 10/. (Eleven | Flat No. 304 3rd Floor D Wing,Area Ad Measuring 1250 The results, along with the Limited Review report by M/s. DPV & Associates,
Al T e B D s IR ecalet ke 2 Borrower: Keraba Khashaba Doltade Lakh Three Thousand Six |Sq.mtr., Sadguru Krupa Appartment S.n0.16 H.no.1/2 . . .
i.”.‘:[f.”,ffi ki ;’Jﬁ;ﬁgf%‘ﬁ*l % Co-Borrower  Atmaram Khashaba | ‘4nqred & Sixty Seven - | Adivali Dhokali 421301 Thane Maharashtra Statutory Auditor of the Company are available on the website of the Company at
3112 2024 wars approx. 1845, — Paise Ten Only ) https://www.indiaradiators.com/others, and on the website of the Stock
However, the Deermad AP has continued the . . 11-10-2025 / Rs. 1,098,138/- | Flat No 103 1st Floor C Wing S No 44 H No 1b,Area : . ST
ssrvices of Bppro. 158 employees including 3 | Borrows WOHOF722-230832919 | " (Ten Lakh Ninety Eight |Ad Measuring 41.07_Sq.mtr, Chandka Devi Apt Exchangei.e. BSE Limited at www.bseindia.com.
Db prrcsect rekated ermplopeds, Co-Bo.rrowerYAnita Bindhvachal Thousand One Hundred & | Candrapada Naigaon E Dis-Palghar Vill Chandrapada
&, | Furthar details including last | Information can be sougnt through Ch;)urasiya y Thirty Eight Only ) Vasai Dist Palghar 401203 Palghar Thane Maharashtra ) _ _ o )
avallable financial atatements twith | communication to the following emall : 10-10-2025 ] Rs. 1076359/~ | Flat No.103 1st Floor B-Wing, Survey No. 57 Area Ad In compliance with Regulation 47 of the SEBI Listing Regulations, we hereby
sehedubes) ol two wears, TS of E-mail: ggecicpimmgil. oo Account No: LXVIR00315-160018952 ’ N : ! o UrEE i . . .
coreHiions ari svatiataa of URL 4 | Borrower: Bachchan Pannalal Jaiswal Trﬁi’;&:&"}ﬁ;‘fﬂﬂ’ﬂ% ; '\N"if:nﬁgrr'gQr;f\?aosgiq[-)fit-s’t\_’?gaﬁgadf,j é?é’éﬁ';é?!‘”ﬁ!\'&%‘? notify that the same can also be accessed by scanning the following Quick
| 9. | Exgibility for resolution applicants | Information can be sought though Co-Borrower: Nirmala Bachchan Jaiswal & Fifty Nine Only) Nr.wagheshwari Hills Thane Maharashtra-401203 Response (QR) code:
ke Section 2502100 of the Code. | cormmunication 10 the oliowing emall: Account No: LXPAL00317-180067648 &
. aumlm at LURL: | E-mnall: o rp@grmil com LXMOHOF1121-220604146 11-10-2025 / Rs. 912,050/- | Flat No 103 B Wing,Area Ad Meas Ramdham Niwas
10 Last date for receipt of expression | 10:11.3025 5 Borrower: Sunil Kumar Vijay Kumar (Nine Lakh Twelve Wakipada Kaju Plot Chandrapada Juchandra Naigaon
| OF inierest | Gupta Thousand &Fifty Only) | Near Chandrapada 401208 Palghar Maharashtra
11 | Date ol issue of provsional listol | 15.11.2025 | Co-Borrower : Nilam Sunil Gupta
§ | orospective resclution appicants | : ) Flat No. B/207 Area Ad Measuring 314sq.ft, I.e,29.18
1% Last date for submission of 20112025 Accourlit)(l‘llwoo.Il:l)él;élz.100212106£_;gégggseez & 11'13723331 515%820’?641' Sq.mtr. Carpet Area, Gaothan House Of Village Lotus
objections to provisional liss 6 B (Eight Lakh Twenty Park Wakipada Chandrapada Nr Chandrika Devi
; . p p
oot . e e f Borrower: Gopinath Gurav Thousand &Sixty Four ; : :
13, | Dt af issie of final list of 25.11.2025 Co-Borrower : Parag Gopinath Gurav Only) Mandir Naigaon (E). Dist Thane 0 0 401208 Palghar
prospactiva reschution applicants ) Maharashtra . . .
| : For India Radiators Limited
14| Date of issue of infonmation 2811 2025 . Flat No 205 2nd Floor J Wing ,Area Ad
Account No: LXMAH00216-170030114 10-10-2025 / Rs. 418060/- - -
mamarandurm, valuation matis 7 Borrower: Anant Babu Kadu (Four Lakh Eighteen Measuring 300 Sq.ft.,.Sadguru Park Bamnoli Road
and redquest fr riscition ples to Co-Borrower : Anita Anant Kadu Thousand &Sixty Only) MaﬂgaonhtTaI‘mI\Z/I?ggaon Dist Raigad  Raigarh(Mh) E N Rangaswami
B . . .
| IFUSpacts (oo uion apesane | STETRTe Place: Chennai Whole-time Director
15. | Last date for submission o 29122025 The borrower(s) are hereby advised to comply with the demand notice(s) and to pay the demand amount mentioned therein and hereinabove within 60 '
| resolution plans | days from the date of this publication together with applicable interest, additional interest, bounce charges, cost and expenses till the date of realization Date : 24.10.2025 DIN: 06463753
15, | Procoss aminil id 1o subme EGI AEECIRE gL of payment. The borrower(s) may note that MOHFL is a secured creditor and the loan facility availed by the Borrower(s) is a secured debt against the
Place: Mumbal Sy~ immovable property/properties being the secured asset(s) mortgaged by the borrower(s).
Date: 25102025 Brijendra Kumar Mishra In the event borrower(s) are failed to discharge their liabilities in full within the stipulated time, MOHFL shall be entitled to exercise all the rights under
Deermed Resoluton Professional Section 13(4) of the Act to take possession of the secured asset(s) including but not limited to transfer the same by way of sale or by invoking any other
1B8I Registration No: IBBI/IPA-OD2/IP-MO0108/2017-2018/10257 remedy available under the Act and the Rules thereunder and realize payment. MOHFL is also empowered to ATTACH AND/OR SEAL the secured
_ AFA Detaits: AAZ/10257/02/311235/ 203487 valid till 31.12.2025 asset(s) before enforcing the right to sale or transfer. Subsequent to the Sale of the secured asset(s), MOHFL also has a right to initiate separate legal
BB Begislered Aidress: Fiat No.202, 2nd foof, B E"ﬁ““"c"“"; oL L8-0, Shivpur, proceedings to recover the balance dues, in case the value of the mortgaged properties is insufficient to cover the dues payable to the MOHFL. This
Sean-Trombay Road, Chembur (East), Mumbai- 400071 remedy is in addition and independent of all the other remedies available to MOHFL under any other law.
For, AGS Transact Technolagies Limitad The attention of the borrower(s) is invited to Section 13(8) of the Act, in respect of time available, to redeem the secured assets and further to Section |. Ic HUTU AL FU"H
13(13) of the Act, whereby the borrower(s) are restrained/prohibited from disposing of or dealing with the secured asset(s) or transferring by way of
sale, lease or otherwise (other than in the ordinary course of business) any of the secured asset(s), without prior written consent of MOHFL and non-
compliance with the above is an offence punishable under Section 29 of the said Act. The copy of the demand notice is available with the undersigned imi
and the borrower(s) may, if they so desire, can collect the same from the undersigned on any working day during normal office hours. LIC MUtuaI Fund Asset Management LI mlted
Sdl (Investment Managers to LIC Mutual Fund)
Place : Maharashtra Authorised Officer CIN No: U67190MH1994PLC077858
Date : 25.10.2025 Motilal Oswal Home Finance Limited Registered Office: Industrial Assurance Bldg. 4th Floor, Opp. Churchgate Station, Mumbai — 400 020
Tel.N0.022-66016000 Toll Free No. 1800 258 5678 Fax No0.022-66016191
Email: service_licmf@kfintech.com ¢ Website: www.licmf.com
PRADEEP METALS LIMITED NOTICE NO. 49 OF 2025-2026
ogistina Gifess. 2k MG, 15 ncliatiiel: Aresy. Ribosa, Syl Mambe'- £08701 DECLARATION OF INCOME DISTRIBUTION CUM CAPITAL WITHDRAWAL (IDCW) UNDER LIC MF
BDEITE. WWW_ DradeeEp tali. o '
: : ; NOTICE is hereby given that LIC Mutual Fund Trustee Private Limited, the Trustee to LIC Mutual Fund, has
100 Days Campaldn —"Sakatwn Niveahak o7 oL alicl oHis relied approved the declir%tion of distribution under IDCW Option of the following Scheme: -
updation to prevent transfer of Unpaid / Unclaimed dividends to Investor PP _ _ P g '
Education and Protection Fund (IEPF) S T NAV as on
Notice is hereby given that, the Investor's Education and Protection o SBI STATE BANK OF INDIA Branch - Stressed Assets Management Branch I, Name of the Scheme/Plan (?ac:r :nl':te)  per u;t;, Record Date** 23" October 2025
Fund Authority {'IEPFA’) has, vide its circular dated July 16, 2025, Raheja Chambers, Ground Floor, Wing B, Free Press p p % per unit)
initiated & 100 days Campaign - "Saksham Niveshak' from July 28 Authorised Officer's Details:- Name: Dheeraj Kumar e e o
‘ ; Mobile No. 9560205656 Landline No. (Office):-022-41611401 Tel No: 022-41611401, E-mail id : team2.15859@sbi.co.in LIC MF Aggressive Hybrid Fund
2025 o Movember 6, 2025, to reach oul to Shareholders to update their : : ) 10 0.10 28" October 2025 16.3323
"Know Your Customar (KYC) and claim the unpaidiunciaimed dividend. Appendix - IV - A [See Proviso to Rule 6(2) and 8(6)] SALE NOTICE FOR SALE OF MOVABLE AND IMMOVABLE PROPERTIES — Regular Plan-IDCW Option .
ir Y el ; E Auction Sale Notice for Sale of Movable and Immovable Assets under the Securitization and Reconstruction of Financial Assets and Enforcement * ) n ] )
ﬁhfge“ﬂ'dﬁﬁ E'r'E fE—'q‘;ﬁ‘Eﬁ to update their particu 3"5[ using the of Security Interest Act, 2002 read with proviso to Rule 6(2) and 8(6) of Security Interest (Enforcement) Rules, 2002. The payout shall be reduced by the amount of applicable statutory levy.
YO updation forms from hitps:fwww pradeapmetals comffurnishing- The undersigned as Authorized Officer on behalf of State Bank of India has taken over possession of the following properties u/s 13(4) of the SARFAESIAct. . . . . . .
1 i i ination-by-holde {d TP Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the below described movable and immovable property **Or the immediate next Business Day if that day is not a Business Day-
Ef_ﬂan_k.m dﬂallﬁﬁnd nﬁmlngtmn by-h FE-'EIf-i}.h"..'mE-Ei securiliess and mortgaged / charged to the Consortium Banks as secured creditor, the Physical Possession of which has been taken by the Authorized Officer of State Bank Pursuant to payment of IDCW. the NAV of the IDCW Option of the aforesaid Scheme would fall to the
to submit the duly filled and signed forms along with KYC docum ents to of India, will be sold on “AS IS WHERE IS BASIS, AS IS WHAT IS BASIS and “WHATEVER THERE IS” on 19.11.2025. The e-auction of the charged A
the Registrar and Share Transfer Agent at the following address: property/ies (under SARFAESI Act, 2002) for realisation of Bank's dues will be held on and on the terms and conditions specified here under. extent of payout and statutory levy, if any.
Name: MUFG Intime India P, Ltd, Name of Borrower(s) Name of Guarantor(s) w?#ctzt;r::"lw?:ssifst;;rlze;:i\;ené glfd The above IPCW is subject to the availability of distributable surplus and may be lower to the extent of distributable
Unit: Pradeep Metals Limited P g surplus available on the Record Date.
© P ' 1 F - Lo | Rs. 96,45,52,264.89 (Rs. Ninety Six Crores _ , . .
Address: C-101, Embassy 247, LBS Marg, Vikhrofi (West), Mumbai - 400083 Mis. Infutec Healthcare Pvt. Limited having its|po conaeoranio o - ) ¢ In case the distributable surplus is less than the quantum of IDCW on the record date, the entire available
Fourty Five Lakhs Fifty Two Thousands Two p q
Telephone Mo.: 022 4918 6000 Registered office at 340, Laxmi Plaza, Laxmi Industrial 1) Mr. Manohar Lal Gupta S/o.|  Hundreds Sixty Four And Eighty Nine Paisa distributable surplus in the Scheme / plan will be declared as IDCW
Emaill id: mi helpdeskimin mpms.mufg.com Estate, New Link Rogq,Andherl West, Mumbai-400053 | o '} o Shankar Gupta, R0 9, {Demand of SBl as per 13(2) is ' . . . o ' . . .
Website:_fttps:/in. mpms.mufg.com/ corporate offices at :(i) E/210, 2nd Floor, Crystal Plaza,| .-\ Nanar NX. Indore-452001. IDCW will be paid to those Unitholders / Beneficial Owners whose names appear in the Register of Unit holders
Opp. New Link Road, Andheri West, Mumbai- 400053 & gar, b Rs. 70,77,20,624.34 (Rs. Seventy Crores o NN N .
Further, Shareholders holding shares in Dematerialized form are (i} Shri Ganesh Chambers, Naviakha Square, AB Road, g)h'r‘:"éV;“r‘s’idL’;l”"(‘;ir gulﬁgz; 31/10 aeventy-ieven Lla:khs Tweqthy Th%usang Six maintained by the Mutual Fund / statement of beneficial ownership maintained by the Depositories, as applicable,
requasted to contact their respective Depository Participant (DP) to Indore-452001. T N};gar o Indgre,-452001 ) LF ;)n(dArs% nvgin1t§1/-2825 inﬂter;r;i/-thglrjéona\lsi ] under the IDCW Option of the aforesaid Scheme / plan as on the record date.
update the KYC details. f)—":ncfﬁ;mha ¢ Lal Gupta sfo Shri Uma Shankar|2) MI: Govind Das Garg, Slo| 04.11.2023 + incidental expenses, costs), and In view of individual nature of tax consequences, each investor is advised to consult his / her own professional
In accordance with the same, during this 100 Days campaign from July Gupta, R/0.9, JankiNagar, NX, Indore-452001 Shri Fakir Chand Garg, Rlo 5, Demand of |OB as per 13(2) is Rs. financial / tax advisor
- YRy o Al Anand Bagicha, Agrawal Nagar, | 25,68,31,640.55 (Twenty Five Lakhs Sixty Eight '
E'El. 2025 10 Novembaear 6, EDEE. all thye EIJQH}IE Shareholdars are r'EEluEEIEd 2) Mr. Vinod KumarGupta’ S/o Shri Gyars| Lal Gupta, Indore-452001 Ths y na Thitty One Th nds Six Hundred For LIC MUTUAL FUND ASSET MANAGEMENT LIMITED
to update their KYC details at the earliest in order to claim their unclaimed R/0 11, Janki Nagar, NX, Indore-452001. 4) Shri, Anil Mittal, S/o Late Shri ousanas Thirty Une Thousanas Six FuUndreas Date : 24" October 2025 Sd/-
ivi : i ; 3) Mr. Govind Das Garg S/o Shri Fakir Chand Gar St Pl Fourty And Fifty Five Paisa) as on 21.12.2023 + : ! e
dividends and prevent their shares and dividend amount from being ) e va'g 9 |Kulwant Rai Mittal, R/o 330, AD, | ~ interest there on wef 21.12.2023 + incidental Place: Mumbai Authorized Signator
[ ' R/o05,Anand Bagicha, Agrawal Nagar, Indore-452001. \ Afiians Neanall T : ' g y
transferred to the |IEPF Authority A ; S Scheme No. 74-C, Vijay Nagar, | expenses ,cost} due to the secured creditors (SBI
4) Shri. Anil Mittal S/o Late Shri Kulwant Rai Mittal, R/o Indore-452001 p IOB, D d Notice Date: 04.11.2023 of I P ; . .
To support the success of this campaign, it is requested to submit tha 330,A.D, Scheme No. 74-C. Vijay Nagar, Indore-452001 : an ) SeBT?m ;) 2|cze023a ef.IOB. 2023 0 As part of Go-Green iniliative, investors are encouraged Lo register/update their email 1D
documents before November 6, 2025, i cl’) e and Mobile Number with us to support paper-less communication.
. . . B | || T
SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER OIS Description of property/ ies Date & Time of s Bt Inspection Mutual Fund investments are subject to market risks, read all scheme related documents carefully.
REQUEST OF PHYSICAL SHARES eed Holders e-Auction: an etails property
Securifies and Exchange Beard of India (SEBI} has initiated one-time ElaCtl?f:y larI‘Ddtft dBK::dtlf?gt Ofrt “Més Infulte(;
special window for physical Shareholders to submit re-lodgament requests fjiearmaare v hat part and parce’ 0
; immovable property consisting of Land and building
for the transfar of shares pursuant to SEBI Circular No. SEBI/HO! (Area 63 Kanals 19 Marlas) (Sixty three Kanal = .
MIESD/MIRSD-PoD/P/CIR/2025/97, dated July 2, 2025, The Special Nineteen Marlas), Per marla 207square feet C I n Itl
Window will be open from July 7, 2025 to January 6, 2026 and is comprised of Khasra nos. 19184/14785 (4-10), Reserve Price
applicable to cases where original share transfer requests were lodged M/s Infutec | 19186/14786 (7-10), 19187/ 14786 (3-0), “Rs. 9,42,00,000/- A Coforge Company
prior to April 1, 2019 and were retumned/unattended or rejecteddue to Healthcare Pt | |0180/14785/2608 efc. (3-15), 14767/3057-3059 (Nine Crores Forty Two C' 1¥i T h I 1 L' H d
bimbarl e ; o (4-0), 19188/ 1478813057 (3-7), 19191/ 14791(13- Lakhs Only) ign iIti Techno ogies imite
deficiencies in documentation, process or any other reason, SBINODIN 4), 19189114788 (6-13), 19190 H4791 (6-12) Date: - Below which the
i b . = . p 14’-789/2609-2607 %) ,14790/2609 2610 0_6, 19.11.2025 property will not be sold CIN; L72200HR1998PLC129027
During this panod, the securities that are re-lodged for transfer shall be FUTECHO1 (52), (0-6), Time: - from Read. Office: Plot No. 13. Udvoq Vihar. Phase-1V. Sector-18 Palam Road
issued only in demat mode subject to compliances with due proce ss for Lot-1 Khewat No. 571/634, 572/635, 573/636,| , .0 " | Earnest Money Deposit | 17.11.2025 *gc. . O ] ik e ' :
transfer-cum-demat reguests and requirements prescribed for a valid 12041349, 1205/1350, situated at Village Ahirana, | - 4.96 5 m "with (EMD) from 11.00 a.m; CLngram - 122015, Haryans, India
2 A ; B . Hadbast No.269, Tehsil & District Hosiarpur| 'ﬁ' ited 10% of the Reserve to 3.00 p.m. Ph: D124-4627837, Email: CT_Company. Secratary@coforge.com, Website: www.cigniti.com
transfer pursuant to SEB| Circular No. SEBI/HO/MIRSD/DOSICIR/P! (Punjab) in the name of Mis Infutec Healthcare t“" imite ¢ 10 | Price i. e. Rs. 94,20,000/- - . : . ; :
2018/139 dated November 6, 2018, No re-lodgment will be accepted Limited (earlir known as Mis Punjab Formuiations e);w ?::tlggz :ch (Ninety Four Lakhs Extract of Unaudited Ennﬁnirldated & Standalone Fmanca:al Results for the six month
after the said date. Limited).(Covered under Sale Deed dated Twenty(;l'ﬂf:;)usands period ended September 30, 2025
: . . ; 19.11.2013, documentno 5024 Zild No.3787 , Page Rz in Million
EI]Q'F’I? Shareholders may subimit the'f traﬂsferrequems‘alclng with the i No. 24, Bahi No.1, Sub-Registar , Hoshiarpur, Bid Increment Amount Consolidatad
raquisite documents to tlje Enmpanyﬁ Registrar and Share Transfer Punjab) { Khasra no. 14789/ 2609/2610(5-2) stated Rs. 10,00,000/- Quarter si th v
Agant (RTA) at MUFG Intime India Pyt. Lid., C-101, Embassy 247, LBS in revenue records } Boundaries : North: Agriculture Baiticul it ar;xT::dud anedird
Marg, Vikhroli (Wast), Mumbai - 400083 Land of Shri Rajinder Singh, East : Road , West : I P
For Pradeep Metals Limited Road, South: Road EG.DH.E.L'IIS 3L‘|.ﬂlﬁ.2.1325 3!].!39;2_024 3n_n9.z_:125 EG.DH.E.EEJ, 31.[}3._2[!25
Sd/- 1 Reoserve Price Unaudited | Unaudited | Unaudited | Unaudited | Unaudited | Audited
Abhishek Joshi M/s. Infutec Rs. 40,88,00,000/- Tatal Income 2877 5425 5170 11,302 8.917 20,546
Flace: N iumbai Company Secratary Healthcare Pvt (Fourty Crores Eighty Prafit for the period before tax 1402 889 725 1.991 BA3 2.720
: Ltd. Eight Lakhs only) : S % 2
Date : October 24, 2025 Mem. No. AB4446 SBINOOIN Date: - Below which the Net profit for the paricd after tax B26 B 329 483 B34 2,002
FUTECHO02 Plant and Machinery of M/S INFUTEC 19.11.2025 property will not be sold Total comprehensive income for the 830 LT k)] 1,605 ik 2,186
Lot-2 HEALTHCARE LIMITED, located at above| Time: -from | Earnest Money Deposit | 1 202> period
Factory Land and building situated at Village| 11:00 a.m. to (EMD) 10% of the frct>(r’n31;(.)00 ';;m. Equity share capital 75 274 273 275 273 274
Ahirana, Hadbast No.269, Tehsil & District| 4:00 p.m. with Reserve Price i. e. 00 p-m. Othver eguity g 358
Hosiarpur (Punjab) 146001 unlimited Rs. 4,08,80,000/- (Four E ik hare (of Re. 104 aach F
extensions of 10 |  Crores Eight Lakhs STTUERRE Pl TN [ - 10/~ each)
Minutes each | Eighty Thousands Only) (nob annualized) (amount In Rs.)
S45NE AJTT Bid Increment Amount Basic EPS 2999 2394 19.38 53,91 23.24 Tart
S Rs. 10,00,000/- Ddwlad EPS 2999 2394 19.27 53.91 2310 T2.TT
1) CARE: It may be noted that, this e-auction is being held on “AS IS WHERE IS BASIS, AS IS WHAT IS BASIS and “WHATEVER THERE IS” and will be Re. i Millian
conducted “on Line”. The auction will be conducted through the Bank's approved service provider M/S. PSB ALLIANCE PVT. LTD. at the web portal Standal
https://baanknet.com/eauction-psb/. E-auction Tender Document containing online e-auction bid form, Declaration , General Terms and Conditions of online Lt Lt L -
auction are available in (www.sbi.co.in) Quarter Six month Year
Intending Bidders / purchasers has to transfer the EMD amount through registration in our service provider M/s. PSB ALLIANCE PVT LTD. e-auction web portal Particulars ended period ended ended
https://baanknet.com/eauction-psb/ through online mode in his Global EMD Wallet well in advance before the auction time. In case EMD amount is not
available in Global EMD Wallet, system will not allow to bid. The Registration, Verification of KYC documents and transfer of EMD in Wallet must be completed 30.09.2025 EE.ﬂE-EIﬂ,?E :'l-ﬂ-ﬂ'ﬂ'.zlﬂﬂﬂ 35'09"‘?‘:'25 30.09.2024 31":'3'.2“25
TH E wellin advance, before auction. Interested bidder may deposit Pre-Bid EMD with PSB ALIANCE PVT LTD before the close of e-Auction. Credit of Pre-Bid EMD Unaudited | Unaudited | Unaudited | Unaudited |Unaudited | Audited
shall be given to the bidder only after receipt of paymentin PSB ALLIANCE PVT LTD's Bank account and updation of such information in the e-auction website. : - 4
This may take some time as per banking process and hence bidders, in their own interest, are advised to submit the pre-bid EMD amount well in advance to ;mE;Ih:[nli:::-Tn]Er tha hkore dggg Eg;g E':'Ej ?;ﬂg d:gg 1?:§E
avoid any last minute problem. rofil| Loss) or penod Derre 1ax 1,
e == Ny 2h)Tothe beséof kn%wledge and informatcijon ofrt]heAuthorti)sed Offic;alr, t??rr]e isno er:tCL/merarlces onttt1e propgrtylllies.l-/iowhetv;adr, the/ ir#entdingtﬁiddersh?tuld mal;e Mel profit{Loss) for the period affer lax 513 448 gLy g1 274 1223
their own independent enquiries regarding the encumbrance, title of the property/ies put on auction and claims /rights/dues/affecting the property,prior to s e H e - it
submitting their bid. The e-Auction advertisement does not constitute and will not be deemed to constitute any commitment or any representation of the bank. Total comprehensive incomel/{Loss) 616 A3 At 952 136 1,370
The property is being sold with all the existing and future encumberances whether known or unknown to the bank . The Authorised officer/Secured creditor shall for the penod
notbe responsible in any way for any third party claims/right/dues (Note-if there is any encumberance known to the Bank it should be informed.) Equity share capital 275 274 273 275 273 214
The sale shall be subject to rules/conditions prescribed under the SARFAESI Act, 2002.The other terms and conditions of the e-auction are published in the Other aquily B 244
following websites. Tk . . '
Note: The Preference will be given to sale of combo ( Lot-No. 1& Lot 2) over LotNo- 1 & Lot No. 2if bid received for Lot No. 1, 2 Separately Eamings per shiare {of F‘lﬁ: 10{- each)
ii) Possession of properties in lot No. 1 will be handed over only after sale of Lot No. 2 if bid received only for Lot No. 1. (nob annualized) (amount in Rs;)
For detailed terms and conditions of the sale, please refer to the link provided in State Bank of India, the Secured Creditor's websites: Basic EPS 18 F2 1628 1284 g 1) 10.M &4 44
www.sbi.co.in https://baanknet.com/eauction-psh/ AGM/CLO Mob. No. 9560205656 & CO Mob. No. 8790519955 Diéuled EPS 1862 16.28 1276 14,89 : G' 15 44 44
Property ID No Bank website e-auction website Property Location: Photos of Property | USP of Property Notes:
. xi(5) e . a) The above is an exiract of the detailed unaudded consolidated and standalones financa! results for the quarter and somonth period
),f}r ;}{“ ’”_ anded Sepiember, 30, 2025 prepared in accordance with Companies (Indian Accounting Standards) Rules, 2015 {Ind AS)
SBINOOINFUTECHO01 "'{F' rﬁ '-'"-f:;_ prescribed under Saction 133 ofthe Companies Act, 2013; filed with the Stock Exchanges under Regulation 33 of the SEBI [Ligling
“;h _ %\’% Obligations and Disclosure Requirements) Regulations, 2015
- A b) The full format of the consolidated and siandalone financial resufts are available on the Stock Exchange websiles
www.nseindia.com, www bseindia.com and on the Company's wabsile www.cigniti.com
4B “gﬁ &;ﬁg Please scan the below QR code to view the full financial results:
g o =
SBINOOINFUTECHO02 lg r} @ f_ e
I ;L- %ﬁéﬁ BN ASTY JERRE ASTT E}. and el hEhdIr Elf Hcﬂ{d I.'I‘- |:|irEl.'.|I:H"..'-'|
- & atiefuie e Cignitl Technologles Limited
Sdi-
STATUTORY 15 DAYS SALE NOTICE UNDER SARFAESI ACT Pankai Khanna
The Borrowers / Guarantors have been given notice as required under proviso of rule 6(2) and 8 (6) of Security Interest (Enforcement) b
Date: 25.10.2025 Rules, 2002. Sd- Date: October 24, 2025 Executive Director
f!ﬁ&ﬂﬂiﬁf&-‘fﬂfﬂ&&ﬂﬂm Placé: M.un;bai Authorized Officer, State Bank of India Place: Gumgram (DIN: 09157176)

epaper.ﬁnan{:iaiexpre,ﬁ.mrr‘. .
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PUBLIC NOTICE

PUBLIC NOTICE
{uhy chient Shiv Mahan 5% Nisanian, Rlo 738, |
{E-Black, Pr-1, Metra Vihar, Holambi Kalan,{

SAGAR CEMENTS LIMITED

CIN: L26942TG1981PLCOD2EET
Regd. Office : Plot No. 111, Road No.10, Jubilee Hills, Hyderabad-500 033,

Ph.040 23351571, E-mail: infoi@sagarcements.in, Website: www.sagarcements.in

Classifieds

Meotas

Limilad (saw bsaindia oom),

Place: Hyderabad
Date: 23.10.2025

1, The above statement of un-audited standalone and consolldated financial results of the Company for the quaster and six montha ended September 30, 2025 was
reviswed by the Audit Committes and approved by the Board of Direciors at their respeciive maetings held on October 23, 2025, The statutory auditors of the Company
have issued an unmodified conclusion in respect of the Bmited review of the quarter and s months ended September 30, J02E,

2. The standalone and consolidaled financiak resulls ol the Company hae bieen prapared in accordanca wilh tha Indian Accounting Standards as préscribed under Sachan
133 ol the Companies Ao, 2013 {"the A} resd with rélsvant rules ssued thersunder [1nd AS) and olbvr accounting principles generally accephed in India and guidelines
izsued by the Securites and Exchange Board of India "SEBIM).

3. The abovefinancials is an extract of the detailed format of the un-audited Standalons and Consolidated Financial results forthe quarter and sls months ended Segptember
a0, 3025 filed with the Stock Exchanges under Regulation 33 of the SEBI (Listing Cbligatons and Diaclosure Requirements) Regulations S015,

The full format of un-awdited standalone and consalidated financial resulks of ths company for the quarar and six months ended September 30, 2025 are availabla to tha

imvgstars an the Company’s wabsite (REps e sagarcaments ing and an the

For Sagar Cements Limited

=d/-
Dr.5.Anand Reddy
Managing Director

poses.

0040818482-7

LLArjun Anand Wadhwa S/o-

Sushil Wadhwa,R/0 S-367,

Greater Kailash Part-1,New
Delhi-110048,have changed
my name to Arjun Wadhwa.

0040818482-9

I, Sumit s/o Ravi Bhatt r/o TC-

98, Block-D, Transit Camp,
Anand Parvat, Karol Bagh,

Delhi-110005 have changed
my name as SUMIT BHATT.

0040818417-1

AGGRESSIVE HYBRID FUND

Q@Eﬂ MUTUAL FUND

(Investment Managers to LIC Mutual Fund)
CIN No: U67190MH1994PLC077858

LIC Mutual Fund Asset Management Limited

Registered Office: Industrial Assurance Bldg. 4th Floor, Opp. Churchgate Station, Mumbai — 400 020
Tel.N0.022-66016000 Toll Free No. 1800 258 5678 Fax No0.022-66016191
Email: service_licmf@kfintech.com ¢ Website: www.licmf.com

NOTICE NO. 49 OF 2025-2026

DECLARATION OF INCOME DISTRIBUTION CUM CAPITAL WITHDRAWAL (IDCW) UNDER LIC MF

NOTICE is hereby given that LIC Mutual Fund Trustee Private Limited, the Trustee to LIC Mutual Fund, has
approved the declaration of distribution under IDCW Option of the following Scheme: -

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

M5 AGS TRANSACT TECHNOLOGIES LIMITED
OFERATING 1N PAYMENT SHLUTIONS. BANKING AUTOMATIOMN,

MANUFACTLFRING OF ATM, AND OTHER AUTOMATION SOLUTIONS
Locations: OMices and factery at Mumbad, Navl Mumbal and Daman

{Unsdler Regulation I6A] 1)af the

nzodeency and Banknapkey Board of India

|Imsolvency Resslutien Procass fer Corporate Persons) Regslations, 2016)

1. | Marne of the corporate dettor glong
[ wath PAN & CING LLP No

3. | URL of wetsile "
4. | Datads of place wherea magority of
fixedt sssets are bocated

5. | Irstalled capacity of main
| poducts,’ sarvicas,
. | Quantity and value of main
prodctss sarvices soki in
Azt financial vear

__RELEVANT PARTICULARS

AGS Transact Technologhes Limded

| CINLTI200MH2002PLELI8213

| 5031802 Trade World B-Wing, Kamala Mill
| Compound, Senapati Bapat Marg. Lovwes Paral,
| Mumbal, Maharashtra, India, 400013
| Website |s curmantly not warking.

The fixed assels of the Comporate Debtor are

located at Lowar Parel, Daman & Mahapa.

| Mumbai,
| Caman facility has the capacity o manufacture
| up o L0 AThs avery mornth
| Thay Lirntod reveow reportas on 3112 2024,

| shows that the revenue from sporations of the
| Corparatn Debtor is Az G542 02 BMillion

7. | Bumber of emglovees, workmen

NAV as on
Name of the Scheme/Plan D VaIL.|e 1.5 Ra_te* Record Date** 23" October 2025
(X per unit) (X per unit) .
(X per unit)
LIC MF Aggressive Hybrid Fund "
_ Regular Plan-IDGW Option 10 0.10 28" October 2025 16.3323

*The payout shall be reduced by the amount of applicable statutory levy.
**Or the immediate next Business Day if that day is not a Business Day.

Pursuant to payment of IDCW, the NAV of the IDCW Option of the aforesaid Scheme would fall to the
extent of payout and statutory levy, if any.

F| [ Fﬁrll'egr-n;ie:.lniﬁ ir;l:|-l |.r.|.irii5. |.i,!.'5|
| Ayl finarcil stalements (with
schectules) af tec yeang, lisis of
| ereditors are svallable st URL:
3, | ENgibility Tor ressciution appiicans
wnder eaction 2E30N) af the Code

| A= par the informadion recesd from the
{ ssspended board of directars, the no, of

amadovess of the Gorporate Debitor as on

{3142, 2024 were approx, 1845,

Hendeidmi, the Deemed RP hag continusd Hhe

Infarmaian can b Soughl ihnough
comimunicaTen 10 the Talloying e |

| dprmation can be sought theough
| emmunication 1o the fallowing armail

E-mail: agscirp@email com

| sarvoes of approa. 198 employees including
| the project relaled ermglovess.

PERSONAL iDeini-B2, have seversd fis relation feom his L
STATEMENT OF UN-AUDITED STANDALONE AND CONSOLIDATED FINANCIAL RESULTS FOR paoev Jnealh Singh 4. Sfi Mohar his. wife TE
THE QUARTER AND SIX MONTHS ENDED SEPTEMBER 30, 2025 LRam Gupta S/0 Narayan Dass 5 Bl R S o e e Wi é
in laich Gupta, R/o0 199 Adarsh Nagar FLERN, TUR. Endddy Pl | i H
(% in Iakhs) Fi bad UP-283203 h [Helamli Kalan, Dali-82, dsawned and| oY:
Congnlidaied Standalone ::OZ& 3 B t sve debasred them des o misconduct &) n )
- = 1 changed my name to Ram Irmisbehavior, Trom ol movastle & immovatis]
st Far the Quarter| For the gix | For the Quarier For the For the Quarter | For {he six For ke Quarier For the Kumar Gupta for all purposes snoputiat: ded hall i B n'_'-:|.'-|:-r.':iub_"q:|'; x
N Parlicutars ended muonths ended ended ¥Year ended ended manihs ended endad Year ended Hheie actk, deeds and things dane by Bem,|
¥ september September | Seplember March 31, Seplember Seplember Sapiember March 31, 0070997509-1 iy past, present and futurs, Anyane who! Ll
40, 20E5 mu 2025 30, 2024 2026 &0, 2025 ann 2026 30, 2024 2025 aLr p . ;-:h:.'lls walhy frem shal bo deing at their cran| J
(Un-audited] | (Un-audited) | (Un-audited) | (Audited) | (Un-audited) | (Un-audited) | (Un-sudited) |  (Audited) I,Priti Gachhi,W/o Mridul kst i and oy above cient il not be|
1 | Tatal Income from Gperations 60,186 1,27 252 47512 | 2.25.764 99,551 23,526 32,873 | 1,560,664 Kumar Roy,R/0 F-26, . [heid rasponsitie of thaw ol type of acts:) <
[ 2 | Met Profit for the pariod [bafore Tax, 1 Chhatarpur Extn.New Delhi- ;g_awl grﬁm"fﬁﬂ-ﬂi uarI: Hrr[:ﬁ.g =
Expceptional andior Extracrdinary femes) (8,651} (2.261) (7 021 (25.636) (1,278 14 (4, 164) (11,734 110074,have changed my (L ompay, Hwarka, Nk el Q
# | Nel Profit for Ihe penod before lax (afler - name to Preeti Roy,for e (E 2
Exceptional endior Exiraordinary items) {4.651) (2.261) {7.921) (28.353) {1.278) 14 {4,164) {13,825 all,future purposes. St *1
f: | 9L ETON or U PGOc ANISE K LAIM | 0040818482-8 imrtions for andon chaltof my atint St
Exceptional and/or Extracrdinary items) w417 (3.668) (5,698) (21,668) (822 azz {2,729 {8,548 : Pradeep Giri, $o Sona Lal Giri 1/o 2151/10/7, yd
5 | Totl comprehensive Income lar fhe Percd I, Pravesh Kumar Suneja, S/0 ;iwclri):;etl]}j:f:réi]:s):gl;e];(/J?ioei:rz;e/c;?:::r?eﬁ T
[":E'ﬂ'll:nﬁln'; Profit for the Wri':"j LEFI:E‘T tii"::' HanS Raj Suneja, R/O'D'].Zl, his real’son Mr. Sachin Kumar Giri, r/o u
| and Other Comprehensivi Income (after tax)] {4.403) [3.645) {5.718) [21.621) (804} ] {2.752) (8,478) D-Block, South Ganesh Nagar, 2151/4}/?-17,{Ne\}:/Pz.1telNagar, Delhi lfIOOOSITndf *"?
6 | Paid-up Equity sharo capilal : Delhi-110092,have changed T clt's movabl sad mevabls st and o
__| (Face Value Rs. 2(- Par =L 2614 2,614 2814 2614 2,614 2614 2,614 2,614 my name to Pravesh Suneja, have also severed all his relations in every
7 | Reserves excluging revaluation reserve as for all purposes o T son e e doclared ot ey
| | at Balance Shest dats 77.233 77.233 93,802 81,316 70,529 70,529 | 75,455 70,171 : Bt ot/ hat, oo tisks costs aed
B | Securities Pramium Resansa ad.351 a8,5351 A 151 8,351 A& 351 HE a51 HB, 351 BE, 351 0040818469-11 responsibility and my client shall in no manner
5 5 be responsible for any such deal, transaction,
8 H'{ln'cﬂntrﬂlllng Inierasts T.ﬁg’:' 7580 ?lm T.152 £ = = = | Mridul RO S (o) Mano Kumar interaction etc. with the above named individual.
10] Nel Worth 1,75.784 1,75.788 1,02 a3 1,79,433 1,61,494 161494 | 166460 161,136 f y S/ J Parvesh Kumar Tyagi
11 E i h I:l}f H 2|| h:l ROva/O F-261Chhatarpur (Advocate) 36, Criminal Side, Courts Bldg.,
rr::r clgrgﬁnﬁa?‘u?dtsccrﬁhn-.u-ezagpamtlnns] Extn.New Delhi-110074,have e
Basic and Diluled {3.38) (2.81) {4.36) (16.58) {0.63) 0.25 (2.09) {6.54) changed my name to Mridul
Kumar Roy,for all,future pur-

"IMPORTANT"

PUBLIC NOTICE
Ttz 4 inform bt bl 2t fege thad MR
BAP AL 15 Pe Dwrears ¢f HESIDENEIRL LG
FLAT A 382 FIRST FUOCR. SLO0R-5,
SELT0R-59, NODA DETRICT GRUERM BLDH
KAGKE. UTTAR PRADESH, SUPER BSEA
T2 A0 MTRE. I i heseby deafaeed thal the
press 31e now Sebing tha said property asd
He Saller o evafing & loa s dacikly agzinst the
mirigags of the alatemininsd Propesty with
Sule Bank of Widig FACPE Kakandasma,
Liedhd by mirtgaging AlHkignal socemants
e gites chan of docomesbs-Chgnsl,
Peqvisiral Aokmarnd Lefier issiod by WG
1 lewed ol Jee Desp Muklesi deded
1908 AHIT. Gngisal Alotmend Letior issued
Ly BCHE P o L) ks W i lid
4. 10.20LF, Unpiral Frssessien Carticalef
Lestmee o8 Derwd ol Jam Daap Meklien | Driginal
Lease com Sale Deed in favee of Faxdeep
Bukkera, taly repetesad s SH-RNOA, Vids
floc. b 532, Bock . d, Yolume na, 4501,
Pages -ne. 1-14 dated 19902013, e
migsing bence sot fracashle. Themlom: any
Perien Daang Sy Spe el i nightime’
nierest aver fie saal progersy o Flat may
wlorm m owiilidg or cotach ol Iha Sodiess
mentianed keivey abiant hesther abjections
willin 19 Cargs lom Roday Tebng whick i
shall 5o prasomad that the-said pogery is
Ires S el Bppe of EncumErancas, Ben als,
BN ANy CiiEm
Havneal Tripathl, &dvocate
Eob Ko: POL1TESE0
Dffice: M- 1B, hingpura Exln, Kew Dehi-17

ONE CAN POSSESS KNOWLEDGE

Whilst care is taken prior to
acceptance of advertising
copy, itis not possible to verify
its contents. The Indian
Express (P) Limited cannot
be held responsible for such
contents, nor for any loss or
damageincurredas aresultof
transactions with companies,
associations or individuals
advertisingin its newspapers
or Publications. We therefore
recommend that readers
make necessary inquiries

THE BIGGEST GAPITAL

The above IDCW is subject to the availability of distributable surplus and may be lower to the extent of distributable o f;;:j':::':::'ﬁi;, Temresaien | 10419058 before sending any monies
surplus available on the Record Date. | af Interest | or entering into an
L . . . 11| Dabe of Esue of provsional Tst of 15.11.2055 . . y
In case the distributable surplus is less than the quantum of IDCW on the record date, the entire available | prospective resolution applicants. | agreements with advertisers
istri ' i | até for submiiss 2011 2095 ; .

d|str|but§ble surPIus in the Scheme / plan will t?e' declared as IDCW. | | | ! i ﬁéﬂrﬂz ﬂ*{:ﬁa‘lﬂ fJ 11—3” i or otherwise acting on an
IDCW will be paid to those Unitholders / Beneficial Owners whose names appear in the Register of Unit holders 15.| Date of msue of final list of | 25112025 advertisement in any

fotal A ; [P A ; proapectve resalution applicants
maintained by the Mgtual Fund/ statement of beneficial ownership maintained by the Depositories, as applicable, T i manner whatsoever.
under the IDCW Option of the aforesaid Scheme / plan as on the record date. T e el
In view of individual nature of tax consequences, each investor is advised to consult his / her own professional i :;tmﬁig‘;ﬁﬂ:ﬁlﬁgf;
financial / tax advisor. 15, | Last date for submission af [ 20120085 | TAMILNADU INDUSTRIAL DEVELOPMENT CORPORATION LTD

For LIC MUTUAL FUND ASSET MANAGEMENT LIMITED rasalution plans '
: 04" ] 16. | Process emall i to submit E01 | AgstipBamail com * (TIDCO)

Date : 24" October 2025 Sd/ ey s 53/ CIN-U65993TN19655GC005327
Place: Mumbai Authorized Signatory e Beijonars Kuinar Mishia .

E-Tender Notice No. TCA / Fintech / 2025 / 04 Dated : 25.10.2025
E-Tender cum E-Forward Auction

TIDCO invites bids from eligible firms through e-Tender cum e- Forward Auction for selection
of a Lessee to grant Long Leasing rights for 99 years of the following Developed Vacant Plot for

development of Prime Hotel (4 & 5 Star) at Fintech City Nandambakkam, Chennai.
SI.No Plot No | Tentative Plot Area (Acre)
1 S11/1 ] 2.38 |

the document from https://tidco.com and

Doemed Resolution Professional
BB Fraglstration f ISBL.-'IF‘.".-EICIE_.-'EI-‘-NL'IEIIIZI-":L-'EEIil -8 10257
AFA Delails: AAZS10EET AO2 311225, 203487 valid Wl 31122025
IBE Registarad Address; Flat Mo 2032, 2nd flaor, Bhoj Bhavan, Plot Mo 18-0, Shivpun,
Ston-Trarnbey Road, Chambaer [E&st), Mumbai- 400071
Far, &GS Trarsact Tochnosogios Limibet
-

As part of Go-Green initiative, investors are encouraged to register/update their email 1D
and Mobile Number with us to support paper-less communication.

Mutual Fund investments are subject to markel risks, read all scheme related documents carefully.

PRADEEP METALS LIMITED
Registered. Oifice; R-205, MIDC, TTC Indusirial Area, Rabale, Mavi Mumbai- 400701
Tel.:+81-22-2TEA1026 Fax:#31-22-2TEN123 Email:_investors@pradespmetals com

Website: www.pradeepmetals.com CIN;L39900MH13E2PLC0ZETEY

100 Days’ Campaign — “Saksham Niveshak" - for KYC and other related The schedule for the bidding process is as follows:
CIN: L72200HR1998PLC 128027 updation to prevent transfer of Unpaid / Unclaimed dividends to Investor 9P

Regd. Office: Plot No. 13, Udyog Vihar, Phase-IV, Sector-18, Palam Road, Education and Protection Fund (IEPF) 1. Pre-bid meeting will be held on 07.11.2025 at 3:00 P.M at TIDCO Office/online VC.

Gurugram - 122015, Haryana, India ; _ e e B 5 B 2. Last date and time for submission of Proposals/ Bids is on or before 25.11.2025 at 3.00 P.M
Ph: 0124-4627837. Email: CT_Company.Secrelary@colorge.com, Website: www.cigniti.com uce |s heredy given 1ndl, e Invesions coucaton and Frotecion through https://tntenders.gov.in.

3 . - - - Fund Authority ('IEPFA’) has, vide its circular dated July 16, 2025
Extract of Unaudited Conzolidated & Standalone Financial Results for the six month Opening of Technical Proposals / Bids on 25.11.2025 at 4.00 P.M at TIDCO Office.

initiated a 100 days Campaign - "Saksham Niveshak' from July 28, 3.
2025 to November 6, 2025, to reach out to Shareholders to update their 4. Any subsequent notification on the tender would be published on the above website.

L] L L
Cigniti
A Coforge Company

Cigniti Technologies Limited

Interested Bidders can download tender

https://tntenders.gov.in at free of cost.

period ended September 30, 2025

Rs. in Million "Know Your Custamer' (KYC)and clatm th ald/unclaimed dividend,
Eunm"d O TOUDN Lo USROImErn I: b and claom & Ungadyunciaimea arnvidan MANAGING DIRECTOR
Quarter L Six month v Sha‘rahuadars are requested 1o update their KYC particulars us:.ng.lhe Tamilnadu Industrial Development Corporation Limited
Particulars ended period ended ended "‘1;“' Uidaiﬁ'” "I?"“f- from _M"M-f:jmdee?f"hﬂ*ﬂ_'ﬁfﬂm”'{“'?;'j'”n'jj- 19-A, Rukmini Lakshmipathi Road, Egmore, Chennai-600 008. Phone: +91 44 28554479
. Unaudited | Unaudited | Unaudited | Unaudited | Unaudited | Audited the Registrar and Share Transfer Agent at the following address: DIPR / 5806 / Tender / 2025
Total Income 5877 5425 5,170 11,302 9,917 20 848 A
Pralfit for the period before tax 1,102 888 725 1,991 893 2720 EETFF”E'F“ ';l'":f’l ’"[‘_"ﬂ [F"fé Lid
Net profit for the period after tax 526 659 520 1,485 634 2,002 ety el e 4 SRR TT ;oo
Total comprehensive incame for the 930 675 60D 1,605 1 zipg(ll | [HOcesRECAG], Biaey 2aT, LS Mg, ViR (o). hbal- 430081 INDIA RADIATORS LIMITED
period Teleptione No.: 022 4018 5000 CIN: L27209TN1949PLC000963
Equity share capital 275 274 973 275 73 774 - “E,'IF“*EE"@’“-"“PF“E-m:'fﬂ-mm Regd. OFf: 88, Mount Road, Guindy, Chennai 600 032. Tel: 04440432210
Othar equity g 358 Website: hifps /lin.mpms.mufg.com Email: cs@indiaradiators.com Website: www.indiaradiators.com
Earmings per share {of Rs. 10i- each) Further, Shareholders holding shares in Damaterialized form are
(mot annualized) (amount in Rs.) requestad to contact their respective Depasitory Participant (DP) to UNAUDITED FINANCIAL RESULTS FOR THE QUARTER AND
Eiliegt S 2 i ol L Lk ?E_TI In accordance with the same, during this 100 Days campaign from. July
RS InMilon |} | 28, 2025 to November 6, 2025, all the ellgible Shareholders are requested In compliance with Regulation 33 of the SEBI (Listing Obligations and Disclosure
Standalone ta update their KY (. details at the earliest in order (o claim their unclaimed . . " . . "
Quarter Six month Year dividends and prevent their shares and dividend amount from being Requ'rements) RegUIatlonS= 2015 ( SEBI L'St'ng Regulatlons )’ the Board of
Particulars ended period ended ended transferred to the IEPF Authority. Directors of India Radiators Limited ("Company") at its meeting held on Friday,
flu'"ij',"zj '3_]“'”5‘&2,”“ 3“'“9'2,“: T‘“gj,"zj tu.ua.:t_uz: 31‘”3:::125 To support the success of this campaign, it is requested 1o submit the 24" October 2025 approved the Unaudited Financial results for the quarter and
naudite naudited | Unaudite naudited | Unaudited | Aud documents before November 8, 2025, half ded 30" Sept ber 2025 (" its"
Total Income 4,068 2678 2525 6,746 4,803 10,322 alfyearende eptember ("results”).
. : . SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER
ProfitiLogs) for the period before tax BB7 02 44 1.288 32 1634 REQUEST OF PHYSICAL SHARES
Net profilfiLoss) for the periad after tax wld 448 ol 961 279 feked The results, along with the Limited Review report by M/s. DPV & Associates
Total comprehensive incomel|Loss) LiE 435 400 9532 135 1370 Securities and Exchange Board of India (SEBI) has initiated one-time » - 9 _ P y : ’
for the period special window for physical Shareholders to submit re-lodgement requests Statutory Auditor of the Company are available on the website of the Company at
Equily share capital 275 274 213 275 e 474 for the: transfer of shares pursuant to SEBI Circular No, SEBIHO/ https://www.indiaradiators.com/others, and on the website of the Stock
Other equdy G244 MIRSD/MIRSD-PoD/PICIRI2025/97, dated July 2, 2025. The Special pS- . N A
Eatnings per shara {of Rs. 10/- sach) Window will be open from July 7, 2025 to January 6, 2026 and is Exchangei.e. BSE Limited at www.bseindia.com.
(ol annualized) (amaunt in Rs.) applicable o cases where original share transfer requests were lodged
Basic EPS 18652 16:28 1264 34.89 10.21 44 44 prior to April 1, 2018 and were returned/unatiended or rejecteddus to . . . o .
Diluted EPS 1882 1628 1276 34,89 1015 44 44 deficiencies in documentation, process or any other reason. In Cfompllance with Regmatlon 47 of the SEBI LIStmg Begmatlons’ V\_le here_by
Notes: During this period, the securities that are re-lodged for transfer shall be nOtlfy that the same can also be accessed by scanning the foIIowmg Quick
a) The above s an exiract of the detaled unaudited consolidated and standalone financial results for the quarter and six morth peripd issued only in demat mode subject to compliances with due proce ss for Response (QR) code:
endad September, 30, 2025 prapared in accordance with Companses (Indian Accounting Standards) Rules. 2015 (Ind AS) transfer-cum-demat requests and requirements prescribed for a valid
prascribad undes Section 133 of the Companies Act, 2013 filed with the Stock Exchanges under Reguiation 33 of the SEBI [ Listing wransfer pursuant to SEBI Circular No. SEBUHOMIRSDIDOSYCIRP!
Cholalions s Cvecloere Fecuilrerienits) s glltiond; 2013, 2018/139 dated November 6, 2018, No re-lodgment will be accepted
b) The full formatl of the consolidated and standalone financial results are available on the Slock Exchange websdes after the said date.
wwrw.nseindia.com, www.bseindia.com and on the Company's website www.cignifi.com s : } .
bow O : fall bt e Eligible Shareholders may submit their transfer requests along with the
Please scan the below QR code to view the full financial results: requisite documents lo the Company's Registrar and Share Transfer
Agent (RTA} at MUFG Intime India Pvt. Ltd., C-101, Embassy 247, LBS
By and on behall of Board of Directors Marg, Vikhroli (West), Mumbai - 400083, For India Radiators Limited
Cigniti Technologies Limited For Pradeep Metals Limited
Sr Sdi- E N Rangaswami
Pankaj Khanna Abhishek Joshi i ie Di
: . Place: Chennai Whole-time Director
Date: .ﬂctmru, 2025 E“':”t"l""" Director Place: Nayi Mumbal Company Secretary Date - 24.10.2025 _
Place: Gurugram (DIN: 08157176} Date : October 24, 2025 Mem. No. AG4446 e DIN: 06463753

epaper.financialexpress.com

Pune
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Regd. Office : 201, 1st Floor, f) SOUTH EASTERN COALFIELDS LIMITED [ NOTICE | ey 1011t floor, Ganjawalla Elegancy
Sir M N Krishna Rao Road, o “A MINI RATNA COMPANY” NOTICE is hereby given that the original share cerificate bearing No 1113 of 700 shares with 9 - Ganjawalla Lane, above PNB, Borivali

near Lalbagh West Gate, West, Mumbai-400092

Can Fin Homes Lid  Phone: 022-28924369 Mob:07625079122.

CIMSOFE o PR BT ) E-Mail:mumbai@canfinhomes.com
ranilating Dewnme fuls Kenithy CIN: L85110KA1987PLC008699

In reference to our newspaper publication of Sale Notice published in newspapers of

Folio no: H02323 of THE BOMBAY BURMAH TRADING CORPORATION LIMITED. Standing
in the name of HELEN SASSOON ASHTAMKAR and Late MAISY SASSOON ASHTAMKAR
have been lost or misplaced and undersigned have applied to company to issue duplicate
certificate in lieu thereof. Any person who has a claim in respect of said shares should lodge
such claim with company at its Administrative Office at THE BOMBAY BURMAH TRADING
CORPORATION LIMITED, Address: 9, Wallace Street, Fort Mumbai— 400 001, Maharashtra
(INDIA) within 21days from this date, else the company will proceed to issue duplicate share

NOTICE
All the tenders issued by SECL for procurement of Goods,
Works and Services are available on website of SECL
http://lwww.secl-cil.in,CIL e-procurement portal http://
coalindiatenders.nic.in and Central Public Procuremrnt
Portal http://eprocure.gov.in In addition, procurement is also

Basavangudi, Bengaluru - 560 004.
Website : www.canfinhomes.com

PUBLIC NOTICE

We are pleased to inform all our customers that, our Vashi branch will be shifted to an
alternate premises & starts functioning from the new premises w.e.f. 23.01.2026
Ournew branch address will be Unit No 310, 3rd Floor, ARENJA ARCADE of the ARENJA

Business Standard & Apla Mahanagar by dated 09/10/2025 published on 10/10/2025

ARCADE PREMISES Co-Operative Society Ltd , Plot no 14, Sector 17, Vashi , Navi| | done through GeM portal http://gem.gov.in. SECL's mining | | certficte. — — belonging to the borrowers MR. MOHAN V PILAI (Borrowers) and Mrs. S M Pillai (Co
Mumbai 400703 services tenders are also now available on GeM portal | |[Felio No|Certificate No. | Shares |Distinctive Numbers From | Distinctive Numbers To || | Borrower) we hereby notify public that, please read as “ APPENDIX- IV-A [See
Date: 25/10/2025 Sd- http:/igem.gov.in HO02323 | 1113 700 61852451 61853150 proviso to rule 9(1)] ” instead of APPENDIX- IV-A [See proviso to rule 8(6)]. Al the
Place: Vashi Branch Manager . - . Place : Thane other terms and Conditions of our Sale Notice Published earlier remains unchanged.
Date : 25/10/2025 Sd/-
Helen Yusuf Virani Date: 24.10.2025 Authorised Officer

Name of The Shareholder Place:Mumbai Can Fin Homes Ltd.,

ADDENDUM TO FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
PEEL-WORKS PRIVATE LIMITED
ENGAGED IN THE BUSINESS OF LOGISTICS, MANPOWER SERVICES &

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
M/S AGS TRANSACT TECHNOLOGIES LIMITED
OPERATING IN PAYMENT SOLUTIONS, BANKING AUTOMATION,

KALLAPPANNA AWADE ICHALKARANJI JANATA SAHAKARI BANK LTD.,

(Multi-State Scheduled Bank)

Head Office: Ward No.12, H.No.1,'"Janata Bank Bhawan', Main Road, Ichalkaraniji, 416 115,
Dist-Kolhapur. (M.S.)Tel. No: (0230) 2433505 to 508.

"~ Thane Branch Office :W.No.129,shop No.1,2,384, Ground Floor, Jaysurya Tower Co-op. Housing Society Ltd. | [«
Chandanwadi, Panchpakhadi, Thane West-400602 . (Maharashtra State).

SALE NOTICE

PUBLIC NOTICE FOR SALE OF THE IMMOVABLE PROPERTY UNDER PROVISIONS OF SECURITISATION AND RECONSTRUCTION OF
FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002, AND RULES FRAMED THEREUNDER.
The undersigned being the Authorized Officer of Kallappanna Awade Ichalkaranji Janata Sahakari Bank Ltd., under the Securitisation and Reconstruction of 5.
Financial Assets and Enforcement of Security Interest Act, 2002 (hereinafter referred to as “the said Act’) invites offers in the prescribed tender forms from
interested parties to purchase the property detailed herein below put up for sale by the Bank on 'AS IS WHERE IS AND WHATEVER IS’ basis under provisions
of the said Act and Rules framed there under to recover its dues. The property is in physical possession of the Bank in exercise of its powers under section 13
(4) of the said Act read with section 14 and read with rule 9 of the said Rule. The Authorised officer of the bank also issued 30 days notice dated 19/08/2025 7.
under Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002 to the borrower and Guarantors named herein below-

MANUFACTURING OF ATM, AND OTHER AUTOMATION SOLUTIONS
Locations: Offices and factory at Mumbai, Navi Mumbai and Daman
(Under Regulation 36A(1)of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

WHOLESALE TRADE OF FMCG GOODS
Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy
Board of India (Insolvency Resolution Process for Corporate Persons)
Regulations, 2016)
In supersession of earlier public announcement as issued by the undersigned
regarding Invitation for expression of interest for submission of resolution plan in
PEEL-WORKS PRIVATE LIMITED on 11.10.2025, it is hereby informed that the
revised timelines for submission of EOl will be as under:

RELEVANT PARTICULARS
Name of the corporate debtor along  |PEEL-WORKS PRIVATE LIMITED
with PAN & CIN/ LLP No. PAN: AAFCP6513K
CIN: U74990MH2010PTC207510
Registered Office: 1st & 2nd Floor, Kagalwala
House, Plot No. 175, CST Road, Kalina, Bandra
Kurla, Santacruz East Mumbai City MH 400098
No active website exists
No Fixed Assets made available to RP by the
Suspended Director
Not Applicable

RELEVANT PARTICULARS
Name of the corporate debtor along| AGS Transact Technologies Limited
with PAN & CIN/ LLP No. CIN:L72200MH2002PLC138213
2. | Address of the registered office 601-602 Trade World B-Wing, Kamala Mill
Compound, Senapati Bapat Marg, Lower Parel,
Mumbai, Maharashtra, India, 400013
Website is currently not working 1.
The fixed assets of the Corporate Debtor are
located at Lower Parel, Daman & Mahape,
Mumbai. 2
Daman facility has the capacity to manufacture '
up to 1,000 ATMs every month
The Limited review report as on 31.12.2024, 3
shows that the revenue from operations of the 4'
Corporate Debtor is Rs. 6542.04 Million !
As per the information received from the
suspended board of directors, the no. of
employees of the Corporate Debtor as on
31.12.2024 were approx. 1845.

URL of website
Details of place where majority of
fixed assets are located

Bl®

. . Address of the registered office
Installed capacity of main

products/ services

6. | Quantity and value of main
products/ services sold in

last financial year

Number of employees/ workmen

URL of website

Details of place where majority of
fixed assets are located

5. |Installed capacity of main products/
services

6. |Quantity and value of main products/

Tumover FY 2024-25: 24,29,86,238/-

i - i ; services sold in last financial year
Name of Borrower & Guarantors Amqunt Claimed Description of Property ReseIrEvNeIDprlce However, the Deemed RP has continued the T TNumber o enplogeed] workmyen 0
and Loan Account No. bemg fupees ( ) services of approx. 198 employees including 8. |Further details including last available | Documents available can be obtained by sending an
- the project related employees. ©|L 4 7 - h !
1) Mr. Ramakant Shashikant Dhokate, R/o. Flat |Rs. 14,38,315/- (Rupees | ‘All that part & parcel of the property, that premises 8. | Further details including last Information can be sought through f|rf1tan0|al statel_mtentsf (wn;_tschedules) email at cirp.peelworks@gmail.com
No. 102, Sai Lankesh C.H.S., A-wing, 1% Floor, | Fourteen Lakh Thirty Eight | bearing Flat No.102, admeasuring 325 Sq.Ft. (Built- avalbl financal stements (vth | Gammuniaton o th folowing el e R credors are
! ToTm ’ ) : “Qai : , i -mail: agscirp@gmail.com a2
Vitawa, Kalwa, Tal. & Dist. Thane- 400605 | Thousand Three Hundred |up)area, on 1*floor,in the *SaiLankesh Co-operative| Rs.17,06,250/- Schedules) of two years, 18 0 e : 9. |Eligibilty for resolution applicants | Eligibity criteria for prospective resolution applicant

Housing Society Ltd.” Awing constructed on the plot 9.
of land bearing Survey No. 348, Hissa No. A, Village And

under section 25(2)(h) of the Code is
available at URL:

can be obtained through an email to the RP on

Eligibility for resolution applicants , "
cirp.peelworks@gmail.com

under section 25(2)(h) of the Code

and Fifteen Only) due as on
31/07/2023 as detailed in the

Information can be sought through
communication to the following email:

(Borrower), 2) Mr. Amol Ashok Sawant, R/o. A-11,

hubh Laxmi Apartment, R i Koliwada R : ) ) - s avai . - agsci ; 10. [Last date f iptof jon of [10.11.2025
Shubh La partment, aboq oliwada (.)adv demand notice dated|Kalwa, lying, being and situated at Sambhaji Chowk, is available at URL: i E-mail: agscirp@gmail.com inat:rese:e or receipt of expression o
Near Hanuman Temple, Brindavan Society, : S N Vi Kalwa. Th 400 605. withi 10.] Last date for receipt of expression | 10.11.2025 i _
) 05/08/2023 issued under |Surya Nagar, Vitawa, Kalwa, Thane- 5, within| (Rs.1,70,625/-) of interest 11. | Date of issue of provisional listof  |20.11.2025
Rabodi, Thane - 400 601 (Guarantor), 3) Mr.| o qvion 13 (2) of the said Act|the limit of Thane Municipal Corporation and within 11.] Date of issue of provisional list of | 15.11.2025 prospective resolution applicants _
Nishant Vilas Sun/arao, R/o. Belapur Road, by the bank to the borrower & the limits of Registration District and sub.registration prospective resolut.ion_ applicants 12. {_oastod\ztseiofr?glsl'iistt)mISSIO” of objections |25.11.2025
Suryaroa Niwas, Surya Nagar, Sambhaji Chowk, |others with further interest,  Districtof Thane. The property described s with alits 12 tzfégf;:sffg Zfs\fs'f:r'f;'flf’si 20.11.2025 13 TDate ofsaus of fralTotor 04.12.2025
Vitawa, Kalwa, Thane - 400 605 (Guarantor) expenses, costetcthereon. |contents, easementary rights efc. therein which is 13. | Date of issue of final list of 2511.2005 prospective resolution applicants
(LoanAccountNo.- SVLLTEMI-170) owned by you No.1 Mr. Ramakant Shashikant prospective resolution applicants 14."|Date of issue of information 09.12.2025
Dhokate” 14.| Date of issue of information 29.11.2025 memorandum, evaluation matrix and
memorandum, evaluation matrix request for resolution plans to
L . . ) . o ) and request for resolution plans to prospective resolution applicants
Tender documents cont_alnln_g termsland conditions of sale gre avgllaple at thelBank s Head Office, Ighalkaranjl and Thane Branch Office at the address_es prospecive resolution applicants 75T Last date for submission of resolution 108.01.2026
stated above. The sale is strictly subject to the terms & conditions in this advertisement and the prescribed tender document and the SARFAESI Act read with 15. | Last date for submission of 2012.2025 plans
the Security Interest (Enforcement) Rules,2002.The offers for above mentioned property are invited in sealed envelope accompanied with payment of tender resolution plans 16. |Process email id to submit Expression | cirp.peelworks@gmail.com
16.| Process email id to submit EOI agscirp@gmail.com of Interest The Physical EOI to be submitted at the Registered

fee and 10% earnest money deposit of offer amount payable by demand draft/pay order drawn in favor of the Bank payable at Thane as indicated in the terms
and conditions of sale mentioned in the tender document. The offer amount shall be above the amount of Reserve Price of the said property. The property may
be inspected with the prior appointment of Branch Manager of Thane branch Mr. Kamlesh Sarjerao Khodade (Mob. N0.9850000577), on any working day
upto 26/11/2025. Offers in the manner stipulated in the Tender document will be received till 27/11/2025 up to 5.30 p.m. at the Bank's Thane Branch Office
and will be opened on 28/11/2025 at 2.00 p.m. in the Thane Branch Office. For the details information contact with Authorized Officer (Mob.No.
9619083135).

Date: 23/10/2025.

Address of the Resolution Professional as- G3/2 2nd
Floor, Malviya Nagar New Delhi-110017.
MH18E0134382

Sd/-

Brijendra Kumar Mishra

Deemed Resolution Professional

IBBI Registration No: IBBI/IPA-002/IP-N00109/2017-2018/10257
AFA Details: AA2/10257/02/311225/203487 valid till 31.12.2025
IBBI Registered Address: Flat No.202, 2nd floor, Bhoj Bhavan, Plot No.18-D, Shivpuri,
Sion-Trombay Road, Chembur (East), Mumbai- 400071
For, AGS Transact Technologies Limited

Place: Mumbai
Date: 25.10.2025

17 |Details of the Corporate Debtor’s
registration status as MSME
*The timelines as stated above remain subject to modification by the COC and any extension to the

timelines for completion of CIRP of the Corporate Debtor.

Sd/-
Mohammad Khalid
(Resolution Professional)

Sd/-

(S.R.Sawant)

Chief Manager and Authorized Officer

Kallappanna Awade Ichalkaranji Janata Sahakari Bank Ltd.

Date: 24.10.2025

Place: New Delhi

Peel-Works Private Limited
IBBI Reg: IBBI/IPA-002/IP-N01289/2024-2025/14417

PUBLIC NOTICE

Jewellery Auction cum Invitation Notice

Registered Office: 601 & 602, Peninsula Business
Park, 6" Floor, Tower A, Senapati Bapat Marg,

Lower Parel, Mumbai - 400013.

DCB BANK

The below mentioned Borrowers have been issued notices to pay the entire dues in the facilities availed by them from DCB Bank Ltd. against Jewellery pledged with DCB Bank Ltd. We are constrained to conduct first auction of the pledged Jewellery as they have failed to pay the entire dues. The first auction will be conducted
at the branches on 25.11 2025 & 26 .11 2025 from 12:00 Noon to 04:00 pm at below mentioned Talukas / Tehsils mentioned in the table. Prospective bidders are advised to contact the bank empanelled auctioner(s) or the branch for more details including the detailed terms and conditions of the auction. The borrowers &
bidders may refer to our website www.dcb.bank.in for branch addresses / venue of auction.

Sr. No. | Customer ID Customer Name Branch / Location | [ Sr. No. | Customer ID Customer Name Branch / Location | | Sr. No. | Customer ID Customer Name Branch / Location | | Sr. No. | Customer ID Customer Name Branch / Location
1| 107622844 |SIMRAN SAYED Jogeshwari-Mumbai| | 40 | 106632142 |SHABNAM LALBABU SHAIKH Dahisar-Mumbai 81 | 107480117 |SARIKA SHIVAJI DAMARE Vashi-Mumbai 122 | 106977264 | BAKTHA SINGH FRANCIS Saboo Siddik-
2 | 106179532 |KHURSHID MASUK KHAN Kurla-Mumbai 41 | 106306527 |VIKRAM HIRALAL GURJAR Virar-Mumbai 82 | 100635704 |RAZIAHMED SAFIAHMED SHA | Malad-Mumbai Mumbai
3 | 106835530 |RAHUL VASANT KAMTHE Kalamboli-Mumbai 42 | 106518972 |SONU ANAND MISHRA Vasai Road-Mumbai| | 83 | 103599183 |AMINANAIMUDDIN SHAIKH | Jogeshwari-Mumbai| | 123 | 105461297 |PINKI SINGH Mira Road-Mumbai
- - : . Hasanabad-
4 | 100921739 ﬁﬁg%lggli‘HAFAQUE imamwada.Mumbai | 43 | 108605302 [KISHOR ANKUSH CHAVAN Vasai Road-Mumbai| | 84 | 102507883 |BLESON MATHEW Jogeshwari-Mumbai| | 124 | 108314723 |SHILPA JAIN eanaba
44 | 101606177 |BASIT SOHAIL SHAIKH Mumbra-Mumbai o MOHAMMED WASEEM ABDUL . . : ,
- 5 104937501 Jogeshwari-Mumbai 125 | 102300863 [RESHMA VILAYAT ALI SHAIKH Vashi-Mumbai
5 | 106011907 |FAKIMUDDIN MOHAMMED Ghodbunder Road MOHAMMED SHADMAAN _ _ KA
TARWA Mumbai 45 | 102020443 |, S o Mahim-Mumbai w0 | 100070010 | RANJAN PURSHOTAM LAL e 126 | 108233558 gARUNA KARAN DINESHWAR [\, oo\
6 | 107724294 |WAHID ALI SAYED Imamwada-Mumbai | |46 | 104525898 |SHAILESH SAMBHAJI CHAVAN | Goregaon-Mumbai KAP T ome0i55 TNAros KAAToon —
7 | 103139643 |ZEESHANAHMED HASIB Bycula-Mumbai | | 47 | 102901208 |SAUKAT ALIANSARUL HAQAN | Mumbra-Mumbai | | 87 | 101836592 |ABBASSI SAYED INTEZARHU |  Mumbai Main
AHME A SHARA GANESH Office-Mumbai 128 | 107302007 |'RSHAD LAL MUHAMMED Jogeshwari Mumbai
8 | 103818024 |VINOD UMAJI BHOSALE Santacruz-Mumbai 48 | 101260058 |00 Ulam Virar-Mumbai 88 | 101203818 |ANAND A PAWAR Jogeshwari-Mumbai TAGA
. AMITKUMAR OMPRAKASH ] )
9 | 107776156 gﬁi\T/f\Q'AV'NCHANDRA GhOd‘K;'”r‘:]E;Road' 49 | 106404772 |SANJEEV SAKHARAM PARAB | Goregaon-Mumbai | | 89 | 104373776 |CHITRA YESHWANT KURLE A”d':‘/lefr'n'b‘;‘(e“' 129 | 101280671 [\ o Jogeshwari-Mumbai
u I u I
AZAM NOORMOHAMMED . . -
10 | 106129817 |CHANDU SURYAKANT Thane-Mumbai 50 | 108014558 | iy Vasai Road-Mumbai| | 90 | 108321049 |SANDEEP SAMARNATH YADAV |Jogeshwari-Mumbai| | 130 | 031280514 |RAJENDRA NANDKUMAR KALE | Goregaon-Mumbai
GAWADE - - 131 | 107135470 |NOORJAHAN JANI SHAIKH Jogeshwari-Mumbai
51 | 102520560 |MOJAFAR MOSIR ALAM Py yI— 91 | 102084984 |MEERA MOHAMMED PANCH Versova-Mumbai
11| 105331603 |NANDITHA MANESH YADAV Gh“%‘lﬁ‘r:i;:%ad' 52 | 105358328 |SHUBHAM RAJ SHARMA Versova-Mumbai 92 | 108344418 |BISWADEB BANERJEE Versova-Mumbai 132 | 102938215 \'\;'EANOJ KUMAR PARASHNATH | 12 1ad-Mumbai
SADDAM AKHTAR HUSSAIN . 53 | 106310406 |DINESH CHANDRA GURJAR Virar-Mumbai 93 | 106317394 |SHARAD LAXMAN BHALASING | Versova-Mumbal | 1= 51553771 [RABIYA NAFIS KHAN Mumbra-Mumbai
12| 104625738 |\ pn Kurla-Mumbai 54 | 106409208 |KANHEYAHIRALAL GURJAR Virar-Mumbai 94 | 105869832 |SALONIR SINGH Jogeshwari-Mumbal | == T A iD ARIF LADHA Mumbra-Momba
u -\Viu I
13 | 101052929 [MOHAMMAD SHAMIM KHAN Kurla-Mumbai 55 | 108618052 | SHAM PANDURANG RATHOD Virar-Mumbai 95 | 101195817 |MAHESH LALTA PRASAD MISH | JogeshwariMumbal| [ 07 rsaa | JITENDRA JA PRAKASH YADA | Goregaon-Mumbai
14 | 101865189 |BANSHPAL RAJDEO SINGH Mira Road-Mumbai ANISHA BHALCHANDRA 96 | 102924458 |MOHAMMED SALMAN HANNAN | Kurla-Mumbai Y
56 | 101338724 Virar-Mumbai 1| 136 | 106748324 |ALMAS ANJUM MULLA Mumbai Main
15 | 108255139 |ROHIT HARIRAM YADAV Mira Road-Mumbai MESTRY 97 | 102117451 |ASMAKHALID SHAIKH Versova-Mumbai Office-Mumbai
16 | 100890914 [MOHAMMAD ALI SAYYAD Kurla-Mumbai 57 | 101666844 |BHARAT RATHOD Vasai Road-Mumbai| | g5 | 408294584 :*S/I\_'\A":\AD RAZA MOHAMMAD Mumbra-Mumbai 137 | 106292516 |AFZALAKHTAR SAYED Mahim-Mumbai
17 | 106508818 |NARESH MANSINGH RAWAL Virar-Mumbai 58 | 106412008 |HIRALAL BHAVARLAL GURJAR |Vasai Road-Mumbai 55 05795050 ToEmins ABDUL KAoAR S | Torosre o] 138 _| 101403864 |PRAVINAASHOK SHASHTRI Mira Road-Mumbai
18 | 100951207 |KAUSAR KALIM SHAIKH Mira Road-Mumbai | | 59 | 105934255 |PATNI HARSHAD DINESHBHAI | Vasai Road-Mumbai T 25 raT TASEEAK ARSI KA O'\jes bwar,'\;l u: @1 130 | 108178717 |SUNIL YADAVRAO PATIL Vasai Road-Mumbai
19 | 107947543 |RAJ PRADEEP MANDAL Vashi-Mumbai 60 | 108345399 |ARBAZ KHAN Kausa-Mumbai o1 705527789 | ABAISHEK SUNL PALSAA 1V ur_nRra'd ’\L/'lm z' — | 140 | 101060565 |WAHID KHAN Kalamboli-Mumbai
20 | 102843840 |MOHD RIHAN Kurla-Mumbai 61 [ 107637397 |MOHAMMAD VASEEM Mumbra-Mumbai OTANIVED FATSAL as4] Road UMbA) 7141 | 102160204 |HEENA VAZIR MEGHANI Jogeshwari-Mumbai
62 100390059 |SHARAD BALKRISHAN CHAVAN | Kalamboli-Mumbai 102 101312449 Kurla-Mumbai i _
21 | 102800237 |{IaNOJ KUMAR CHOTELAL Kurla-Mumbai e SALAHUDDI uria-Mumbal 142 | 102472901 |MANISHA JITENDRA JOSHI Anchert - Wost
63 | 102842124 |ANITA GANESH JADHAV N ompa 103 | 106773254 |ABDULWAHID H CHOUDHARY | Byculla-Mumbai
22 | 107014982 |NAYAN RAVINDRA KAMBLE Mira Road-Mumbai umbai o1 T 03027528 | SHAMUNNISA AS LA KEAN T et 143 | 100925349 |KAMRUNNISA IRSHAD KHAN | Jogeshwari-Mumbai
23 | 103435517 |VEENA VIJAY AHIRE Santacruz-Mumbai | | 64 | 108081448 |NEEDAANJUM SHAIKH MUFID é\)ﬂ#mb:/: Miin, T 0785289 | SOURT G PANDHARPATTE Kurln ra;VI ”mb @ 1 [ 1a4 | 101347764 |SIDDIQUI MUKHTAR ALAM Kausa-Mumbai
24 | 108204015 |SATYA JEET YADAV Vasai Road-Mumbai e umbe dyanumbal 145 | 106429701 |JAGRUTI PRAVIN CHAWDA | Santacruz-Mumbai
: — | 65 | 100628665 |MOHD. ALIM SHAIKH Jogeshwari-Mumbai| | 106 | 105554339 |BASIR MADAR SHAIKH Juhu-Mumbai ,
25 | 106759934 |BHARATI BHAGWAT YELVE Mira Road-Mumbai 146 | 029089556 | AAJAN QAMAR AHMED SHAIKH |  Kausa-Mumbai
: 66 | 017155052 |ITI SUBHOD PODDAR Versova-Mumbai 107 | 106459886 |SHAHZAD ASHRAF NAKHWA Juhu-Mumbai ,
26 | 106406976 |NANDA GANESH KAMBLE Thane-Mumbai _ : : 147 | 103804395 |KINJAL PRAKASH NAGARKAR | Panvel-Mumbai
: | 67 | 107837051 |ZAKIR | KHAN Jogeshwari-Mumbai| | 108 | 108338591 |VINOD DEVRAM TAMBE Kalyan-Mumbai ,
27 | 107813037 |DILIP BABUBHAI TAPIAWALA | Vasai Road-Mumbai S URAG RAVESTTIAR CHIRAG NAGORAG 148 | 103776141 |KHUTALE RAVI KRISHNA Panvel-Mumbai
28 105472031 |MOHMMAD KAMAL Vasai Road-Mumbai 68 106365105 | 1 AKARE Virar-Mumbai 109 | 102911467 | ~\ hEKAR Panvel-Mumbai 149 | 103702881 [SANJAY BALARAM JADHAV Panvel-Mumbai
29 | 106169392 |ANMOL LAKSHMAN THAKUR Thane-Mumbai 59 | 106839097 |SANTOSH NIRMAL YADAY VirarMumbai 110 | 102950285 |BALU BRALCHIM Kalyan-Mumbai 150 | 104965753 |NIKHIL RAVINDRA PATIL Kalyan-Mumbai
30 | 102883357 %‘;EARAZ AHMED ABDUL Byculla-Mumbai 70 | 107771953 |ATIKAAEJAZ MUKRI Kausa-Mumbai 111 | 031142391 |NIPPAANAGGH DESAI Juhu-Mumbai 151 | 107788430 x'JAYBAHADUR JAWAHARLAL | b Mumbai
_ 71 | 107048466 |JAYESH MAJITHIA Malad-Mumbai HARSHADA NILESH Mira Bhayandar ,
31 107797698 |ASHISH MADHUKAR KAWALE | Goregaon-Mumbai VONAMMED FAHAD 112 | 104366474 |5 o\NAMWAR Road-Mumbai 152 | 106034162 |CHANDRABALIAMRITLAL YADA| Kalyan-Mumbai
22 | 101812198 mSSSAY’Y‘ASM AKHTAR Kuria-Mumbai 72| 107930193 |\ S iVED Kausa-Mumbai 113 | 103168989 |JTENDRA DIVAKAR BHAVE Kalyan-Mumbai 153 | 107755814 |TABASSUM IRFAN AHMED SHA | Ghatkopar-Mumbai
; Mira Bhayandar
SHAHEEN NAJRUDDIN . . Mira Bhayand
33 106525862 |RAVI VITTHAL RATHOD Virar-Mumbai 73 106309937 BARGUJA Jogeshwari-Mumbai 114 107886654 |BADREALAM YAR KHAN I-'\:;aad—GZ;nba?r 154 103564894 | SWEETY A SINGH Road-Mumbai
34 | 102886123 [SAIRABANO ZAHID KHAN Thane-Mumbai 74 | 107882816 |AuAY KUMAR Lokhandwala- 115 | 107826669 |ASHWINI BAPU KAMBLE Ghatkopar-Mumbai | | 155 | 104272593 |SHIPALI YOGESH PATIL Santacruz-Mumbai
35 | 100407308 |HAIDARABDUL KADARKHAN | Mumbra-Mumbai Mumbai - - : :
116 [ 108329633 |NANDINI ROSHAN PAWAR Kalyan-Mumbai 156 | 106345373 |MANISH BHOLANATH RANA Virar-Mumbai
36 | 101035798 |RAHIM HUSAIN SYED Byculla-Mumbai 75 | 102868964 |IBRAHIM HAIDER SHAIKH Jogeshwari-Mumbai Ghodbundor Road-
57 | 102808172 |MOHAMMED ANSAR ABDUL | Mohamedali Road- | [ 76 | 105931638 [RAZIIYA SARIF SAHYED Jogeshwari-Mumbai| | 117 | 105585034 |RAZMIMOHAMMED BHARMAL Mumbai 157 | 101648018 [KHAN USMAN MOHD UMAR Kausa-Mumbai
GAF Mumbai MAZHAR MAHMOOD .
77 | 101448835 g%ﬁNESHWAR RAJARAM Jogeshwari-Mumbai | | 118 | 100189952 mg:’:mmg SHABAN Kurla-Mumbai 158 | 102859225 | G\ IBILKAR Kausa-Mumbai
Mumbai Main
38 | 104245839 | SABEEHAAHMED KALGE Office-Mumbai 78 | 105124001 |USMAN Jogeshwari-Mumbai| | 119 | 107422302 |LAZINA USMAN SHAIKH Vashi-Mumbai 159 | 108013456 |SACHIN SHANTARAM PAWAR | Santacruz-Mumbai
Andheri - West. 79 | 107456693 |SWAPNIL SAHADEV KAVALKAR |  Vashi-Mumbai 120 | 107305224 |NUSART SHABBIR HUSAIN KH | Byculla-Mumbai 160 | 107069850 |aAYPRAKASH BALISTAR YADAY|  Kaniurmara-
39 | 106031040 |HANSA HIRJI VADHAN . 706985 .
Mumbai 80 | 102169226 |KHAIRUNNISA MULTANI Jogeshwari-Mumbai| | 121 | 100773128 [MOHAMMAD SHAMIM ANSARI | Byculla-Mumbai Mumbai

By way of this publication, the concerned Borrowers / Pledgers are hereby given final notice and last opportunity to pay the facility recalled amount in full, with all interest and charges forthwith or anyhow before the scheduled auction date failing which the Jewellery will be auctioned. The bank reserves the right to put the
items not auctioned on the scheduled auctioned dates on any subsequent day(s) without prior notice by other modes of auction or and change the venue of the auction without further notice. Participation in the auction and acceptance of bids shall be at the sole discretion of DCB Bank. DCB Bank Ltd. has the authority to
remove account(s) / change the auction date(s) without any prior notice. It is reiterated this is the final public notice to the borrowers and no further notice shall be given for auction of the ornaments subsequent to the above dates .

Please note that the auction shall be on an “as is where is basis”, “as is what is basis”, “whatever there is basis” and “no recourse basis” and DCB Bank shall not be responsible and liable in any manner for any claims, disputes, objections related to the Jewellery or the auction thereof.

Date: 25.10.2025

Sd/-
Authorized Officer,
DCB Bank Limited
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UT Administration of Dadra & Nagar Haveli and Daman & Diu
VIGILANCE DEPARTMENT
APPEAL
Observance of Vigilance Awareness Week, 2025 from 27" October to 2™
November, 2025 on theme;

“Vigilance: Our Shared Responsibility™.

“ g : gHRT A3 e

All the citizens, corporate, entities, firms etc. are requested to take online
Integrity Pledge. The same is available on the Central Vigilance Commission's
bsite hitp:/ www.cve.gov.in.
NO.: IP/IDMN/2/5/2025-26/925 DATED : 27/10/2025
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IN THE COURT OF HON. PRINCIPAL DISTRICT JUDGE,
DADRA AND NAGAR HAVELI, SILVASSA.

M.A.C.P. Spl.No.07/2022

Chanchalben N. Patel & oth. Claimant
R/o. Gujarat

Vis.
Vishal V. Pandey & oth. Respondent

R/o. Gujarat
PUBLIC NOTICE

To,
Respondent No.1
Vishal Virendra Pandey
R/o. Room No.103, Shasha Apartment,
Village Dungra, Taluka Vapi. Dist. Valsad, State-Gujarat.
WHEREAS, the applicants have instituted above application for
compensation of Rs.5,51,250/- as motor accident claim. Notice
was issued to you by the Hon'ble Tribunal to attend the Court
through the Court. But it has been received unserved. Therefore,
applicant desires to serve the notice upon Respondent No.1.
Hence, this publication is now issued to your for appearance
before the Tribunal in person or by advocate duly instructed and
authorized on 04th day of November, 2025 at 11:00 A.M. to give
answer to the same and to file necessary documents if required
failing which the claim petition will be dispose of in your absence
as perrules.
Given under my hand and the seal of this Tribunal on this 14th
day of October, 2025.
By Order

sd/-
Registrar
District & Session Court,

Dadra & Nagar Haveli, Silvassa
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Jai Jalaram Bapa




